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LEGISLATIVE ASSEMBLY. 

Monday, 24th MaTch, 1930. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven or the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

ANNOUNOEMENT OJ' RlIISULTS OJ' INDUN CIvIL SERVIOlll EXAMINATIONS. 

800. ·KaUlvl Mohammad Shafee Daood1: (a) He.s the attention of 
Government been drawn to a. grievance in the Indian Civil Service exa-
mi,nation regarding the undue advantage which ~ candidate from the 
United Provinces has over those from other Provinces in knowing the 
result of his examination, os published in the Pione('T of October 13, 
1929, under the heading, "A Oivil Service Examination Grievance" .Jf 
October 14, 1929, under the heading "Another View", by the Justice of 
Lucknow, of October 18, 1929, under the heading "The Public Services 
Examinations" ? 

(b) Will Government be pleased to state whether the result of the 
Indian. Civil Service Examination is announced simultaneously with that 
of the Provincial Civil Service Examination, so that the candidates from 
all the Provinces may know the result at one and the same time? If not, 
will Government explain the reason? 

(e) Do Government propose to rectify the oversight, if any, by intro-
ducing a system which inay not prejudice I8ny examinee from any Province? 

The Honourable Sir .James Orerar: (a), (b) and (e). The attention of 
the Public Service Commission was drawn to the articles in question and 
they have taken steps to ensure that in future the results of these two 
examinations are published simultaneously. 

RlIIPOBTBD TJmJu.TENING BEHAVIOUR OF OERTAIN SOLDIERS AT VIOTOBU 
TERMINUS STATION. 

SOL ·1Ir. Sarabh&1 e ~h d Bajl: (11) Has the attention of GOl-
ernment been drawn to the incident whioh took place on the 8th June laat 
at the Viotoria. Terminus in the Poona. Passenger Train lea.ving that station 
at 10-45 p. M. in which certain soldiers of the Royal Warwiokshire Regi-
ment, 2nd Batto.lion, were reported to ha.ve behaved threateningly tOWilrds 
some Indian fellow passengers of theirs, chucking awa.v the iuggage of 
one of the passengers, taking up the seat that he had occupied ~ i

ously and threatening to throw another out of the window if he da.red to 
take up Bny further the oause of the injured passengers? If so, has any 
complaint been made to the authorities concerned by the aggrieved 
partie&, and what steps have been taken in connection with the Bame? 

(2!93) A 
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(b) Will ~o~e~ en  be pleased to make a statement on the subject 
particularly mdICatlDg the steps they propose to adopt in future to avoid 
the repetition of such outrageous incidents to the Indian travelling 
public? 

Mr. G. It. YOUDg: (a) The attention of the Honourable ~e e  is in-
vited to ~ '  reply given to his question No. 989 on September 26th, 1929. 
A complaint was made to the military authorities, and enquiries were held 
both by them and by the railway authorities. A complaint was thereafter 
filed in e e ~e  in the Court of the Chief Presidency ~ is e against 
one of the soldiers. It does not appear to have been proceeded with. I 
am, however, inquiring how the matter stands and will inform the Honour-
able Member of the result. 

Mr. Sarabhai XemchaDd Hajl: With reference to the old question of mine 
mentioned in the reply, may I know on which date that question was put, 
because I do Dot remember having put such a question before? 

Mr. G. It. YOUDg: 26th September, 1929. 

Mr. Sarabhal Xemchalld &Jl: I did not put any question on that day, 
Sir. ~ 

Mr. G. It. Young: I was not in the House, of course, last September. 
I have only got a copy of the official record. ~  Sarabhai Nemchand 
Haji asked a question No. 989 on the 26th September, 1929, and a reply 
was given. 

Mr. Sarabhal Xemchand HaJI: It may be that the question was on the 
agenda on that day, but I am sure I did not put the question. 

Mr. Prealdent: The Honourable ~e e  may not have asked that ques-
tion. But the practice is that unless a Member says that he does not want 
to put any question, the question Bnd answer are entered in the proceedings. 

1Ir. Sarabhal Xemchand BaJl: Sir, you stopped, a.llowing any further 
questions that morning about the time my questions were going to be-
reached and so those questions were not asked at all. 

Mr. President: The Honourable Member must read the proceedings. 
If he reads the proceedings he will find that the question and answer do 
appear there. 

DBAI'T INTERNATIONAL CONVENTION ON THE TREATMENT OJ!' FOREIGNERS. 

802. *Kr. Sarabhal Xemchand HaJI: Has the opinion of the Govern-
• ment of India been invited on the draft Internationa:l Convention on the 
treatment of foreigners? If so, do Government propose to invite the opi-
nions of Indian commercial associations with a view to forwarding them 
to proper quarters? 

'1'l1e J[onourable Sli George ltaiD1: The draft International Convention 
on the Treatment of For(ligners was discussed at a. Conference held at 
Paris in November last. The decision arrived at was that the ele ~  
should submit to their Government for consideration all documents rela.tlng 
to the work of the Conference and ask them· to forward to the Secretariat 
of the League before the 1st June, 1980, anyobse"ations and suggestions 
which they may ~ wish to make with regard to those documents. The-
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documents are still awaited. When they are received Government. will 
consider the feasibility of oo~sl1l in  commercial o inio~ before communi-
cating their views to the Secretariat of the League. 

Sir Hart Singh Gaur: Will the Government consider the advissbiliey of 
consulting this House on the subject? 

The Honourable Sir George Bainy: I am afraid that if the replies have 
to reach the League of Ne.tions before the 1st of June, there may be no 
possibility of oonsulting thIs House. 

Sir Harl Singh Gour: Is it necessary that Government must send the 
replies by the 1st June? In view. of the fact that there will be a Simla 
Session, will it not be advisable for the Government to place this matter 
before this House and take the opinion of this House on a very important 
question like this? 

'l'he Honourable Sir Georg. ltaIny: I do not think it has been the 
practioe of the Government at the stage which this question hal reached 
to bring such questions before the House. It is at the stage between 
signature and ratification that in oertain cases Conventions are brought 
before the House. 

Sir Harl Singh Gour: Is the Honourable Member quite sure about the 
praotioe in regard to the Washington Convention? Because if I remem-
ber aright, it was first raised and discussed by this House before Govern-
ment took the final action. 

The Honourable Sir George BalDy: I should be quite ready to coIi8ider 
whether this is a suitable case in which to take the opinion of this House 
before sending our own opinion. 

COSSUJ.TATION BY THE I.EAOUE OJ' NATIONS re MAlUTIlIrIE COASTING TRADI!. 

803. ·Xr. Sarabhal Ifemchand HaJt: (a) Has the attention of Gov-
ernment been drawn to the oonsultation proposed to be held by the 
League of Nations on the subjeot of maritime coasting trade; if so, when 
is the oonsultation going to take place? 

(b) Has any questionnaire been issued by the League of Nations in 
this connection? If so, do Government propose to invite answers from 
Indian Commercial Associations to the questionnaire? 

The Honourable Sir George RalDy: (a) The Advisory and Technical 
Committee for Communications and Transit of the League of Nations has 
referred to its Permanent Committee on Ports and Maritime Navigation 
the examination of the meaning which the different States attach to the 
term "coasting trnde" and the law and practices relating thereto. I pre-
sume that this is the conRultation to which the Honou1'8ble Member refers. 
The Government of India ha.ve received no informa.tion in regard to any 
general Conference of the League of Nations on. this subject. 
(b) In connection with .the above enquiry, the G?vemment of IndiA 

have received a questionnalre from the Leaguo of Nations. As the ques-
tionnaire only a.sks for information in regard to the prellent position of 
the coa.sting . trade of India. under the existing laws and ~ l ion~  . the 
Government of India do not propose to consult commercIal IIssoClations 
beftwe 'l'eplying to the questionnaire. 
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JIr. Sarabbat B.mch&l1d EaSI: Would the present position regarding this 
'point include the question of the Coastal ~se ion .Bill as reported by 
the Select Committee of this House? 

'!'he Konourable Sir George Balny: That is no part of the existing pro-
visions of the law. 

Kr. Sar&bhal Bemc1umd II&J1: But, Sir, would the attention of the 
authorities at Geneva be drawn to the fact tllat non-official efforts are 
being made to bring about a change in this matter? 

The lIonoUl'&ble Sir George Ba.iny: I do not think. Sir. that; that 
naturally arises under any question in the questionnaire. 

Kr. Sar&bh&i Bemcba.nd II&Jl: Would not the whole purpose of the 
replies of this Government be misleading to the International authorities 
if their attention was not drawn to the pending legislation? 

The lIonour&ble Sir George B.&I.ny: No, Sir. When they ask merely 
for information as to the present position, I do not think they would 
naturally expect to receive information as to mere possibilities. 

SLOOPS OJ' THID ROYAL NAVY RIDJ'ITTED OR REPAIBED IN THlI ROYAL 

INDIAN MARINE DOOKYARD. 

804:. -Xr. Sarabha.l Bemcha.Dd 11&11: Will Government please stnte 
the number of sloops of the Royal Navy that have been either refitted 01 
repaired in the Royal Indian Marine Dockyard during the last two years. 
and if 80, what payments have been received for the same? 

Kr. G. K. Young: A statement has been called for, and will be com-
municated to the Honourable Member on receipt. 

CONSTRUOTION OF NEW VESSELS BY THE ROYAL INDIAN MAmNB DOCKYARD. 

805. ·Mr. Sarabhai •• mcha.nd 11&11: ~  Is it possibie to use the 
Royal Indian Marine Dockyard for the construction of new vessels? If 
so, will Government please state the size of the vessels that could be 
built there? 

(b) Will construction have to be confined only to war vessels. or would 
it be possible to build mercantile vessels as well? If so, of what tonnage 'I 

Mr. G. II. Young: (a) Yes, Sir. Every kind of boat, barge and steam 
trawler can be constructed in the Royal Indian Marine Dockyard, Bombay. 
If and when the dockyard is expanded, it will be in a position to undertake 
the construction of sloops suitable for the Royal Indian Marine up to 2,000 
tons. 

'(b) With expansion of the dockyard it would be quite possible to 
build ships for the mercantile manne up to probably about 3,000 tons. 

Mr. Sarabhal Bemcba.nd 11&11: With regard to part (b) of the question. 
in view of the fact that it would be possible, with the enlargement of the 
dockyard, to build mercantile vessels, will Government consider the advis-
ability of preparing B Acheme under which such vessels could be built in 
these Government. dockyards when they are ready? 

JIr. G. II. Young: The Government have that matter under oonsidera-
tion •. 
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ADVJ:RTISING THE WORK OJ' THE ROYAL INDIAN MARINE (DOOItYAllD). 

, 806. ".JIr. Sarabh&i Nemc'h&lld Hajl: Will Government please state 
if they take Bny steps to make the work of the Royal Indian Marine o ~ 
known than is the case? If not, «;10 they propose to do 80? 

Kr. G. II. Young: Yes, Sir. It has already been deoided to publish the 
Bnnual Administration Reports of the Royal Indian Marine and of the 
Marine Survey of India, in future, for general information. The report of 
the Flag Officer Commanding on' the reorganisation of the service 
was published in an offi'cial communique, and considerable pro-
minonee was given to it in newspapers. Admiral Walwyn has also 
instituted a praet.ice of visiting ports, other than Bombay, with his ships 
in order to acquaint the publie in those ports with the character and 
functions of the reorganized force. 

IIr. E. O. Roy: May I ask the Honourable Member what is the position 
as regards the proposed Royal Indian Navy which is to supersede the 
Royal Indian Marine? 

IIr. G. M. Young: If the Honourable Member refers to the Indian 
Navy Discipline Bill which was introduced in this House two years ago, 
the position is that Government are waiting for some indication from this 
Houso or from the public that the Bill should be proceeded with again. 

Kr. Sarabh&i Nemch&Dd Bajl: Is it not the fact that the public are 
waiting for some ~i n l from the Government that their policy bas changed 
in the matter and that the Government propose to trust tho people of 
this country as against the orders of the British Cabinet? 

Xr. G. X. Young: I am afraid I am unable to answer that question. 

Kr. E. O. Boy: May I ask what actuaUy happened to the Bill which 
was passed by the British Parliament for creating the Royal Indian Navy? 

JIr. Q--. II. Younl: It was passed, that was all. 

Ifr. S&r&bh&i .emch&nd Baji: With reference to the Administration 
Report of the Royal Indian Marine referred to by the Honourable Member, 
may I know when it is proposed to publish such an Administration 
Report? 

Kr. G. II. Youna: I cannot give the date. I do not remember at wha.t 
time of the year the Report comes out. 

Kr. Sarabhai •• mchaDd Ball: When do~s the naval year beg;n? 

Kr. G ••• YonD,: I think the reports are for the financial year. 

CONSTRUCTION OJ' NEW SlIIPS :rOB THE ROYAL INDIAN MAB.INE. 

807 •• JIr. ~ Nemcla&Dd l!&j1: (.a) Will Government be pleased 
to state if any orders for the construction of new ships for the Royal 
ndi ~ Mf}.rine have been placed during the last 18 months? 
(b) If the answer to part (a) is in the affirmative will Government be 

pleased to state wh'ether it is usual to invite tenders e o~e the final 
orders are placed? 

Kr. G ••• YOUI1I: (a) Yes for one new sloop. 
(b) The sloop is being built under the orders. of the Admiralty and I 

am not aware of .what their pract.ice i8 in the matter of inviting tenders. 
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SBPABATION 01' THE ROYAL INDIAN MAlUNE BUDGET !'BOll THE MlLITAllY 

BUDOlIIT. 

808. *JIr. sarabhat Nemohand Bail: Is it a faot that the amount 
of money annually allotted to the Royal Indian Marine and remaining 
unspent within a year lapses into the general fund of the Military Budget? 
If S?, have Government considered the advisa.bility of separating .the Royal 
Indian Marine Budget from the Military Budget with a view to enab10 
the Royal Indian Marine to have the full benefit of the amounts allotted 
to it from year to year? 

JIr. G. II. Young: The answer to the first part of the question is in 
the !1egative, the second part does not therefore arise. The Royal Indian 
Marme have the full benefit of savings effected within their separate budget 
allotment. 

REO&UITlIIlIINT FOB THE ROYAL INDIAN 1tf.ABINE. 

809 .• JIr. Barabh&l _.mohand BaJI: (.a) Will Government plesae 
sta.te the parts of India to which recruitment parties are sent in order 
to secure fresh supplies of men for the ships of the Royal Indian Marine? 

(b) Have Government received representations from. certain districts 
or castes to the effect that their claims for recruitment for the Royal 
Indian Marine are being disregarded by Government? If so, will Gov-
ernment please state the act;ion they propose to take in the matter? 

JIr. G. II. YOWlg: (a) Recruiting parties were formerly sent regularly 
t,o the Ratnagiri district, which used to be practically the sole recruiting 
ground for the Royal Indian Marine before its reorganization. At the 
time of reorganization, it was the intention of Government to send recruit-
ing parties to this area only until suoh time as the Roya.! ~ ndi n Marine 
was enlarged, when they expected to go further afield. Since the force 
was reorganized on a combatant basis, and service was made permanent 
and pensionable, the popularity of the Royal Indian Marine with this 
community has heavily decfined: and the last recruiting party that went 
to Ratnagiri failed to obtain any good recruits. Attempts were made 
accordingly to get recruits from elsewhere, and parties have been sent to 
the Punja.b, principally to the districts of the Salt Range, where the ser-
vice seems to be popular and recruits of an excellent stamp are readily 
forthcoming. 

(b) 'fhe only representation of the kind suggested in the question came 
from t.he Bhandari community in 1926. I quoted their resolution in 
answer to Mr. Aney's question No. 824 on the 25th AUgust, 1927. I 
would add that there is nothing to prevent youths of the Bhandari or any 
other community from presenting themselves at the Royal Indian Marine 
Depot for recruitment if they wish. 

JIr. E. O. 201: Will the Honourable Member say whether recruiting 
parties will be sent to Chittagong? 

JIr. G ••. Young: Government have considered ~e es~io~ of ~o i
ment from Chittagong. and I have no doubt they will keep It In mind. 
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RJDORUITHJDNT 01' INDUNS POB THB ROYAL INDIAN M.uuNE. 

810. ·1Ir. lar&bha1 lfemcbmd Ha,Il: (p.) Will Government pleaqe 
state how far the Royal IndiaD Marine has been reorganised during the 
last few months? 

(b) Is it a fact that the force has been short of the full numbers in 
the ranks of the (J:l8CutivG ofti('ers lind the engineer officers? 

(0) If the answer to part (b) is in the affinnative, are Government 
prepared to make up the deficiency by recruiwng Indians only, with .. 
view to utilise the existing vacancaes for the purposes of Indianising these 
services more rapidly? 

JCr. G. )[. Yoq: (a) The reorganization may now be considered as 
complete. 

(b) and (0). There has been some shortage, owing mainly to the time 
it took to introduce the open competitive examination for the service. 
There does not appear to be any difficulty, however, in obtaining British 
candidates for either branch of the service. Indian candidates have so 
far only been forthcoming for the Engineer branch. Two Indian candi-
dates for this branch passed the examination held last November. As I 
have already informed the House, three executive vacancies are being 
offered for competition among the cadets of the "Dufferin" at a special 
examination to be held in May this year. In view of these facts, Govem-
ment do not propose immediately to increase the proportion of Indian 
vacancies, but they have that possibility constantly in mind. 

Sir :Bari S1Dgh Gaur: May I ask if any Indian has so far been appointed 
to the combatant ranks? 

Mr. G ••• YOUDg: To the executive branch? 
SIr Hart Singh Gaur: To the officer's rank. 
Mr. G. Jr. Young: Yes, but to the executive or engineer branch? 
Sir Harl Singh Gaur: I mean both. • 
JIr. G .•• Young: I have just sajd, in answer to the main question, 

that two cadets have lIucceeded in entering the Engineer Branch. They 
have not yet been appointed, but they have gone to England for training. 

RECBUITlIrIENT OF SJUMEN. 

SI1. ·1Ir. Sarabhal lfemcbaDd Hall: (4) Will Government be pleased 
to state the exac.t method of recruitment of seamen at the major ports 
of India? 

(b) What is the exact manner in which the registers of serangs lascars, 
firemen, stewards and butlers are maintained at these ports? 

(0) Is it a fact that in Bombay the licences for the supply of seamen 
have been issued to one party only for the last 40 or 60 years? 

(d) If the a.nswer to part (0) be in the affirmative, do Government 
propose to issue licences to other brokers?· If not, do they propose to 
eAtablish a. regular Bureau of Employment a.ttached to the shipping 
oMoe? 
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The Hoaouable Sir George BalDy: (a) The large majority of Indian sea-
men are recruited at the two major ports of Bombay and Calcutta. As re-
gards· the method of recruitment at Bombay, I would refer the Honoura.ble 
Member to the reply I glive to starred question No. 691 asked by Mr. 
S. C. Mitra on the 2Srd September, 1929. At Calcutta the seamen 
required for vessels belonging to the British India Steam Navigation Com-
pany are recruited at the Company's offices by its own officers. In the 
('.nse of the other shipping companies, the sukhanies are selected at nu 
opeu muster held at the Shipping Office. At present the other ratings are 
recruited largely through the medium of the licensed brokers. Arrange· 
ments have, however, recently been made for the introduction of the 
following alternative methodR of recruitment. According to the first 
method, the shipping companies will maintain registers of the Serange 
and Butlers in their regular employ, and these ratings will be selected by 
the Companies' officers at their own offices the lower ratings being selected: 
by the Companies' officers with the aid of the leading ratings. The second 
method is intended for those companies who may not find it possible to 
make the necessary internal arrangements for the recruitment of seamen 
at their own offices. An employment register of serangs and butlers will 
be maintained at the Shipping Office and these ratings will be selected 
by the Companies' officers at an open muster held at the Shipping Office. 
The lower ratings will be recruited as in the case of the first method by 
the Companies' officers with the aid of the leading ratings. 

(b) Employment registers of Serangs and Butlers are maintained at. 
Bombay and Calcutta. The registers show, inter alia, the ship on which 
the rating has obtained employment and the date on which he signed on. 

(c) The three licensed brokers at Bombay are members of the same 
firm. This firm has held this business for many years. 
(d) Government do not propose to issue licences to other penons, nor 

do they at present contemplate the maintenance at the Bombay Shipping-
Office of employment registers for lower ratings: 

T T K ~  THE NUXBER OF INDIAN OFFIOERS BOLDING OERTAIN' 

RANK.S IN STATE RAILWAYS. 

812. -Mr. '&rabhal lIemchaDd Ball: Will Government be pleased to lay 
on the table .. statement !'!bowing the numbers of Indian officers holding 
the following ranks in each of the State Railways: 

(I) Heads of Departments. 

(2) Deputy Heads of Departments. 

(8) Divisional Operating Superintendents. 
(4) Divisional Traffic Superintendents. 
(5) Executive or Divisional Engineers? 

Mr. A.  A. L. P&r80D8: The Honourable Member will find this informa-
tion in the Classified I ... ist of State Railwav Establishment a copy of 
which is in the Library of the House.' , 

CARBIAGE 01' PIEOE-GOODS FROM BOMBAY TO CALOUTTA BY RAIL AND 

STEoUIER. 

-SI3. -Xi. Sarabhal lIemclwld Hall: (a) Hal the attention of Govern. 
ment been drawn to the Statement of the Agent of the Great Indian PeniJi,. 
lula Railway that the rate of piece goods from Bombay to Calcutta viI" 
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Nd.gpur has been reduced from Rs. 8-8-8 to Rs. 1-8-0 with & view to com-
pete against the carriage of piece-goods from Bombay to Calcutta. by 
steamers? 

(b) Has the policy of the Agent of the Great Indian Peninsula. Railway 
been endorsed by the Government of India? 

Kr. A.  A. L. Parsons: (a) The answer is in the affirmative except that 
the rute in question has, I understand, been reduced from Rs. 3-7-3 first tu 
Rs. 2-5-') and then from Rs. 2-5-0 to Rs. 1-8-0 and Government are not 
aware 'th:lt the Agent of the Great Indian Peninsula Railway stated that 
the rate was reduced from Rs. a·8·3. 

(b) Yes. 

POWER SUPPLIED BY mE HYDRO-ELECTRIC CONOERNS FOR rHE SUBURBAN 

11ft SERVIOIll OJ' 'mE GREAT INDIAN PENINSULA RAILWAY. 

814. ·llr. Barabhai :N'emchand Hajl: Will Government be pleased to 
lay on the table a. statement showing: 

(a) the cost per unit of power supplied by the Hydro-electric con-
oems for the suburban service of the Great Indian Peninsula 
Railway; 

(b) the minimum quantity of electric energy in terms of units the 
a.uthorities of the Great Iadian Peninsula Railway have agreed 
to pay for irrespective of the actual consumption; 

(c) the actual consumption in terms of units supplied by the Hydro-
electric concerns to the Great Indian Peninsula. Railway month 
by month during the last 12 month. ending 80th June, 1929; 
aud 

(d) the payments made with reference to (0) for the power consumed 
by the Great Indian Peninsula Railway for their subl1l'ban ser-
vic:e'l 

Kr. A. A. L. Parsons: The information is being collected and will be 
fumishE'd to the Honourable Member when ready. As possibly other 
Members of the House may be interested, I will lay the ste.temeut contain-
ing hl~ infonnation on the table of the House as soon sa an opportunity 
occurs. 

TRA.ININO 01' I:NDIANS IN lIUBDiE WIRELESS. 

815. .Xr. SarabhaJ :R'emchand Raji: Will Government be pleased to 
stl\te whether they have taken any action for the training of Indian o~ hs 
in Marine Wireless as referred to in the speech of His Exoellency the VIce-
roy at the Annual Meeting of the Federation of Indian Chambers of Com· 
merce and Industry at Calcutta. in December, 1928? If so, will they be 
pleased to give the details of the scheme they propose to inaugurate 1 

Th. Honourabl. Sir Gaor.. ltaiDy: A scheme for the training of wireless 
operators on the Training Ship "DuRerin" was considered by the Govern-
ing Body at their meeting held on the 4th July last. After c8l'eful con· 
sideration, ,tbe Governing Body resolved that they were not in favour of 
the training of wireless opera tors on the "Dufferin". The matter is still 
under on~ide ion  
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Sir Hid Singh Gour: May I ask what was the reason for the unfavour-
able decision of the Governing Body? 

'l'he Honourable Sir Georl' BaiDy: The difJiculty was this, that, if it 
were merely a question of wireless training, a. course of nine months might 
he sufficient, but the ordinary course is three years on the . 'Dufferin" and 
~  is not considered desirable to have boys on board under training for so 
short a period as nine months. I am not yet satisfied that the difficulties 
might not be overcome, and we are making further inquiTies about. it. 

FELLOWSHIPS OFFERED TO INDIA. BY THE ROOKEFELLER FOUNDATIONS. 

816. *Dr. B. S. lIoonJ': Will Government be pleased to state: 

~  whether any Fellowships were offered to this country by the 
Rockefeller Foundation either lin the year 1928 or 1929, and if 
so, the date when the offer was received Bnd the number of 
Fellowships offered; 

(b) whether applications were invited from the di~e en  provinoell 
for selection of candidates for the award of these Fellowships, 
and if so, the last date for receiving the applications; , 

(c) the procedure adopted by the Government of India. for the selec-
tion of candidates to be recommended to the Rockefeller 
Foundation for the award of the Fellowships; 

(d) the date or dates on which the various Provincial Governments 
sent in the lists of candidates with their recommendations for 
the award of the Fellowships; 

(e) the date when the Government of India. forwarded their recom-
mendations to the Rockefeller Foundation; 

(f) the names of persons reCQmmended by them for the award of 
the Fellowships ana of the subjects chosen by them; and 

(9) the nature of the reply received from the Rockefeller Founda-
tion with regard to the names recommended by the Govern-
ment of India.? 

8k I'raIak .oyce: (a) No Fellowships were offered in 1928. In October, 
1928, Government enquired from Dr. J. F. Kendrick, who is the represen-
tative of the Rockefeller Foundation in India, whether it was proposed to 
award any Fellowships to India in the near future, and jf 80, when. Dr. 
Kendrick replied in January 1929, that the Foundation did not set o ~de 

any definite number of Fellowships for Indian students but that if there 
were deserving men, he had no doubt that Fellowships could be secured 
for them. 

(b) Yes. Local Govemments and Administrations were asked to sub-
mit their r.ecommendations, if possible, by the Slst March, 1929. 

(c) The candidates who are nominated by Local Governments and Ad-
ministrations and who l i~ the con«Litions prescribed by the &Ckefeller 
Founda.tion as to qualifications and prospects of employment are arranged 
in order of preference by the Scientific Advisory Board of the Indian Re. 
seaitlh. Fund ASl!locia.tion and the final selectm is made by the RookefeIJ.Jer 
International Health Boord itself. 
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(d) THe recommendations from Local Governments were received be-
tween the 25th March, 1929, and the 5th June, 1929. 
(e) The list of candidates drawn up in order o~ preference by the Scien-

tific Advisory Board was forwarded to Mr. KendrIck on the 6th July, 1929, 
together with the ori8inal applications. 

(f) .N. \ist showing the names of the a.pplicants and the subjects chosen 
by them ~s placed on the table of the House. 

(g) Government were informed· by Dr. Kendrick on the 31st October. 
1929, that the applica.tions had been received in New York only on the 5th 
September and that all available funda for fellowships in the East had been 
allotted by then excapt one which had been ear-marked for an officer in con-
nection with co-operative arrangements for rural health work in Burma. 
Only one Fellowship was, therefore, awarded to Dr. Fenn who was serving 
in Burma.. Dr. Kendrick, however, added that the applications would be 
kept on the file of the Executive Committee of the Rockefeller Foundation 
and wou\d be given due consideraijon, should funds become available for 
1980. 

Sfaeemenl referred '0 in 1M rep", to pan (/) oJ ftIMio" No. B16. ngtJr'tU", Boc1eeJeUff 
Foun.dtUicm e"ol 1K~  

l. Dr. Ramuwami SUM' Madras 
manian. 

2. Dr. Walajanagar ViJia- ~ 
ragava Perumal. 

.8. Dr. Shankar Kashinath Bombay 
Gokhsle. 

4. Dr. Mukundraj Ganpat Bombay 
Pandit. 

6. Vuudeo Lakahman Deah· Bombay • 
pande. 

~  Dr. Ramchandra Govind Bombay • 
Dhayagude. 

1. Dr. RamloUhna Puda· Bombay 
rang Kappikar. 

8. Dr. M. O. T. IyeDgar • Beapl 

D. Dr. Mohammad Yaolb Punjab 

10. Dr. 8amad Shah • Punjab 

Subject. eelected for study. 

Public Health adminiatrafliou. 
Epidemiology with special 
reference to Malariolosy. 

• 8yetem of mediDal i~n of 
achool. in Amerioa aDd rural 
8aoitation in other oountriea 
especially America . 

• ChemiJtry of Vitamin and Nutri-
tion pl'oblems. 

Analytical Chemist.ry, Baoteriology 
and preparation of calf lymph. 

• Infectious Diaeuee with 8pecial 
reit'unoe to PQblio Health. 

• Baoteriolosy and Tropical Patbo-
ICIlY. 

• Anatomy and Embryology. 

• Malaria research. survey and 
preventiOn. 

• Teolmique of the preparation of 
anti.variolol1ll vaooine lymph 
and problema oonnected with 
vacoination in United State. of 
Amerioa and tM United KIng· 
dome 

• Malariology. 

11. Dr. Ayodhya Nath n.... United Prcmnoes. Epidemiology and vital statiatioa 
as speoially applioable to the 
tropiOl with a view to 0 btaiDing 
the degree of Doctor of Publio 
H_lth. 
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Subject. seleoted for study. 

12. Dr. Beni Madhava Roy United Provinoes. Publio Health and Malariology. 

13. I:r. Victor William Fenn. Burma Hygiene and Publio Health. 

14. -Dr. 8. K. Mallick Bihar and Oris.". Public Health and Malariology. 

15. Dr. Suraj Narain 
.  M (i) Pathology and Bacteriology in 
Almer· erwara relation to olinical medicine and 

public health and (ii) atudies in 
prevention aDd oure of tuberoul. 
OIiL 

Dr. B. S. Koonje: Did the Governmen.t of India know ~he da.te by ~ h 
the Rockefeller Foundation were to receive applications for s h~l shl s 
to the Rockefeller Institute? " 

Sir Prank Noyce: I understand the poe.ition is that the o e e~lel' Foun· 
dation does not lay down any definite date. No definite date was fixed by 
it for the receipt of applications. 

Dr. B. S. Koonie: How is it that, when the Government of India. Bent 
their reply in July, it was not received in New York before September? 

81r !'rank l'oyce: I do not know, Sir. It was sent to Dr. Kendrick on 
the 5th of July, whose headquarters are in Madras. Why it did not reach 
New· York until the 5th of September, I am unable to say. 

Dr. B. S. Koon!e: Did the Government of India write and inquire why 
their reply had not reached New York before the 5th of September? 

Sir J'rank lIoyce: I do not know .. I can find out and let the Honourable 
Member know. 'rhe matter is really one for the Rockefeller Foundation, 
and it is hardly for us to make any inquiry of tha.t nature. 
Dr. B. S. lloonje: My point is whether the Government of India's a.p. 

plication did reach N evo York in' time or not? 
Sir :rr&Dk .oyce: I have already said that aU the available funds for 

Fellowahip in the East had been a'Hotted by the time our application reached 
the Foundation. 

Dr. B. S. JIQOnje: And your application reached them in September 
after the Fellowships were all alilotted away? 

SIr Hari Singh Gour: Did the Honourable Member know the date by 
which the Rookefeller Foundation would make the allotments? 
SIr J'rank Noyce: No, Sir; I have already said that the RockefelJ.ler Foun-

dation do not lay down any definite date. 
Dr. B. S. Koonje: Why did not the Government; write and find out as 

to why their a.pplication did not reach New York tHl September when it 
was sent from here in July? Did they take any action to find out the 
cause of the delay? 
"Sir I'r&Dk lIoyce: It is rather a ~on  post from here to New York. 

DELAY IN THE ApPLIOATION BY THE GoVEB'NME](T o:r INDIA :rOB ROCKEFELLlIIR 

FOUNDA'fIO'K FlIILLOWSHI!'8. 

817 •• Dr. B. I. Moonl-: (a) Will Government be pleased to st!"te 
if it is 8 fact tha.t the Executive Oommittee of the Rockefeller Founda.tlon 
received the application sent by the Government of India in 1929 after all 
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the available funds for the Fellowships in the East had been a.llotted, and 
that it was therefore not possible for the Foundation to award a.ny Fellow-
:ship to Indians in 1929, except one which had been e",rmarked for an officer 
in connection with co-operative . arrangements for rural health work in 
.Burma? 

(b) If the reply to part (a) is in affirmative, will Government be pleased 
to state who was responsible for this delay in forwarding the application 
from India? 

(e) What steps do Government intend to take for obviating such delay 
.in the future? 

Sir baDk Koyel: (,a) Yes. 
(11) The circwnstances have been explained in the reply just given by 

me to the Honourable Member's question No. 816 .. 
(e) The Honourable Member will see that so . far as the Government of 

India were concerned, there WIlS no avoidable delay. When a similar oc-
casion again arises the Government of India will impress on Local Govern-
ments the necessity for promptitude in submitting their recommendations. 

SUBJElCTS FOR THEI AWARD 01' ROOOnLL!R FOUNDATION FBLLOWSBlPS 
IN INDIA. 

818.: ·Dr. B. I. Jloonje: (a) Will Government be pleased to state 
whether the Rockefeller Founda.tion has defined the subjects for the award 
of the Fellowships in India? 

(b) Are these subjects more or less the same for which Fellowships are 
awarded by the Foundation in other countries such as Engla.nd, Germany, 
Czecko-Slovakia? 

(c) In case the subjects recommended for the award of Fellowships in 
India are not the same 68 those in other countries, have Govemment con-
sidered the question of the advisability of representing to the Rockefeller 
Foundation the inclusion of the subjects of pure and applied science 
besides those rela.ting to public health for the award of Fellowships to Indian 
candidates? 

Sir Frank Koyel: (a) The Fellowships awarded by the International 
Health Board of the Rockefeller Foundation are designed to meet definite 
needs in public health aervice. 

(.b) It would seem from Memorandwn No. 7664 of the Intemationail 
Health Board whioh gives information regarding these Fellowships that 
the regulations Bre the same for a:11 countries. A oopy of this memoran-
dum has been placed in the I,ibrary of the House. 

(0) Does not arise. 

SBLECTION OY CJ..NDmATIl8 FOB TH1!I AWARD OY ROOKllnLLEB FOUNDATION' 
Fm.r..oW811IP8. 

819. ·Dr. B. S. KOOQjl: Will Goverpment be pleased to state how 
many Fellows were selected from the different provinces respectively since 
the award of the Rockefeller Founda.tion Fellowships came first to be made? 
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Sir J'raDk B'aye.: The information is contained in the statement whioh 
I have placed on the table of the Rouse. 

Madras 

Unitfd Prcvinces 

Punjab 

Dr. R. Adilleehan, L.M.S. 

Dr. K. V. Kriphnan, M.B.B.B. 

Dr. H. G. D. Mathur, B.Sc., M.B.B.B. 

Dr. A. C. Banerjee, M.B.B.B., D.P.H. 

Dr. A. R. Mrhta, M.B.B.B., D.P.H., D.T.K, 
andH. 

Dr. Ram Bl'hari Lat, M.B.B.B., D.P.H.p 
D.T.M. and H. 

Burma • Dr. V. W. FenD. 

Central Provinees • Dr. C. B. Edibam, M.B.B.S. 

North Weft Froutier Provinl'fl Dr. Saranjam Khan, B.B.C., M.B.B.B. 

Oliloer in Military employ Captain (now Major) S. S. Sokhey, I.M.B. 

tTTILlUTION IN INDIA. 01' INDIA.NS GIVBN FlIILLOWSHIPS 01' '1'I1l11 '~ 
FOUNDATION. 

820. -Dr. B. S. Koonle: ,WHl Government be pleased to state: 

(0) How many Fellows who were given the Rockefeller Fellowships 
have returned to India so far; -

(b) How many of them have been i~i ed in the Medical Research 
Department, giving the names of the Fellows and the insti-
tutes to which they may be attached and the inquiries that 
may be entrusted to them for carrying out in each oue; and 

(c) How many of them are not utilized in the Mecijcal Researoh De-
partment stating reasons why they have not been 80 utilized? 

Sir :rr&Dk Koye.: (a) Nine. Government have no information about 
Dr. Fenn who wa9 awarded the Fellowship in 1929. 

(b) One, vi,., Major S.  S. Sokhey, I.M.S., who is serving BS nn Assist· 
ant Director of the Raffkine Institute, Bombay. 

(c) Eight, six ot whom are employed in suitable appointments io1 pro-
vincial Public Health Departments. The remaining two, vi,., Drs. Saran-
jam Khan and K. V. Krishnan are employed on Bacteriophage and Kala-
Azar inquiries, respectively, under the Indian Research Fund Association. 
The cadre of the Medical Research Department is fixed according· to its 
requirements. 

Dr. B. S. Moonj.: Are there any who are unemployed? 

Sir J'raDk B'oyce: I do not thinK any of them are unemployed. Fellow-
ships are granted on the distinct understanding that those who hold them 
are ear-me.rked for suitable appointments on their return .to India. 



QT]E8TION8 AND AH8WBRS. 2307 

ApPOINTMENT OJ!' A NON·INDIA...'f ;JUDGE IN THB P.A.TNA HIGH CoUBT. 

821 .• JlUD&h1 IsW&l' Saran: (a) Is it a. fact that, in the Patno. High 
Court, in place of the Honourable Mr. Justice P. R. Das (resigned), the 

oin en~ of a non·Indian is contemplated? 

(b) If so, are Government aware that such 0. step will be regarded by 
Indians in this country as a reversal of the polioy of Indianisation? 

'1'Ile HODourable Sir .Tames Orerar: (,a) and (b). The question of filling 
the appQintment which, under section 101 of the Government of India 
Act, is made by His Majesty is still under consideration and I regret I 
am unable to make any statement on the subject. 

JIr. Gaya Pruad Singh: Is it 0. fact, Sir, that the gentleman who is 
going to officiate for Mr. Justice P. R. Das is ne.ither an Indian nor 0. 

lawyer Judge ? 

The Honourable Sir .Tamil Orerar: I must ask for notice of that ques-
tion. 

JlUD8h1 IIwar Saran: Why has there been so much delay in making 
the appointment of the successor of the Honourable Mr. Justice P. Ii.. 
Das? 

'!'he Honourable Sir .Tamel Orerar: I presume, Sil', in order that the 
best selection may be made. 

JluDlhi Ilwar Saran: Will the Honourable Member kindly . tell the 
House the recommendation made by the Patna High Court? 

The Hpnourable Sir James Crerar: The Government of India are not 
officiaUy consulted in these matters, and I regret that I cannot make Q. 

sta.tement. 

Jlunsht Iswar Saran: Will the Honourable Member kindly tell the 
House what e o end ~n the Home Member made in regard to this. 
matter. 

The Honourable Sir .Tamel Orerar: I cannot do that. 

JlUD8h.i Iswar Saran: Will the Honourable Member convey to the Sec-
retary of Statc for India the information that the appointment of a non· 
Indian to a post which has been vacated by an Indian will. give rise to 
much dissattsfaction among Indians? 

TIle Honourable Stt .Tames Orerar: I will see that the questions and 
repliell are communicated to the Secretary of State. 

Mr. Gaya Prasad Smp: Are Government aware that the prestige of 
the Patno. High Court WliH suffer if this sort of jobbery is perpetrated? 

IIr. Pr8lldent: Order, order. 

Mr. ·A!mar Hath Dutt: Wha.t are the reasons, Sil'l for overlooking the 
chums of the Provincial Judicial Service in giving them a seat on the 
PBtIlil High Court ~n the present vacancy? 
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'l'he J!oDovable Sir Jamll Ourar: As a general pI'Oposition, the claims 
of members of the Provincial Service are duly' considered when a suitable 
vacancy ariseI. ' 

K11DIht Iswar Saran: Is the Honourable Member aware that there Bre 
competent la.wyers in the Patna High Court ae we'll as m other High 
Courts who can be 'Sppointed to this post? 

'!'he J!ODpurable Sir Jam .. OHrar: I note the Honourable Member'. 
expression of his view on that point. 

JIr. Amar lfath Dutt: Is it not a. fact that a member of the Judicial 
Serv.ice was available to act for this post, and yet a Civilian Judge has 
been selected? 

'!'he Honourable Sir James Orerar: It is true that, BS a temporary 
measure, there are two additiona1 Civilian Judges at present. 

Mr . .Amar Bath Dutt: Was not a member of the Provincial Judicial 
Service available who officiated as lijgh Court Judge in the same Court? 

The J!OIlOura.ble Sir James Orerar:, I must have notice of that. 

JIr. K. A. JlnD&b: May I know whether the Government of Indio. re-
cognise that this is an Indian vacancy and that an Indian should be 
appQinted? 

The Hon.urable Sir James Orer&r: That es~ion win doubtless be 
considered by tbe competent authorities.. 

JIr. K. A. Jinnah: Do the Government know that, even if there is no 
Indian ava.illable ~n this particular province, there are other capable men 
in other provinces, anel will they try and secure an Indian from any part 
of India if he is available to fill up this post? 

The Honourable air James Orerar: I have no doubt that aU the con-
siderations bearing on the matter win be cBrefuUy t,aken into account by 
the competent authorities. I regret I cannot say anything more at pre-
sent. 

KUDIhl lIJwar Saran: Is it not a fact that there is aD Indian gentle-
man practising in the Patna High Court, who. on more than one occasion, 
has officiated ns a Judge of the Pntna High Court? 

'!'he Honourable Sir Jamel Orerar: I believe that is a fact. 

INELJomILITY 011' INDIANS J'OIt THE DIPLOMATIO SEltVICllll. 

822. ·SIr Barl Smgh Gour: With reference to the reply to starred 
question No. 5BB on the 12th March, 1930, regarding the ineligibility of 
Indians for Diploma.tic Service, will Government be pleased to Statie whail 
action, if any. they propose to take to get the rulea amendea ao 1.1.1 to 
remove their ineligibility? 
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Mr. 1:. B. BoweU,: The Government of India. are in sympathy with 
;the spirit nde l ~ the Honourable Member's question. They have 
already once made representations upon the subject and Bre prepared to 
'renew them when 110 favourable opport.unity presents itse'lf. 

I 

LAOK OF WAITING ROOMS SoT BOJRA STA.TION. 

823. "'Mr., O. Kltra: (a) Is it a fact that there is no waiting room 
at Bojra Station in the Noakhali Branch of the Assam Bengal Railway 
either for males or females? 

(b) Is it a fact that several representations were made by the lace.! 
pevpJe to the railway authorities for a waiting room? 

(c) Are Government aware that pallsengers are put to great incon-
venience end difficulties for the want of such a waiting room or any shade? 

(d) Are Government aware that in the absence of any waiting room 
f(·r ladies, the pardah lady passengers are much inconvenienced? 

(e) Do Government propose to remove the long-felt grievance of the 
Incal people? 

Xr. A.  A. L. Parsons: Government are not aware of the exact arrange-
ments, but a copy of the question will be sent to the Agent. 

QUALIFYING EXAMINATION!;} IN THE SEORETARTAT AND ATTAOHED OJ!'FIOEB. 

824. "'Mr. S. O. Jlitra: (a) Are Government aware that the matricu-
lates employed in the Third Division of the Secretariat cJ8Wes were no\ 
allowed to take the First or Second Division (Secretariat) qualifying exami· 
nation held by the Public Service Commission in November 1929? 

(b) Is it a fact that the matriculates employed in the Second Divisioh 
of the Attached Offices (having previously qualified for the Third Division, 
I.e., the examination passed by the candidates referred to at (a) o ~ 

. or the Second Division Attached Offices examination) were permitted to 
tnke this examination for: 

(i) the i ~  Division Secretariat, 

(ii) the Second Division Secretariat, 

(iii) the First Division Attached Officea, 

unlike their fellow colleagues in the Secretariat? 

(c) Are Government aware tha.t, under the rules framed by them for 
admission of cnndidutes to this examination, the matricula.te clerks of the 
Attached Qffices were only eligible for the Upper Division of their officea 
And not for the Second Division of the Secretariat for hi ~ category 
. some clerks have been declared successful ?How is this anomaly to be 
,explained? 

(d) What is the number of such matriculates employed in the Attached 
Offices who have been declared successful for the Second Division" 

(e) Is it a fact that both the classes of clerks referred to at (a) and (b) 
above are eligible for promotion to the next hi~he  category of their 
l'espective offices according to a. oertain fixed percentage? 
(f) If the answer to part (e) is in the affi.rmative. will Government 

please state the reasons tha.t. led them to make a distinction between the 

• 
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Attached Office matriculates and the Secretariat" matrioulates .for the 
purpose of allowing them to take the qualiiying examination? 

(g) Are Government aware that this distinction caused great discontent 
among the clerks concerned, nnq is it a fact that representations were made 
to Government? 

(h) Do Government propose to redress their grievlIbee by affording 
them an opportunity of appearing at the next examination as Depart-
mental eandidates and extending to them the concessions allowed at the 
November 1929 examination? If not, why not? 

The Honourable Sir James Orerar: «(I) Yes. 

(b) Yes, if recommended by the Heuds of their Departments. 

(c) The position of an Assistant in an attaehed office is slightly su.pe-
rior to that of a second division clerk ~n the Secretariat; consequently ii 
was considered that if a clerk WIlS held to be fit for Assistant in an at-
tached office he could properly be held fit for the second division in ~he 
Secretariat. 

(d) Nine. 

(6') Yes. 

(/) The second divi'Bion in attached offices consisted partly of persons 
who had qualified for the second division and partly ot persons qualified 
as typist and routine clorks. I understand that the Public Service Oom-
mission considered it undesirable to ~s in ish betwoen clerks who were 
working in the same d_vision in the same office. TheBe conditions did not 
e ~l in the Secretariat. 
(g) Certain representation& were made in the matter. 
(h) There will be no departmental qualifying examinations in futurer 

but under the rules iit is open to departments, in cases of exceptional 
merit, to promote third division clerks to the second division in .not more 
than one of every five vacanoiea. 

EUENDITURE JrBOM RA.ILWA.Y RlWENtl'B ON TH1I: ~  SHOOTING 
CA.8B. 

825. ·Pan41t 511akaDtha Du: (a) Will Government be pleased to 
state what amount of expenditure has been incurred from the Railway: 
revenue to conduct the case in connection with the Bamungachi shooting 
incident to defend the Railway offioials? 

(b) Will Government be pleased to lay on the table the correspondence 
tha.t pasfiled between the Railwuy Board and the Government of Bengal 
or the Advocate General of Bengal in connection with the Appeal pre-
ferred against the acquittal of Sj. Shanti Ram MondaI? 

Mr. .4. .4. L. ParaoDl: (~  Information will be obtained and supplied 
to the Honourable Member on its receipt. 

(b) Tht? Honourable Member pres1Ulla.bly refers to correspondence be .. 
tween the' Government of India. a.nd the Bengal Government. Govern-
'tIlent e e~ that they are not prepared to lay this correspondenoe on the 
table. 
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RJl8lLUW8 IN PLANT PHYSIOLOGY AND ~ 1 ... " FOB. AGRICULTURUI 
RESEARCH ANO ANIMAL lIUSBANDRY. 

826. *111'. E.' O ••• ogy: (4) Are researches in plant physiology con-
ducted at the Agricultura1 Institute at Pusa? If so, are annual 
accounts of the results of such researches published, and has any of them 
received any 'iireciative notice 80 far in scientific journals published 
abroad?' . 

(b) Does the Imperial Council of Agricultural Research intend to en-
courage better teaching of physiology of plants and reseil.rchtherein? If 
1';0, in what manner,? ' 

(c) Arc Government aware of any inst.itution in India where research 
is carried on in plant physiology? If so, is the ImperioJ. Council ofAgri-
(lultural Research considering t,he question of helping it in any way? 

(d) Is there any intention on the part of the said Council or Govern-
ment to grant scllOlarships to suitable Indians to qualify themselves il\ 
agricultural research and animal husbandry in any foreign country like 
Denmark which is a leading centre of such research and scipntifio study' 

Sll' Frank Noyce: (0.) 'l'here is no separate seetion of plant physioJOS)' 
at the Pusa Research InsGitute and such research in that subject as has 
been conducted there has been connected with and subsidiary to problems 
in plant-breeding. The results of the research work carried out at Puss 
are pubHshed in the Memoirs and Bulletins of the Imperial Department 
of Agriculture in India. snd the work done has repeatedly e ~ ed appre-
ciative references in scientific journals published abroad. 

(H) The attention of the Imperial Council of Agricultura:l Research will 
he invited to this matter. 

(c) Research in plnnt physiology is carried out in severs! institutiolls 
in India which are in receipt of assistance from Government. 

It ~s open to any institution to apply to the Imperinl Council of Agri-
cultural Research for a. grant for research in any branch of agricultural 
science. 

(d) The question has already been remitted to the Council of Agricui-
tural Research for consideration. 

NUKBIIB 01' MDmEBs 01' EACH CoIl1llTNITY IN DIlI'J'EBlIlNT RANKS 01' TH. 

ABlIY. 

827. ·lIr. lIukhtar Singh: (a) Will Government be pleased to abtB 
how many Indians have up to now been given King's Commissions and 
how many of these commissions are honorary? 

(b) How many of these commissions are allotted to Hindus, Sikhs,· 
Muhammadans I\Jld Christians and untouchables? . 

(c) How many Indians have been given Viceroy's commissions till 
now, and how many of these are Hindus, Sikhs, Muhammadans, Chris-
tians and so-caUed untouchah'les? . 

" (a) How many. Indian Qther ranks, and Indi.an camp followers are there 
in h~ ~T' n  .How. JDany, of them. are indl1~  Sikhs, Christians and 
.iepreBsecI· clalses? '. 
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Mr. G. II. Young: 78 Indians have hitherto paased out of Sandhurat 
and have been granted King's Commissi(lns: 29 of these were mndus. ~ 
were Muhammadans. 18 were Sikhs. one II. Bunnan and one a Ohristia.n. 
The remainder of the infonnation dellired by the Honourable Member ia 1lQ' 
-available. and could only be collected, if at al'l. by the expenditure of aD 
amount of t.ime and labour, wh'ch would be disproportionate to its value 
result. 

MIt.rl'ARY OOlfTBAOTOBS. 

828. ·1Ir. lIukhtar Singh: What i8 the total number of militfuy 
'contractors entered in the register of military authorities and how many of 
them are Hindus. Sikhs. Mohammadans and belong to the depressed 
·c]a8ses? 

1Ir. G. II. Young: There is no register showing the o ~ number of 
·contracturs employed by the various military authorities, nor would it be 
practicable to compIle such a rogister. I am sorry therefore that I can-
not gave the information required by my. Honourable friend. 

RlIfPRESENTAT[QN' oJ!' THB ABYA BAKU IN' TR1!I DBLHI UN'JVBRStTT. 

829. ·1Ir. lIukhtar Singh: With reference to my sb.rred questionB Nos. 
1)60 and 561 answered in the Legislative Assembly on the 18th February 
1929. will Government be pleased to sta.te the conclusions arrived at by 
o e n ~n  on the communication received from the Arya Samaj. Delhi? 

Sll' J'rank lfoyce: Government were unable to accede to the requeSot 
made in the communication referred to by the Honourable Member. A 
repreflentatJ.ve of the Ary8 Snmaj. Delhi. hRA however been appointed III! 
-a Member of the Court by the Chancellor of the Delhi Univemit:;. 

RAOU.L DISORTMINATION' IN L1U.VE RULES ON THE BOMBAY BARODA 

AND OENTRAL IN'DIA. RAILWAY. 

830. ·Rai Sahib lIarbllas d ~ (a) Is it a fact that the Indian officera 
~  the Bombay. Baroda and Central India Railway have been representing 
matters for several years and asking for the removal of racial discrimination 
against them in the application of leave rules? 

(b) Is it a fact that in the sam£:-city of Bombay. the old Great Indial:. 
reninsula Railwav has  made no such racial discrimination in the Jeave 
rules against its 'Indian Officers. while the 13ombay, Baroda and Oentra! 
lndia Railway does? 

fe) Will Government state if there is any other State-owned railway in 
india which has such racial discrimination against the Indian officers 
in the matter of leave regUlations? 

(d) Is it a fact that tbe Bombay. Baroda and Oentral India Railway 
. <Company has recently issued a fresh set of leave rules; but that. even in 
them, these discriminations have not been removed. and that they are far 
less favourable than those applicable to the European officers? 

(e) Is it a fact that these new leave rules have not been brought into 
line with those In force on the State Rallways? . 

(f) Is it true that whereas II. European offioer on the Bombay. Baroda 
(lOd Central India Railway can get 22 montba' oombined leav.e at a \ime. 
the Indian officer is restricted to six months' combined leave oaly? 
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(g) Is it true that whereas the ~ o e no i e  earns furlough at 
the rate of one-fourth of active service rendered, the Indian officer earns it 
at th'e rate of one-eleventh only? 
(h) Is it true tllat, whereas the European officer gets one month's sick 

leave on full pa.y per year non· cumulative without aifecting his other leave 
and furlough, no.such leave is given '0 the Indian officer though he may 
be ill? 

(I) Is it true that, whereas the European offiCer CBn get 22 months' com-
bined leave after retirement, the Indian officer is allowed six months' com-
bined leave only? 

(J) Is it true that the European officer can commute his furlough  irres-
pective of his going overseas, whereas the Indian officer can only oommut. 
it provided he goes overseas? . 

JI(r. A.  A. L. Parsons: (II) Government believe it to be 80. 
(b) No; the leave rules of the old Great Indian Peninsula Hailwa.y 

ga ve greater leave benefits to European officers. 

(c) Both the revised leave rules of the Bombay, Baroda and Central 
India Railway and the revised leave rules applicable to State Railway 
employees allow a more 'liiberal scBle of leave to persons of non-Asiatic 
domicile, but the increased limits in the B., B. Bnd C. L rules are much 
higher. 

(a) Yes, except that the dilscrimination is on domicile and not on race. 

(e) Yes, but Govenunent propose to invite the Oompany to ,consider a 
revision of their rules on the basis of the revised leave rules' applicaMe to 
State Railway employees. 

(f), (h) and (i). The answer is in the affirmative if a comparison i. 
made of the i ~le e  applicable to officers of non·Asiatic domicile with 
those applicable to officers of Asiatic domic;ile. 

t[h Offi'cers of non-Asiat,ic domicile earn furlough at the rate of 0. qu&!"-
\er of active service and officers of Asiatic domicile at <Ule rate of BOdays 
for each calendar year. 

(i) Yes, except that an officer of Asiatic domicile can commute fur-
lough on half pay into furlough on full pay up to a maximum of four months 
on euch ~ sion if the leave ~s taken on Medica1 Certificate and spent in 
India or Ceylon. 

RAOIAL DISCRIMINATION IN I,lDAVE RULES ON THE BOMBAY, BARODA AND-
CENTRAL INDIA. RAILWAY. 

831. *ltaI Sahib Barbilaa Sarda: (a) Are the Dew leave rules whiClh are 
in force on the Bombay, Baroda and Central India Railway 8S applicab19 
t.o the Indian officers also applicable to the Anglo·lndian Officers? 

(b) If the answer to part (a) be in the affinnative, what is the date 
fixed, after which Anglo-Indian officers recruited would be governed bv the 
new leave rules? 

(c) Whitt is lihe number of Indian officers who were in service before 
tbt' date which may be mentioned in reply to part (b) above? 

(d) What is the number of Anglo-Indian o.fIicerswho were in service 
before the date mentioned in reply to part (b) above and who are getting 
the benefit of the old leave rules as applicable to the European officers? 
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\6') Is it ~ that e~en the o~e n subordinates drawing over Re. 80J 
per month and m certalB oases draW1ng even Rs. 150 per month, in service 
before the date mentioned in reply to part (b) above, get the bene6.t of 
these old leave rules as applicable to the European offioers, and which are 
donied to the Indian officers? 

(f) Will Government state what action they propoee to take for tbe 
removal of these racial discriminations 1-

~  Are Government prepared to advise the Bombay, Baroda and Central 
India Railway company to bring its leave rules for Indian Offioers into liDe 
with thoee in force on the State managed Railways? 

lIr. A. A. L. Parsous: (,a) They are applicable to aU officers of Asiatic 
dom.clle. ... 

(b) All Anglo-Indian Officers of Indian Domicile appoinLed after the 
1st Apri'l 1929, come imder the rev;ised leave rules. 

(c) and (d). Information will be obtained and r,lupplied to the Honour-
able member on 'its receipt. 

(tI) Yes. 

(f) and (g). Attention is invited to the reply given by me to clause 
(e) of the Honourable Member's previous ques5ioll. 

Pandl\ Delay Bath ltUDll'U: May I ask the Honourable Member whe· 
tber he is developing a style of speaking which makes it impossible to 
follow him? 
Kr. A. A. L. P&rIIOJUI: I hope not. 

1Ir. Prellden\: Everyone has h~ own style. 
Pandlt. Jltrday Bath XUIlIl'u: I thought the Honourable Memher was 

improving. 

PUBOHA<iB 0:1' THlC BUSINIISS OJ' TU DJDLKI ELJlOTJUO SURLY AND TB.6.0TION 
COMPANY 'BY TBB DlIILHI MUNICIPALITY.· 

832. ·Xr. JI. Du: (a) With reference ,to Mr. K. c· Roy's starred 
questions Nos. 573 and 574 regarding the Delhi Electrio Supply and 

, 'l'raction Company, on the 12th March, 1900, will Government be pleased 
to communicate to the House the reply thereto? 

(b) Will Government be pleased to state when the ;Delhi Electric 
license of the present licensees will expire? 
(0) Have Government obtained the opinion of the local authorities, 

the Delhi Mmucipality, as to their intention to purchase the undertaking 
for the Municipality? 
(d) Has the Delhi Municipality aaked Government for any loan towards 

the purchase of Delhi Electric Supply Co.? 

The Honourable Sir Bhupendra .ath Jlitra: (a) When Q reply ~ Mr. 
K. C. Roy's questions referred to is furnished t.o him, a copy thereof will 
be placed in t,he Council Library for the information of the House. 

(b) and (c). The licence .Fill expire in 1947, and 80 ~  a.A • Government 
Brc aware no prop08a'l has been made by the Delhi MUOlelpahty that they 
should buy the rights of t,he Company under the licence, which has been 
grant,ed by the Chief Comm_sioner. 
(d) No such !!,pplication has. been received. 
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PU'BOIIASE 01' THE BUSINESS OF THE DELHI ELECTB.IO SUPPLY AND TB.A.OTION 

CoJIP..lNY BY THE DELHI MUNIOIPALITY OR TIlE GoVlllBlQlllNT OJ' INDIA. 

833. ·Xr. B. D&I: (a) Will Government be pleased to state the 
present capital value of the Delhi Electric Supply and Traction Co. Ltd.? 

(b) Have Government computed the figure that will be paid to the 
Company in case option of purchase is exercised either by the local 
authorities or by the Local Government-the Government of India.? 

(c) Is it a fact that under the Indian Electricity Act the option of 
purchase evolves on the Government of India-in case local authorities 
are not in a position to do so~ 

The Honourable Sir Bhupendra Bath Kitra: The infonnation asked 
for is be,ing collected and will be supplied to the Honourable Member in 
·due course. I 

RATES OHARGED FOB SALT TO TB.A.DESMEN OF THE SA.lIBALPUR DI8TBJO'1'. 

834. ·Kr. B. Du: (a) Have Government received a petition signed by 
the salt merchants in Orissa and addressed to the Salt Commissioner of 
Madras, of which a copy was forwarded to the Honourable the Finance 
Member? 
(b) Is it a fact that salt monopolists at the Ganjam faetories ("harge 

rlifferent, prices for different districts? 

(c) Is it a fact that traders of Sambalpur District are charged rates 
varying between seven to nine annas per maund, while traders at Cuttack 
pay much les8? 
(d) Is it a fact that the Government rate for sale l!:I! factory is four 

MUSS per maund? 
(e) Do Government propose to see that no unfair rates are charged by 

!1alt monopolists to tradesmen of the Sambalpur District? 

The Honourable Sir George Schuster: Yes, the Government have reo 
ceived l,he petition and have a:lready asked for-reports on the subject. 
When the replies are e ~i ed I shall infonn the Honourable Member of 
the result. 

Pandit BflakaDtha Das: Is it not t,he duty of the officials of the Salt 
Department to Bee that the price and supply of salt is controlied all over 
India? I 

The Honourable Str George Schuater: The Government of India do not 
exercifie any control over the retail prices of aaH. 

WITHHOLDING IN THE DELID TELEGRAPH OFFIOE OF A TELEARAH ABOUT TRlIl 
SARnA ACT. 

835. ·Xaulvl Sayy1d Kurtua Sahib Bahadur: (a) Will Government 
be pleased to state if it is a fact that 8 message sent to the Press from 
.he office of the lamiatul l ~· ind regarding the Sardo. Ant snd 
:Mussalman'e attitude was withhela by the Telegraph officer of Delhi? 

(b) If so, what is the reason? 



Mr. H. A. Sams: (]o)r Yes, a message of the lOtli March, 1930, waŝ  
withheld.

(b) The message was considered objectionable and its transmission 
was withheld under rule 13 of the Indian Telegraph Eules, 1927.

Haulvi Mohajflnmd Shaf6e Daoodi: What were the grounds on which 
it was held objectionable?

Mr. H. A. Sams; I can only say that the telegram was held to be ob­
jectionable. That was the ground on which it was withheld.

Mr. K. C. Roy; By the Telegraph Master or by the Local Govern- 
ment ?

Mr. H. A. Sams: By a responsible official of the Telegraph Depart-* 
ment. i

Mr. Gaya Prasad Singh: Will the Honourable Member point out the' 
objectionable passages in the message?

Mr. H, A. Sams: I have not memorised the message and even if I 
had, I would not be prepared to say what were the objectionable passages. 
If any gentleman wants to find out what it was about, he can ask the 
sender.

Mr. Abdul Latif Saliib Tarookhi: Were any similar messages with­
held?

Mr, H. A. Sams: As far as I am aware, no, Sir.
Maulvi Mohammad Shafee Daoodi': I& the Honourable Member aware 

that things like that are repeated, recently in another message sent by 
Maulana Muhammad Ali on the same question?

Mr. H. A. Sams: I have no information.

A p p o in t m t n t  o f  M u s l im  E n g in e e b s  i n  t h e  D e l h i  P u b l ic  W o r k s
D e p a b t m e n t .

836, *Mr. Abdul Latif Sahib Farookhi: (a) Is it a fact that no Muslim 
Temporary Engineer was appointed in the Delhi Public Works Department 
since 1923? If not, why not?

(6) With reference to the reply to question No. 101 in the Coimcil of 
State on the 17th September, 1928, will Government be pleased to lay on 
the table a statement showing the names of the registered Muslim candi­
dates for the post of Engineers in the Delhi Public Works Department?

The Honourable Sir Bhupendra Kath Mitra: (a) No.
(b) A statement was furnished to the Honourable Mr. Suhrawardy with 

Mr. Glow’s demi-official letter No. E.-87, dated the 24th October 1928. A 
copy of the statement is beiiig sent to the Honourable Member separately.

Sa f e g u a r d in g  o f  M u s l im  C l a im s  i n  t h e  D e l h i  P u b l ic  W o r k s
D e p a r t m e n t .

837. *Mr. Abdul Latif Sahib FarooKhi: Will Government be pleased to 
state what action has been taken to safeguard the Muslim claims in com- 
pliauce with Lord Beading’s declaration published in the Statesman of 
the 1st January, 1925, and to prevent class monopoly in the Delhi Public 
Works Department ?
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The Honourable Sir Bhupendra Nath Mitra: Instructions have be^n 
issued to the Chief Engineer, Public Works Department, Delhi, to en&ure 
the adequate representation of minority communities (including Muslims) 
in the clerical and subordinate technical establishments under his control

QUESTIONS AND ANSWERS. 2317'

UNSTARRED QUESTIONS AND ANSWERS.

T h e  Co n n a u g h t  P l a c e  B o o k in g  O f f ic e , N e w  D e l h i .

315. Pandit Nilakantha Das: (a) Is it a fact that the New Delhi 
Connaught Place Booking Office was opened for goods traffic about 12 
months ago ?

(b) Is it a fact that in the last week of October 1929, the Railway 
authorities at Lahore Junction refused to accept goods for that booking 
office, on the plea that they were not aware of the booking office?

(c) Is it a fact that the matter was reported by the consignee to the 
Divisional Superintendent, North W'estem Railway, Delhi, who forwarded 
it to the authorities at Lahore vide his letter No. 4118-CD/29, dated the 
^̂ th December, 1929?

(d) Is it also a fact that the consignee has sent half a dozen reminders 
to the Railway authorities at Lahore during the last three months but has 
heard nothing in reply?

(e) What action do Government propose to take in the matter to avoid 
repetition of such action on the part of Railway officials?

Mr. A. A. L. Parsons: (a) Yes.
(6), (c), (d) and (e). I am obtaining a report and will communicate 

with the Honourable Member in due course.

I n d e b t e d n e s s  o f  G o v e r n m e n t  Se r v a n t s .

316. Pandit Nflakantha Das: (a) Is it a fact that, under rule 16 of the 
Government Servants Conduct Rules, Government servants habitually in 
debt should be dismissed from service?

(6) Is it a fact that action under this rule is not taken against the 
employees of the Government of India Secretariat and Attached Offices 
who are reported to the heads of their offices to be in debt?

(c) Is it a fact that, instead of taking disciplinary action, the officers 
of the Indian Stores Department started a private fund for liquidating the 
debts of thousands of rupees against a clerk and closed the fund only when, 
it was found that instead of reducing, his debts were further increasing?

(d) How many victims of the extravagance of the clerk have during the 
last two years verbally or in writing reported to the officers of Indian 
Stores Department regarding their outstanding claims ?

The Honourable Sir Bhupendra Nath Mi«tra: (a) Ŵ hen a Government 
servant has been adjudged or declared insolvent, or when a moiety of his 
salary is constantly being attached, has been continuousIj under attach­
ment for a period exceeding two years, or is attached for a sum which, in; 
ordinary circumstances, cannot be repaid within a period of two years- 
ie  will be considered liable to dismissal under rule 16.
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(b) I invite the HonoW'able, Member's attention to the reply given to 
Mr.Siddheshwar Pr8Sad Sinha'. starred question No. 878 on the 26th 
September, 1929. 

(0) No. The question of the indebtedness of the clerk referred to was 
taken into corlsideration immediately it assumed serious proportions and 
the matter has not yet been closed 

'I'he clerk' was informed by tbe Chief Controller of Stores, on the 2<,>th 
January, 1980, that unless he succeeded within three months in ee~  
himself from debt or at least in reducing his liabilities to an extent which 
would pennit of their being entirely liquidated in a reasonab.le period, 
.. reoommendation would be made to the Government of India for the 
termination of his appointment, under rule 16 of tbe Government Ser-
vants' Conduct Rules. 

Nc fund was started by the officers of the Indiar. Stores Department, 
for the purpose of liquidating thE> clerk's debts. One-half of his pay W!i8 
attacbed monthly under the orders of the courts for the purpose. As 
·thellf: deductions and also the deductions frotp his pay to meet Govern-
Inent dues on account of house rent, etc., left him a small sum monthly 
which was totally inadequate for the maintenance of himself, his wife 
and four children, some members of the staff contributed, as a purely pri-
vate QI'l'angement, a small sum monthly for 8. short period to help him 
-and his family to eke out a. bare existence. .As, however, it WaR found 
·that he continued to incur liabilities, this voluntary BssistanM was with-
,lIhawn. . 

(d) }I'our. 

INDEB'rBDNESS OJ' GoVEB.NJ(ENT SB&VANTS. 

317. Pandlt .Uakant.ha Du: ~  Is it a fact that 0. Superintendent in 
the Wireless Branch of the Director General of POlIte alld Telegr.aphs and 
"9180 a clerk in t,he Library of the Railway Board are in debt? . 

(b) If the replies to the above be in the affirmative, will the Government 
be pleased to state whether any action under the Government Servants' 
-Conduct Rules has been taken against the clerks referred to? If not,why 
not? 

(e) Do Government propose to draw the attention of tbe heads of the 
various Departments of the Government of India to the provisions of the 
·Governmcnt Servants' Conduct Rules regarding the action that shou'ld be 
tnken against those in debt irrespective of tbeir position or nationality? 

'!'he Honourable Sir Bhupendra R'ath JIltra: (a) Yes. 

(b) The Superintendent referred to in part (a) has since liquidated 
practically the whole of his debts. The case of the Librarian of the Rail-
way Board's office does not come under rule 16 of t,he Government Ser-
'Va.nt·s' Conduct Rules and no nction hIlS therefore been taken against 
him. ... 

(e) 1 invite the Honoura.ble Member's attention to the reply given to 
-part (6) of his previous question. 
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POSTS I:N THE GOVEBNMBNTOJ' INDU PlLEss, SDIILA. 

318. Kr. Kukhtar Singh: (a) With reference to the answers to my un· 
'starred questions Nos. 261 to 263 and 274, on the 26th September, 1929, 
regarding the Government of India. Press, Simla, will Government be 
'pleased to state whether they propose to take any action ill the mat.ter of 
the practice in vogue in the Simla Press in giving high responsible I·osts to 
persons of inferior education both technical and literary? 

(b) Is it a fact that a few learners were sent to England to pick up the 
work of an Assistant Manager? 

(c) If the answer to (b) is in the affirmative, will Government please state 
whether they have come book? If so, where have they been posted and in 
:what capacity? 

The Honourable Sir Bhupendra Nath Jlltra.:(a) I have nothing to add 
to the reply given by me to the Honourable Member to his uDstalTed 
que!!tions Nos. 261 to 263 and 274 on the ~ h September, 1929. 

(b) Yes; II. few scholars have been sent to England for training in the 
art of printing and allied trades. 

(c) One scholar has returned and has been posted as an overBeer in 
l,he Calcutta Press. 

EDUCATIONAJ, QUALIJl'ICATIONS Oll' THE ASSISTANT MANAGER OJ' THB Gonu 

MENT OJ' INDIA. PREss, SIMLA. 

319. IIr. Jlukhtar Singh: (0) Will Government be pleased to state the 
j·dllcntional qualifications of one .Mr. Jawa.har Khan, Assistant Manager of 
the Government of India Press, Simla? 

(b) Is it a fact that the office records clearly show that he commits 
grammatical mistakes, as "why did you went", "why did you dOlle" 
sud "send to time", which are not expected from a person of ordinSl)' 
education? 
(0) If tho answer to (b) is in the affirmative, have Government considered 

the question of the desirability of removing this gentleman from this 
responsible post and of appointing one of those gentlemen who were 
.specially sent to England for ~inin  in this line? 

The Honourable Sir ,Bhupendra Nath mtra: I propose to deal with 
questions NOH. 319, 320 and 321 together. The Controller of Printing 
and Stationery is responsible to Government generally for the efficient 
administra.tion of the Government of Indin PresR and Government do not 
propose to call for infornlstion regarding these administrative detBils, 
which are matters for his discretion. 

PERSONAL REOOBDS OF THE OFFIOIATING ASSISTANT MANAGER OJ' THlI Gov. 
ERNMENT OJ' INDIA PRESS, SIMLA.. 

t820. 1Ir. Kukhtar Singh: (a) Is it a fact that the personal record of 
Mr. Jawahar Khan, officiating Assistant Manager of the Government 'If 
India Press, Simla, is not good and that he was fined Re. 5 some time ago? 

(b) Is it a fact that he was badly reported upon by Mr. Aylmer, and also 
by the ControlJer who too wrote against his work? 

tFor answer to thi. queBtion, .ce answer to Ulllltarred queetion No. 319. 
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(0) Are Government aware that his treatment towards his subordinates ia. 
anything but satisfactory, and that very often he uaes bad language to 
them? 

(d) Is it a fact that some compositors made a representation to the late 
Ilanager . regarding their legitimate grievances and that, instead of taking 
llI1y notice of these, departmental Qction was taken against these people? 

(e) If answers to (a), (b), (0) nnd (d) are in the affirmative, have Govern. 
ment considered the question of the desirability of removing Mr. Jawahar 
Khan from his present post? 

PROMOTIONS IN TIlE GoVRRNMBNT OJ' INDIA PRESS, SIMLA.. 
t321. Mr. Kukhtar Singh: (a) Is it a fact that one B. Niaz Mohammad, 

a receipt clerk without experience of the cumposing work, was promoted 
to the post of 1\ time·checker? If so, was this gentleman related io Mr. 
J Rwahar Khan? 

(b) If so, will Government please stat.e what action they propose to take 
in the matter? 

(0) Is it !\ fact that consequent on the amalgamation of both the Govern 
ment Presses, one B. Mushtaq Ahmed, a junior compositor, was served with 
a notice of being retrenched and of being offered a post of a lino operator?' 

. (d) Is it 0. fact that, aft-er having worked for a few months on the lino 
machine, he was promoted as an officiating section holder, although in 
1925 Mr. Aylmer found the Lino Section in a hopeless state and consequently 
rel\'erted him to his former post with the remarks that he should never in 
future be promoted to the post of a section-holder? 

(IJ) If the answer to part (d) is in the affirmative, will Government please-
.tate why this gentleman has again been offered a chance soon after thee 
tra.nsfer of Mr. Aylmer? 

HOUBS IN GoVERNMENT OF INDIA PRESSES. 

322. 1Ir. Kukhtar SIqh: Is it a fact that the tiffin time from 1·80 to-
2 P.X., given to the employees in the Govemment of India Presles, is not 
included in the office time a.nd that the men are made to stay half an hour: 
longer? If so, have Government considered the undesirability of the 
existing practice and what steps do Gove"i-n.ment propose to take in order 
to redress this grievance? 

The Honourable Sir Bhupendra Xath JI1tra: I presume that the Hon· 
ourable Member refers to the clerical staff. Tho nonnal houl'S of work 
are from 10 A.M. to 5 P.M. and no clerk is required to remain half an hour 
longer in offiee b.\' reason of the fllct that he avails himself of a lunch 
interval of hulf an hour. 'fhe 1aUer part of the question does not arise. 

HOURES IN THE GOVDNltENT OJ' INDIA PRESS, SIHLA.. 
323. Mr. Kukhtar Singh: (a) Is it a fact that the employees ol the 

Government of India Press, Hmla, are compelled to stay overtime? If BO, 
under what rules are they compulsorily booked for overtIme? 

(b) Is it a fact that a request was made through the Works Committee 
• to reduce the time of the Government of India Press, Simla, specialIy ~ 
the winter months? If so, what action did Government take in the matter? 

tll'or anewer to thill question, set an81,er to queetion No. 31i. 
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The Honourable Sir Bhupenclra .ath Kiva: (a) Except in caseB of 
lIioknesB and emergent private affairs, the employees of the Press are 
.expected to work overtime when required. This liability is part of the 
ordina.ry conditions of their service. 

(b) The Government of India have no record of any suell request made 
through the Works Committee of the esl l~" The latter part of the ques-
tion does not anse. 

... 
SALARIES 01' COMPOSITORS IN GOVERNMENT OF INDIA PRESSES. 

324. Kr. Kukhta.r Singh: Is it a fact that the average salary of a com-
positor in the Government of India Presses is far below the amount which 
they drew under the old piece system? Did the men draw the attention 
of the Government of India to this fact, and cijsi they ask for a time-scal6 
of pay? If so, what action do Government propbse to take in the matter? " 

The Honourable Sir Bhupencira Hath Kiva: The Honourable e e~ 

.apparently refers to certain piece work compositors in the old Government! 
'Central Branch Press at Simla. who were, with their consent, placed on 
fixed rates of pay when that Press was amalgamated with the Monotype 
Press to form the prcf!cnt Government of India Press at SimlA.. The men 
6amed higher wages as piece work  compoAitors. but as there was no provi-
sion for pieee ..work composition in the reorganized Press, the:v agreed to 
be employed on fixed rates of pay corresponding to those fixed for salaried 
compositors in the old Monotype Press. A petition from these men asking 
for the substitution of time !wales of pay for their present fixed graded 
sC'ale8 of pll.y wu.s received b:v the Government of India in 1925 and reject-
ed "fter careful consideration. 

PROVIDENT FUND FOR GOVERNMENT OF INDIA PREssiDs. 

325. Xr. Xukhtar Singh: Is it a fact that a question wa.s asked in the 
Legislative Assembly Rbout the Provident Fund for the Government of 
India Presses and the Government replied that the rules were being oon-
sidered by the Secretary of State for India.? If so, how does the position 
stand now and when are the new rules to be promulgated? 

The Honourable Sir Bhupencira Nath Kitra: Yes. The attention of 
the Honourable Member is invited to the reply given by me in the Legis· 
lathe Assembly on the 21st March, 1930, j,o Mr. S. C. Mitra's sta.rred 
.qupstion No. 720. 

QUAlI.TEBS FOR EMPLOYEES OF THE GOVERNMENT OF INDIA. PRESS, 
SIMLA. 

326. lIf. Kukhta.r Singh: (a) Is it a fact that the Government Press 
-employees at Simla were promised by the late Bo/U'(i of Industries that 
they would be provided with quarters near the Press and that to carry out 
this a site waR selected near the Forest Nursery in Tutikandi? Is it e. fact 
that this proposal was subsequently dropped and that the old Monotype 
Press was enlarged but that no qua.rters ha'\fe been built Dear the Press? 
:Are Go,"ernment aware that the limited number of quarters on the ground 
. Boor of the Babu Barracks on the Cart Road is quite insuBicient and too 
far away from the Presa? 
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(b) Is it also a.' fact that the quartcrs at Dhnr known as the "quurte1'8 
for the Press e lo e ~" \\'hieh were vilcated by the :Fol'eign and Political 
Dt'par/ment 1" '~~ WCI"t' offl'red to t,lle GOVPnllllC'nt Pref;s 1\1" f\ high 
rate of n'nt? Are GO"!'rJlll1C'nt aware that this rntc WilR tc)o much to ee~ 

t.ho )lockets of ~ l  poor'y paid men of the l)r( s~  

The. Honourab1e Sir Bhulfl'ndra Nath Mllra.: (1/) The reply if; in t be 
afllrmllhve exctlpt that tIll' qllllrlf'r,; :dl(Ju('rl in the Ilidian Clerks' Barracks 
to the l"(~ 'ls"1 lll o (~es are !lnt Hi :\ gn'nt di~  lT ~  fl'Ol/] the PrC8!'l. 

(iI) ''I'h0 T>har qllill·f(·l's \\'('1"(' (,ff('rl'd to th(, "('~  PIHplo.n'ps on en l~ 

based on the ("ost of building und rf'l'air!-1, hut the off,,!" WIlS rejl'eted by 
the men cOTl('crnpd ~ t hI'." on~id(" ('d 1 hut 1 he rpntR werC' too high, ., 

PRO'\7lSlON OF A RAJ4WAY R1'ATJON AT THE HEADQUARTER!'! OJ!' 'rHE 

DISTRICT OF FARTDPUR. 

327. Mr. X. O. Neogy: (a) Whnt action hns bC'cn tul,cn in the direction 
of providing a. permanent rnihi'ay station nt the heRdquartf'rs of the District 
of Fnridpur in Eastf'rn Bengal, together with ncC'ef;snry amenities, such 
as suitable platforms and waiting rooms, etc? 

(b) Have responsible railway officials consulted public opinIOn aU 
Faridpur in regard to the location of the station lind Dther connected 
matters ? 

(c) Have the District Board, the Municipality, the People's Association 
and the Merchants' Association at Fnridpur bepn formally consulted on the 
subject? If not, why not? 

Mr. A.  A. L. Parsons: (a), (b) and (c). Gov(,rnmcnt have no informa-
tion, ~ copy of the Honourable Member's question will be forwarded 
to the Agent. 

MURDER 011' A POSTAL MAIL RUNNER. 

328. Kr. X. O. Neogy: (a) lue Government aware that a f(·w months 
ago, a posthl mail runner was brutally murdered Rnd !l. conRidcmble amount 
(\f money looted in a place called Kamarhatty, only about three mile!> from 
Calcutta? 

(h) If so, what special action has been taken f;ince to ensure the safety 
of mail runners in localities where such murders or robberies have taken 
place? 

Mr. B. A. Sams: (a) (~s  The official was a Cash OvefReer. 

(h) Arrangements lor thc conveyancc of cash by offieials travelling in 
motor nn~ aTe \lnder considcra.t.ion. In the meo.ntimc police escorts have 
been proviilec] RI'! a temporary' measurc for the cush ()VersPClrs who have 
t.o work in t.he mill nrc •. 

REDUOTION 011' INTERMEDIATE CLASS FARES OF THE EASTERN BENGAL 

AND ASSAM BENGAL RAn,WAYS. 

3?P. Jlr. X. O .• Iogy: (a) With effect from which date or dates did the 
Eastern Bengal nnd Assam Bengnl RailwnYR, rPl':peetively, carry o ~ the 
reduction in intermediate eJua passenger fnres in Hl29? 
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(b) Is it a fnet that in through bookings from the ~s  Bengal Rail-
way Hnd steamer service sLutions, the reduction in the Eastern Bengal, 
int(\rrned iate class rareR was not taken Ilccount of for about a month? If 
flO, why? 

(c) If t.he answer to tho fir8t purt of part (b) is in the Mfinno.tive, will 
(jovernment be pleased to state the total ex,Ws amount that was coLlected 
by sllch excess charge? 

'r;f 

(d) Was any application for refund of such excess charge made by any 
pftSHeIlgcr'} 1 r so, with what result? 

¥r. A.  A. L. Parsons: (n) Intel' <:IURo l~ en e  fares over the Eastern 
Bengal and Assam Bengal Hailways were not reduced in 19:.W, 

(b), (0) and (d). Do not arise. I,,!. 

SHOH'r NOTICE QUESTIONS AND ANSWEHS. 

COILIfHON llETWEEN 'l'UE POLICE AND Pum.Ie AT RANGOON. 

)[r. Jeban,. K. )[unshl: (11) Will Government be pleased to call 
for full detailed information from the Government of Burma with rega.rd 
to the clash he ~'een the Police and 0. section of the public at Rangoon on 
thf! 19th of March and the riots which are alleged to have taken place at 
Hangoon in connrct.ioll with Mr, .J. M. Sen Gupta.'s trial? 

(b) Will Government communicate to this House full information in. 
connect.ion with the matters specified in the lust question? 

(c) Are Governmcnt preparBd t.o iSHue instructions to the Government 
d BUm1/l. to impre!:\s on the police the necessity of non-interference with 
crowds and restrained behaviour on such occasions? 

The Honourable Sir James Orerar: (a) and (b). The report of the 
Local Govf1mment sta.tes h ~ a group of persons persisted in parading up 
lind down l ~ strcct in fmlll o[ Lhe District Magistrato's Court Rouse. 
The} were directed on· to the pavement by the police, who were keeping 
the road cleur for tra.ffic, but refused to obey. One of their number was 
thf'n arrested. 'l'he crowd thereupon hega.n throwing stones at the police, 
who cleared the street and the compound opposit.e the Court. where crowd 
had collected. About, an hour lutnr, the crowd begAn to re·assemble and 
were again dispersed, Three members of the crowd were arrested, of 
whom one is being prosecuted under sections 147 and ] 50, Indian ~n l 

Code. The latest infonnation shows that 43 persons, including ~ police, 
attended hospital for injuries. Mr, S. A. S. Tyabji, who att('mpted to 
( h~('  thf! st()ne h o in~  wus unfortunntelv stnlCk hv n brick. No {ire-
hrnu; were mwd nnd no troops were e lo ~d or e l1i~i1i( n(·(1  A forl'!' of 
125 military police were sent, for a.s n. preoaution and arrived after order was 

e~ o ld  Fift:v milit.ary police were olso present to Rssist in preventing 
the crowd collecting again during the subsequent hearing of the case. No 
further disturbance is reported. 

(n) J do not CODRidnr that OilY in ion~ are necessary. 
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M&ulVi 8a111d Jlurtuaa Saheb Bahadur: HSB the attention of t.he Gov· 
ernment been drawn to the IIta.tement made by Mr. S. Tyabji and other 
gentlemen regarding theRe disturbances, which has appeared in the 
Hindu8tan Time.? 

The Bonoarable Sir Jamea Orerar: I sa\\' a statement in the Pre&a 
ascribing Mr. Tyabji's injury to somB othl;lr cause, but my information is 
thut he wall hit by a brick thrown by one of the (Il·owd. 

JIr. oJu.Iaair It. JlUDIb1: As the statement read out by the Honourable 
the Home Member is hopdessly inadequate, with your pennission, Sir, I 
,hl\11 endeavour to elicit further information bv 11 serieR of supplementarv 
,questions. • ., 

Are Government aware that the trouble started by reason of ~ e n 
poliee sergeonts trying t,P snatch away the nutional flag from members ot 
the erowd? ' 

The BOBourable Sir Jam88 Orerar: 1 h!\ve no information to that 
-effect. 

JIr. JehaDgir It. lIunahr: Will Government issue instructions to the 
Government of Burma that no ottempt Ilhould be made hy their officials 
to interfere with or to snatch away the national flag or any other flag? 

The Honourable Sir Jamea Crerar: I cannot undertuc to issue any 
instructions to the Government of EUl'ma which would e~ i  Rueh action 
&11 they think necessary in face of danger or dillturbance to pellee. 

Kr. Jehangir It. KUDShi: Will Government tell the House whether 
they ure prepared to interfere with the carrying of the national l ~  by a 
non-violent crowd? 

The Konourable Sir Jamea Crerar: I do not, think that question arises 
out of the Honourable Member's original question. 

Kr. Jehangir It. Kunahi: Would the Government of India. approve of 
allY of the Local Governments, through their police authorities, trying to 
an&tch away the na.tional flag? 

The Honourable Sir Jamea Orerar: This is entirely a. hypothetical ques· 
tion. 
Mr. Jehangil' It. Kunshi: If no violence is created and if there is no 

danger to law and order, would Government approve the IInatching away 
of the national flag? 

The Honourable Sir .Tamel Orerar: 'l'hat is an even more hypothetical 
Ruestion. 
"Kr. Jehangir It. Munsh1: Are Government aware that Mr. Tyabji was 

deliberately assaulted by two European sergeants' 

The Bonourable Sir James Crerar: No, Sir. I have no information to 
that effect. 
SIr Hugh COcke: Are Govemment taking any steps to ascertain the 

person or persons responsible for the nunour that military troops were 
used or brought to the scene to fire on the mob, and will Government take 
IItep!! to inRtitute prosecutions against such  person Cit persons if it oonai· 
.dfll"l necessary" 
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'the Honourable Sir James Orerar: I am not aware who is responsible 
Jor thi" rumour. Pcrhaps the Honourable Member from Burma, who in-
,ch:dl'd thut point in his question, muy be in a position to reply. 

IIr. Jehanglr It. lIunshi: Sir, there are two iUllccuracies,;.nrst by my 
HCllournble friend, Sir Hugh Cocke, and second by h ~· Honourable the 
Howe Member, which T wish to correct. The only report which was 
IIvtlilnble to llle when I gave notice of these short notice questions IWd 
wht:.'n I gave notice of In,V Motioll for Adjoummcnt was the Associated 
Press report whieh soid that troops were called out Imd used in connection 
with this dit;turbunee; no suggestion has been mude eit.her liy the Asso-
eiat6d PrcAA or by me that the troop8nred on the mob. Rut may I ask the 
-Government of India whether they Are Awal'ethat the Gurkhas and the 
Lancers were actualJ.y called out and posted at different. points outside and 
ncar the District Magistrate's Court? 

The Honourable Sir James Orerar: No, Sir .. No troops were either 
-employed or requi8itioned, or asked t.o stand by. No orders were given re-
garding the Illovempnt or diRposition of troops. 

Mr. Jehangir It. lIunsh:.: Has the Honourable Member satisfied him-
Helf whether or not t.he Gurkhas were posted at different points on the 
19th of March? 

The Honourable Sir James Orerar: No troops of any kind were employed 
'for any purpose'in connection with the disturbance. 

IIr. W. S. Lamb: Is it not a fact that military police are employed 
up and down the country in the province on ordinary police duties and 
they were doing such duties on this occasion also? 

The Honourable Sir James Orerar: On this occa8ion, they were merely 
called as a precaution. l.'hey were not employed in the dispersal of the 
1!rowd. 

IIr. Jehangir It. lIunshi: Has t,he attention of the Government of 
India been drawn to the news publi8hed in the Hinduet.an 7'imes yester-
day that U. Bn Pe, M.L.C., the Leader of the Opposition in the Bunna 
IJegislative Council, has addressed complaints to the Commissioner of 
Police, Rangoon, arid the Home Member of the Government of Burma, 
that a number of European sergeants and Indian· policemen rushed into 
the premises of the Sun PreBa ·and attacked the Burmeflc and Indian 
-employees and did damage to property? 

The Honourable Sir James Orerar: I ha.ve not seen the article referred 
to. 

Mr. Jehangir E. KUDIh1: Will Government call for a. report from the 
Government of Burma in connection with U. Ba Pe's complaint and la.y 
it before the House? 

'!'he Honourable Sir James Crerar: If. as I nd~ s nd  the communica-
tion was made to the local authontie8, I flee no necessity for taking the 
'Course suggested by the Honourable Member. 

Mr. Jehanglr It. Munshi: Am I to understand that the Government 
of India refuse to verify the st,o.te.ment made by U. Ba Pe, the Leader 
of the Opposition in the Bunna. Legislative Oouncil. and refuse dthf'r to 
aclmit or to oontradict it? 

c 
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The Honoll1'able Sir .James Crerar: I think thet is really a matter to· 
be ilnken up in the Bunna Legislative Council. 

JIr. Pr8!ldent: Is the Burma Legislative Coullcil sittiug I 

Kr. A. H. Ghumav1: No, Sir. 

Kr. JehaDgtr K. MUD8h1: Are GovernDlent aware that several Euro-· 
pelin sergeants and Indian policemen rushed into the Sangu Valley te .. 
shop and indiscriminately 8Hsaulted a number of persons there unconnect-
ed with the crowd, and caused considerable damage to property? 

The Honourable SIr .James Orerar: No. 

Dlwan Ohaman LaU: May I ask the Honourable Member if he ia, 
prE:pared to institute an inquiry into the allegations now being made in 
regard to this matter? 

The Honourable SlJ' .James Orerar: A case is already pending in the 
court. and I hope Honourable Members will not osk me questions which. 
might prejudice the issues now under trial. 

Diwan Ohaman LaD: May I ask the Honourable Member ~he he  the 
ll ~ ions now made by Mr. Munshi on the Boor of this House, to which 
the attention of the Honourable Member has been drawn. are matters 
pending before any court; whether the charges are that certain assaults 
wert: committed on certain citizens in Rangoon, I\nd whether the Hon· 
ourable Member is prepared to muke an inquiry into these allegations or 
not? 

The HODourable Sir .James Orerar: 'l'hat is a mutter for the Local Gov· 
ernment. 

DiWaD OhamaD LIU: Mav I flsk the Honourable Member whether it is 
lIot a matter of law and o d~  for which he ultimately is responsible and 
the Government of India are ultimately responsible. 

The HoDourable Sir James orerar: 'l'he Local Government are prima· 
r:!,v responsible. 

Diwan Ohaman LIU: Is the Honourable Member ultima.tely responsi-
hIe or not? 

lIr. Gaya Pruad S!.Dgh: No. 

Dtwan Ohalll&ll La11: May I ask for a reply on this question? Whe· 
ther the Honourable Member.in.charge of law and order and the Gov· 
cr!'ment of India are ultimately responsible in t,his matter or not? 

The HODourable SIr .Jame, Orerar: The Government of India a.re cer· 
taitllv responsible for the general policy, but not for the actua.l incidents of 
Il particular exermtive action t,aken in emergent cases which are maJ,ters-
for the local authorities. 

Dlwan Ohaman Lan: MRY T aRk if 1\ wrong had been done in regard to 
thi" mntter and certain citizens of Rangoon h8d complained that a. wrong 
hRd been done. whether the responsibility for finding out· whether the aIle-
~ ions Arc ('orrect or not rests upon the Government of India or not? 
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The Honourable Sir .Tames Orerar: To any peraon aggrieved the courts 
are open. 

DiWAD Ohaman L&Il: May I ask whether the ono l~ Member has 
giveJ.'l this BS his considered reply when very ,seriouB allegations are made 
agl&inst his officials? • 

(No answer waa given.) 

Mr. lehaDgir 1[. KUDIh1: Are Government aware that the police in-
dulged in indiscriminate acts of hooliganism, entered private premises and 
assRulted people in different parts of Rangoon, apart from the scene of 
disturbance? 

The Removable f¥r lam .. Crerar: My information is to the totally con-
,trary effect. 

MOTION FOR ADJOURNMENT. 

COLLI 'lION BETWEEN THE POLIOE AND PUBLIC AT RANGOON. 

Mr. Jlreatun\: Order,  order. I think we must now come to Mr. 
Munshi's notice of motion for Qdjournment, Some of the matters pro-
posed to be discussed by that motion 8re in my opinion more or less Bub 
judice, but I was doubtful whether. if troops were called out or used. I 
should not admit the motion. But now that it bas been made quite clear 
by the Leader of the HOUBe that the troops were n£-ither requisitioned nor 
used, 

Mr. leh&Dpr X. KUDIhl (Burma: Non-European): Nor posted. 

Kr. President: 'l'herefore I am not satisfied that any case has been made 
out for a motion for adjournment. I mURt. therefore, rule the 1l1Otion out 
of order. 

Jlr. Jehanglr X. Jl1lDIhl: In this connection, will you permit me, Sir, 
to l'efl}l' to the further notice which I gave this morning, ~ nendin  the 
original text of my motion for adjournment? 

Mr. President: Order. order. The Honourable Member wishes to 
amend his original motion for adjournment. Thf\t molion hall alreadv 
been disposed of. In any clise I ·Hm not prepared to pennit notices of 
motions for adjournment to be amended from day to da.y as new situations 
arise. (Hear, hear.) 

Mr. Jehanglr E. M1lDIhJ: Sir, may I e e ~  you to treat this as :l 
special case in considera.tion of the fact t.hat thtt...representatives of Burma 
ir. this House are at a Rerioll!! dislLdvantnge by rp3son of difficult.ies in' the 
m'\tter of communicationfl with Runna? 

Kr. President: I am sorry. 

THE INDIAN FINANCE BILL, 

The Honoun.ble Sir George SchUlter (Finance Member): Sir, I beg to 
move that the Finance Bill, 1930-31, as amended, be passed. 

(J 2 
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Mr. President: The question is: 
"That the Finance Bill, 1930·31, as &mended, be pasaed." 

(Several Honourable Members rose in their places and said, "We 
WIUlt. to speu],", and "We "raI\L to oppose itt".) ,,(-
Kr. Pre.ident (to Mr. 111. K. Acharya): Did not the Honouiable 

Member speak at the consideration stage? 

Ifr. K. K. Acharya (South Arcot cum Ching]eput: Non-Muhammadan 
Rural): I think we can oppose each motion 8s·it comes up. 

lIr. Preaident.: But had the Honourable Member an opportunity to 
speak at the consideration stage? 

lIr. II. K . .Acharya: I do not remember, Sir. I am not sure. 

Sardar Emar Singh (East Punjab: Sikh): Sir, I oppose the motion 
for the pal'sing of the Bill. I ,,'ould be failing in my duty if I were not 
to raise my voice in protest against thiR Bill. Sir, the Honourable the 
Finauce Member has pleaded inability to balance the Budget without 
having resort to further taxation. Now, Sir, I would be the last person 
to agree to any further taxation on the poor masses of India. unless it wall 
absolutely neoessary, Qnd I do not see any necessity for t.his taxation. My 
humble submission is that Government have failed toO retrench iheir 
expenditure and they have been rightly accusell by some Honourable 
Members of this House of financial profligacy. Sir, this Government are 
maintaining u huge army not for the sake of the aefence of India but f(lr 
J mperial purposes. It is a mere 'Anny of occupation und not necessary for 
the needs of India but for the benefit of the British Empire. It is over, 
offip-ered, as is clear from the admission of the late Commander-in-Chief, 
T .. ord Rawlinson. According to his admission, the services of two thousand 
British officers can he dispensed with and the remaining officers are qUlte 
sufficient for the needs of the Indian Anny. These extra officers are paid 
from the Indian treasury. This money is paid in order to provide employ-
ment for the youths of military families in Great Britain. We have not 
been able so far to induce Government to Indianise the Army. Nothing 
has been done to give employment to the young men of India. Indians 
cannot have any career in the Army. All the doors of entry into military 
services are closed. The recommendations of the Sandhurst Committee 
nrc thrown into the waste-paper basket, No steps have been taken to 
reduce the expenditure either. Sir, our chief difficulty is thllt the angle of 
vision of t.he Government Benches is quite different from thu.t of the elected 
Members, They are not responsible to us but to their masters, the 
British people. They !loll. here Mt for the gocd. of the peopl£: of India, in 
spite of their o es io~ the 1'0ntrA.ry, but to exploit India.. They hRve 
thus fait.hfully discha.rged their duty and have succeeded in exploiting ndil ~ 

to its utmo!'!t. Sir, we are heAvily taxed in order to maintain a huge army. 
\Ve -are taxed to PflY fat saluries 1.0 superior British offir.ers. We nre taxed 
t.o feed the British manufacturer, and we are taxed to give employment 
io the Briti .. h labourer, Sir, India was a golden !;parrow which used to 
JIlY golden eggs every day for Government. But Government, instead of 
well nourishing this sparrow, have neglected it, ·and have famished and 
IInderfed it, with the result that it is on the verge of being starved to 
rlNlth und will refuse to lay golden eggs for the British people. Sir, we 
lif-re so heavily taxed that, after payment of the taxes, nothing is left with 
·"t.pe people. This Government {Ire a big money-making machine. They 
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know how to get money. They have already taxed the people to their 
utmost capacity, and after the payment of the taxes, practically nothing 
is left with the people. Let us see if anything is left with the people after 
p.vment of taxes to Government. I venture to 8ay that the major portion 
of the income of the impowrished maS96'd goes into the Government 
treasury. 'l'he system of t.axation is so rigid that nothing is left with the 
people at all. Land reVf'nue, water rates, district board rates and oesses, 
income-tax, super-tax, profession tax, octroi tax, excise tax, opium tax, 
import and export tax, salt tax,  registration fees, court fees Qnd stamp 
duties and death duties are some of the various taxes that are levied from 
the people in addition to other indirect taxes. 

Now, Sir, there are 320 million people residing in India whose main 
occupation is agriculture. Hulf the net income of the zemindars is taken 
away by Government in the shape of land revenue; thqt is, out of every 
rupee, eight ann1\S ~ taken as land revenue. Out of the remaining half, 
two annas are !Igain taken from him RS district board cess. In addition 
to that the rich people out of them who follow some other oc:cupations also 
are liable to plly income-tax and super-tax. The village artisans are 
made to pny profession or Ha8iat tax, and out of the balance the major 
portion again goes to Government in the shape of excise tax. This Govern-
Dlent does not believe in the policy of prohibition. It is not concerned in 
the lesst whether the morals of Indians who are addicted to the vice of 
taking liquor are going down, but its only concern is to get money out of 
them. The use of opiuDl, bhang, charns, etc., is allowed in order to make 
money. As a mntter of faet the opium-eatelR, bhangis, find the persons 
addicted to the vice of drinking are the chief sources of this Government's 
revenue. This Govemment does not Clue how it gets money so long as it 
does get the money. Then the peoplo hnv(1 to pay import and export duties 
us the fanners are the consumers of most of the art.icJes i o ~d from 

~ d  Whatever is still left is taken in the shupe of salt tax, Sir, have you 
('vcr seen any king charging a fee for doing justice? But here in this 
country no claim cun be entertained unless 11 requisite court fee is paid. 
If the full court fee is not paid, the plaint will at onCle be rejected 'lnd 
returned, and unlells the deficiency in court fees is made good, it will not 
be taken int;o consideration at all. In addition to tbis, the plaintiff will 
have to pay the process fee in order to issue summons to the defendant. 
If tho parties have to engflge a counsel to prosecute or defend their case, 
the courts will noL recognise him unless the vakulatnama bears a court fee 
of one rupee. If any suit for the recovery of a debt goes up to the High 
Court, at lenst 50 per cent. of the clnim ill sWilJlowed up in the court fees. 
Then there are stamp luws. Nobody CHn enter into any transaction unleBf) 
he wt'rc to pay a fixed share to the Stflte in the shape of stamp duties. 
If you have to bOt'row money ,from some one ~  will have to write thfJ 
bond on a stampecl puper. 'lhe burden of thiS duty agllin falJR on the 
poor borrower. Hundis, promissory notes, bills of exchange must all bear 
requisite stBll).P, otherwise they will not be recognised. If anyone want"! 
~o sell or mortgAge his land or his house, he must pay to the State a duty 
m the shape of stamp duty und registl'ntion fee. III 
lll'bnn flreflS the registrRtion fee if! 3 pel' cent. of the 1;111(1 

price and if the same house changes Dands 33 times the whole price gOllS 
to the State. In addition to all this, we have to pay death duties in the 
shape of mutation fees and succession certificntes. The burden of tuxation 
is already very heavy. We were expecting to get some relief nnd we lire 
shocked to hesr the proposal of further taxation to the extent of 6 erOreJI 
of rupees. . 
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Sir, the nation as B whole has become poorer. The average income of 
an Indian ie less than two annae a d ~  and is going down every 

12 Noon. f h 
ln~  They cannot have two e l " ~ uy. The majority 0 t em 

haw' to content themselves with one meal a day. The impoverished 
millions of Indin are crying for bread, but the Government give them 0. 
stone instead. Instead of bettering their condition and making them happy, 
the Government have come forward with a demand for further taxation. 
Now, Sir, would this taxation improve their lot in any way or would it ~
poverish them still more? Would it not deprive them of the scanty food? 
\Vould t.hey have not to cut down their meals to pay this enhanced taxa-
tion? Sir, everyone is suffering from general depression. The sugar in-
dustry has practically died out. The Government did nothing to develop 
this industry nor did they give it any tim ell help. The cotton and wheat 
growing indust.ries fire in constant danger 0 being wiped out of existence. 
'rho PunjAb, United Provinces and Bombay Governments have now begun 
to realise thflt their canals will not pay until the sugar industry is revived 
and wheat Rnd cotton growing industries are helped. The prices of wheat 
nnd cotton having gone down, the Government cannot find a hl ~e  to 
dispose of the crown waste lands. Illiteracy and ignorance -arc prevailing 
umong the people. In spite of successive failures of harvests, coupled 
with a considerable fall in the prices, the poor peasants have not been 
granted any relief; no remission in land revenue has taken plnce, no other 
taxes have been remitted. On the other hand, they Bre being t·axed heavily, 
'rhere is no tax which does not ultimately fall upon the poor peasant. Gn 
to the villages and find out for yourself what their condition is. You will 
find ~he  living in miserable huts and suffering from chronic poverty. Sir, 
the constant drain of money from thi1; country is telling upon the people. 
Every yenr, about 300 crores of rupees are drained away from India. Who 
can bear this drain? Exploitation has been so successfully carried out that 
the poor peasant is bled white. This Government who nave always been 
eulogising the peasantry class have not moved their little finger to improve 
his lot. 

Sir, we are talking of industrial development of India. Are we going to 
build our industries at the expense of the impoverished millions of India? 
Have you developed the agricultural industry? Unless you develop that, 
unless you better the condition of the poor classes, unless you improve 
their income and unless you raise their purchasing power, you cannot 
develop a-ny other kind of industry. Who would purchase your goods or 
the cotton piece-goods of Bombay mills, unless the people have money to 
do so? 

Instead of exporting sugar, we are now importing sugar, and instead of 
exporting wheat., which we always used to do, we are importing wheat. 
iNow, what have the Government of India been doing all this time? They 
have been sleeping, unmindful of their duty to keep a vigilant eye. Sir. 
we are not organised Rnd so we have not been able to rouse them from 
slumber. Unless the condition of the tax-payers is bettered, they will not 
be able to bear the burden of further t.axation Rnd it will be the laRt straw 
that breaks the camel's back. They would refuse to pay th.e taxes, because 
they would have no means to pay. The civil disobedience campaign will 
l'eceive grenter st,rength on account of this short-sighted policy of the Gov-
ernment. 
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'In the enn, I would like to submit that the Government should cease 
to exploit India anyi further. They should reduce expenditure and thus give 
the tax-payer (\ little relief from his burden. This policy of increased ex-
penditure and increased taxation is leading them as well as India to ruin. 
Hut intoxicated with power, they do not open their eyes and see. Nor ,b 
th£y realise the consequences. Why is Mahatma Gandhi's no-tax campaign 
guining strength every day? The Government's policy of taxation ann 
exploitation .is chiefly responsible for this. Even if the Government wanted 
to raise any further tax, they could have chosen a. I€ss objectionable subject. 
Why do you not put a heavy import duty on artificial ghee and realise more 
revenue !lIld at the same time save the publio from the injurious effects :>f 
this bleached oil? Sir, the Government do not take action in time. They 
only take action when they require money. A Resolution was passed in 
the Council of Atate that the import of this artificial ghee should be 
stopped. Speeches are made in this House that this ghee is competing 
with our indigenous ghee and that this artificial ghee is no ghee at all. We 
nskecl that this import should be stopped and if G'ovemment does not want 
to stop that, at least lct it put a duty of Rs. 40 a maund. By thiEi way they 
(!fLn make 4 crores of rupees, nnd they need not tax piece-goods, they need 
not tnx Mlgar and other things which are required by all poor people. If 
further taxation is to be resorted to and if more money is required, let the 
Government select Borne other subject which would be less objectionabJe. 
Let the Government consult some of the Honourable Members of thi9 
House, and they will be able to tell the Govemment which commodities 
ought to be taxed. I submit, Sir,' that they have selected cotton piece-
goods, because they wanted to win over the millowners. They know thst 
the millownf'ril are a great power in this country. They know that they 
1m: organised and they have succeeded in winning them over. They thought 
that they would be able to carry this Bill in this House and succeed in 
taxing the people to the extent of 6 crores of rupees. 
I submit that this policy of theirs is quite short-sighted. 
Neither the mill owners nor the Government will suoceed in exploiting the 
people unless the condit, ion .of the masses is improved, and no protection of 
mill industry can ever slicceed. Government never wanted to protect the 
mill industry, but they simply wanted to raise their revenue ·nnd they hflve 
played this trick in order to win over these millowners. 'rhel'efore, I 
wouJd submit that we are already overtaxed and we will never Ilgree to 
pay this further taxation. We know that the Government can retrench if 
they want. But the will is not there. They do not want to retrench, and 
they have to carry out the demands of their superior masters, the British 
people, who would not like the Government to retrench. They would not 
like them to curtail the Army expenditure. They would not like them to 
disband the British officers and they would not like them to Indianise. 

Sir, only today the question of my friend, Mr. Mukhtar Singh, hai 
been answered and what we find is thaf, upto this time, only 78 Indi'ln 
cadets have been given the King's commission. Is this the rate at which 
you Ilre going to Indianise? Is this the way in which you take away the 
money of this country and don't leave anything here? You don't take into 
consideration the fact that the people have become poorer and poorer; 
y.ou don't take the hint from the speeches of Honourable Members. Why 
don't you try to better the lot of the poor? Why don't you try to increase 
their purchasing power so that they may be able to encourage the mill 
industry? With these remarks, Sir, I would strongly oppose the passing 
01. this Bill because it is highly detrimental to the best interests of Inoia. 
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Mr. K. O. Boy (Bengal: Nomio.ated Non-Official): Sir, I cannot but 
view with very great regret the impatience tJxhibited on all sides of the 
House to rush the Finance Bill through, Sir, you from your experience 
know thut the Finance Bill is the biggest supply Bill of the Government of 
mdin. In all countries where parliamentary institutions have been allowed 
to grow, a good deal of time is given to its discussion; in fact, in the Britillh 
House of Commons, not only days, but weeks and even months are givtln 
t::> discuss the Bills of supply, I setJ no cause for impatience on the part of 
Honourable Members, and if they are impatient, it shows they are not 
prepared to enjoy what is their privilege. If any Honourable Members 
have any grievance, they must put it before this House. My Honourable 
friend, Ml·. AchlArya, hlAs undoubtedly a great grievance, i.e., the S8l'd'\ 
Bill, and if be wishes to bring it forward today, I think we ought to offer 
him a chance. There should be no impatience on the part of the Treasury: 
Benches 01' on the part of those Bombay mill magnates who are anxioul'l 
to get their Tariff Bill and run away with their bag of money, I think this-
is unfortunate, and contrary to what we had seen in past years. But, Sir, 
I sh"l1 discharge my duty and I will confine myself to a few items which 
have cropped up during the second reading of the Bill. The second reading 
of the Bill was al80 closured, and the Honourable the Finance Member was 
not in a fortunate position to give his reply. He made three announce· 
ments in asking this House to consider the second reading of the Bill. 'I'be 
first and foremost was that be W88 going to place a countervailing exoise 
duty on silver; he was going to increaso the import duty on silver wire-
and silver thread. We do not know, .even now, the implications of these 
(:bangos; 01' how they will affect his Budget. Will they give him more 
money or will it result in a deficit? 

Another announcement De made was that the Governor General in 
Council was prepared to accept the cut of Rs. 100 proposed by Sir Hugh 
Cocke in connection with retrenchment. We do not know the Govern. 
ment's view on that point. Is he going to associate two non-official busines8 
men ",ith the retrenchment inquiry? The Honourable the :Finance e ~  

nllty kindly consider and give us R reply. Spenking for the Honse, I think 
it will be R welcome change; hut speaking ns an individual Member of this 
House, I do not believe it will achieve much. Whnt hus a business man 
got to do with the internld mMhinery of Government'! Business men lio 
not know what is required; they have no knowledge of Govel'nment Depart-
ments. If you like to appoint an a,d hor-Committee of the House, with 
the Finance Member as Chairman, that will renny assist the Government; 
but; the inclusion of two business men to assist Mr. Jukes who is 0. ver" 
Rble mnn find who has served in the Government of India ns well as in the 
Pl'O"incinlC'TOvenlments for many year!! will be of very little' use. Hir, as 
T hn l~ l\lrelldy stated before, there is very little room for pconomy in the 
l:iv;j expendij ure of the l~ en  On the C'ontl'ur,Y, jf we can I:Itabilise 
the civil expenditure nt the present figure, we shall Ill' very lucky indeed. 
and that shou1d be our major anel primary effort. How enn we do it? Thut 
is the question. There Bre mnny checks on the Government of India fit 
the prescnt moment. There is the statutory check bv the SecretlH'V of 
Stote in COllncil; then' is the check nC tht' (}overnor <'kneral in CouilCil; 
tI1ere is the check by the Standing Finance Committee; and then thera 
if! the post-mortem examination by the Public Accounts Committee. I 
think, Sir, he~' dq, their work very well, although I CAnnot help complnin-
ing thnt there has been some degree of laxity on the part of the Standing 
Finance Committee in approving grants, mnny of which some of us had 
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not contemplated. I hope thut future Committees will be careful in t.ho 
discharge of their duties. 

Then Bir I como to another announcement which the HOllourable· 
the in~n e 'Membllr mude, RnO that is that His Excellency the i e ~  
had restored the big (Jut in the Demund for the Army DHpartment. This. 
is what we expected. We llre within our rights in retrenching in the way 
we think best· the Governor General is within his rights in restoring what 
he thinks is n~ e' s  for the good government of India. I think, Sir, the-
Governor Genernl is perfectly right. How is the Army Department to 
i'tmction without clerks, without duftaries, without chaprasis? If it was 
n mere demollstrntion cut, it fniled to achievc its political object. What is 
the political object of the cut? '1'he political ObjHct of the cut was to im-
press upon the Government of India the great need of retrenchment in' 
Army expenditure, for which there is ample room. The Honourable the· 
Finallce Member IllIs given no indication as to what he is going to do about 
ll1~' expenditure. Rir Hugh Cocke, in his speech, advocated an ad hoc 
committee. We had f\ Committee presided over ~· Sir Charles Innes. 
WhAt flid it achieve? It achieved next to nothing. Sir, frequent reft1r-
<mees hnve bet'Il mnde about the Inchcape Committee'R recommendations. 
'rho lnchcupe Committee'!! Heport is I\B dead as a door nail; it WIlS appoint-
('d to tide over the post-wllr conditions which do not exist today. If there 
i" to be Il l'tlduetion in the Army expenditure of the Government of India, 
the question will hAve to 'he viewed from t,hc wider st,undpoint of policy, 
not only with reference to the ohligRtions in India, but also with reference 
to the intel'nnthmlll obligatiunll which w(' have undertaken. '1'he HOllAe 
ought to know whnt is our internationAl obligation. OU)' intematiollll\ 
(lbligl\tion ill that Wel Rrc fI signatory to the Covenant of the Lerlgue 'If 
N IItions, Hni! in that Covenant, Sir,' this clausc IIppeRl's. "The members 
of the Lellglw recognisc that the maintenance of peuce"-I want the House 
to mnrk the words "mnintennnce of, peHce"-"requil'es the reduction ')f 
nRt,iollnl IIl'maments to the lowest possible minimum consistent with 
nationnl sufd)'. nnd thiR iR to he ensured by common action". Sir, thill is 
our int£'mntionnl obligntion. It hilI! bt't'n implempntl'd by the Kellogg 
Pllct. Whllt hflve we done !linee then for the hUlt three or four years ~ 
At, one time your militnry expenditure Rtood Ilt 54 mores and some odd 
lnkhs, but od ~'  we find, for the lnflt three yc'orR, it hil'" been stlltionary at 
!'i5 C1'ores and 10 lakhs. 

Xr. O. S. Ranga Iyer (Hohilkund rmd Rumaon DiviFliollR: Non-Muham-
mlli!nn Ruml): Does the Honourable Member. in view of hifj obRt'rmtionll 
want to reject the Finance nill, lock stock and burrel:' ' 

1Ir. E. O. Roy: If till' HonollrKh]p Mmnhcr if< pAt.ient, he will hellr me 
on the subject. As I have soid, Rir, whot h l ~ we done to di'Mcharge our 
mol'll! obligation to the ~ll lle of Nntinns? Have we done anything? ~(~ 
hove done nothing. On the control''', 8ir.-1 IIIhalJ not be 80 bold ns to 
churge our rep"osentflti ve nt the League of Nations for making mis-still,e-
ntentf;-! shall not do that, but I Rhou1ci like to tell the House whtlt Sir 
Muhumuwd Hubibulluh, spenking on milibnv expendittll'l', said Itt the 
League of Nations. This is to my mind n most ammdng proposition, but 
I shull rend it for the benefit of the House from the ot>r;pnteh: 

1.'India had experience enou/{h of the effects of the Great War to hI" able to vi8Uali8e 
\'I'hat ho~e of n new war would he. and IIhe was lOS anxious Ita any other country to . 
• ee peace perpetuated 011 the hali! of disarmament." . 
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Have we had any disnrmll1nent? Sir Muhammad Habibullah then goes 
,on to suy: 

"A glance "t the map of India and the frontiers of India o~ld show what the 
diriicult.ies, of Indtl\ ~e e n~ ,80 IOllg, as they existed, ndi~ m?8t be prepared to meet 
theJ?l, subject to thl8 conditIon which ~s really "n obligatIOn of national 8afety. 
India was always I'eady to play hel' pnrt in the preservation of peace." 

Mr. B. Daa (Orissa. Division: Non-Muhammadan): You ore only 
-quoting from n gramophone repenting his master's voice. 

Kr. It. O. Boy: I ha.ve nothing to do with that, and I deprecate such 
..an expression of opinion in respect of such a distinguished man as Sir 
Muhammad Habibullah. We may have differences of opinion, but we 
could not have a better representative than Sir Muhammad Habibullah. 
,{Cheers.) 

Mr. B. Du: You have no recognised rights at the League of NatiotlA. 
You have only to corry out the orders of the British Government. 

Mr. It. O. Boy: You can mise that point yourself. I am not so bold. " 
as to soy all tha.t. Sir, here is an expression of opinion given on behalf 
'of the Government of India, which I claim is in complete variance with 
:the opinions expressed by the Leaders of the House; it may be my friend 
Mr. Jinnah, it may be my friend Pllndit Madan Mohan Malaviya, and 
'even today Sardar Kartar Singh has spoken in terms that showed he WBS 
'bitterly opposed to the present scale of military expenQiture. The whole 
-thing does not end here. 

I shall now turn to the Committee's Report on the reduction of 
armament. When the question of guarantee came in and 8 draft conven-
tion was under consideration, bir Muhammad Habibullah '8 despatch con-
'tained the following observations: 

"Acting in 3Ccordance with the instruction8 which we had received, Bir Muh&lDmaci 
HabiLullah explained thl!.t from her geographical position India had much 1_ interest. 
in the ~ h ' e than other countries. ., 

Dr. Zlauddln Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Who has written it? Are you quoting from Mr. Bajpai's 
Report? 

Mr. E. O. Roy: I am quoting from a. despatch submitted to the Secre-
tary of State for India. I am sorry for the interruptions, Sir, 

.. Acting in accordance with the instructions which we had r_ived .... " 

]laulvi Muhammad Yakub (Rohilkund and Kumaon Divis:ons: Muham-
madan Rural): You ought not to be sorry if you quote Sir Muhammad 
Habibullah in this House and if you are questioned. 

]lr. It. O. Boy: The Honourable gentleman never listens. That is n.ot 
his virtue. I am quoting actually from the text. If he cannot follow, 
and if he hilS no intelligence to follow whAt I Ray, it is not my fault. 

JlaulV1l1ubammld Yakub: No intelligent mAn would ever care to quote 
frOm his speech. 
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Mr. K. O. Boy: I am quoting textually from the despatch. 
"Acting in accordallce with the illstruct.i,,'.Is hi ~  we had ,received, Sir l~ n d 

lInhibullll'h explained I,hat ft'om her eo o hl l l lo~  . ~l1dl  had much less m.tc!rest 
in the scheme than other countries, but that, bemg a cIV1hzed country, she felt It her 
.duty to BCcept lIo11y general "cherne which tended towards the peace of the world." 

'l'his is to make clear the first point. Considering India's obligations 
on the frontier and elsewhere, the Government of India were unable to 
see eye to eye on the question of. disannament with the other powers. 
This is how I read the position. Then the despatch proceeds to say that 
t.ht'J delegation are prepared to consider the question of ~ e i~  the ~  
convontion, Now, let us at this stage find out what IS IndIa s posItIOn 
today sO far as her neighbours, are concerned. h ~ is ~ nis n  
Afghani!;tan is already broken to pieces. Then there 18 the Impotent 
Persia IInrl there is IIlso the curse of Soviet Russia. If we look for our 
enemies, Sir, in the Pacific, there may be one or two who might try to 
disturb the peace of India, but ot present I see nothing but peace all round 
India. 

Jlanlvl Jluhamm&d Yakub: There can be no peace as long as thE' 
AIlRociuted PresR iR in this country. (JJaughter.) 

~ .• " Mr. X. O. Boy: Sir, the position is this as explained in the despatch. 
"The Government of India would have to justify to the Legislature any 
proposal to give assent to the Convention, and for this purpose it would 
be necessary to know what ot,her countries had accepted it. Unless Bnd 
until the Iridian Legislature and the Government of India felt convinced 
that, the Convention had been accepted, not merely by a handful of coun-
"trif's or even by t,he great powers, but by countries representative of the 
world as n whole, whose participation would be 1\ guarantee of Its effective 
use, India would RM no object in signing the Convention or in incurring 
financial liability in connection with it". Now, this will require some 
expll!.llation. When the Committee met to discURS Article 6 of the draft 
Convention which provideR for the manner in which the guarantees are 
to be diRtributed among the signatories, it Was explained to the Committee 
thnt India would not be prepared to accept liability, because the guarantee 
·implied financia.l obliga.tionR, and that would require the approval of this 
HouRe. So much for OlIr milit,ary position before the League of Nations, 

Now, Sir, if  you will permit me, I will turn for a moment to one or 
two topics which are now before the'OCountry. First and foremost, there i!; 
t.he immediate proRpect of the Imperial Conference. We must raise this 
quest.ion of military expenditure at the Imperifll Conference before ~ go 
to any other court. Now it is clear thot we enn go t,o the League nf 
Nations with our militAry burden.s, and we shall he able to establish our 
right that our military burdens should be reduced. I recognise that it is 
not a problem 80 much for the Government of Indio. QS it is a problem 
from His Majesty's Government and for the Committee of the·· Imperial 
Defence. I am not one of those who, like mv friend Sardar Kartar Singh, 
would Ray that we should Pllt all the white' troops in the ship and send 
them nway to England. They fire necessary. And they will be necessary 
tor a. good many years to comf', but even with them here, there is ample 
room for reduction of the military expenditure. 

Then there is t,he Economic Conference. We ought to bEl properly re-
presented there. I should have 1iked that the Bill granting preference to 
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Briti!lh Indm;Lries should uc.tested there. But that has not been done. 
Of course, I recognise that the Bill is urgently needed in the interests of 
Bombay, (Some Honourable Members: "Quest.ion"), and we should do 
our best to help Bombay in her crisis. At the same time, Sir, I feel that 
these matters affecting our fiscal system and taxation problems should 
form th? subject of a careful inquiry by u. Committee of the Imperial 
EconomIc Conference, either here in India Or in London before Legislation 
is undertaken. 

Then, Sir, you will forgive me if I turn now for a moment to the 
Hound Table Conference, of which we have heard so much recently. Of 
that Round Tuble Conference we have no news ut all as to when it is going 
to be held. Only the other day, when the question was discussed in the 
other place, a hint was thrown out that it would be swumoned at as early 
(\ date II.R possible. What is the early date going to be? 'rhis House is 
going to be dissolved in July. There are going to be el(1ctiona in October. 
So how cun you, with elections in the Autumn, hold a Conference at that 
time? And who will go to the Conference? Not the handful of Moderates. 
They will never be able to deliver the goods. The Government of India 
will have to wait Ilnd see how many Congressmen they can get to go 1:.911 
the Round Table Conference before they can fix a date. If the v swumon 
B Round Table Conference without the Congressmen, it will be 0. repetition 
of the Irish history; wit,hout the Congressmen, it will be a repetition of 
the Egyptian ' o ~·  What is the good of calling a Conferonce without the 
Congressmen in it? The Government of India might fix Il date some time 
in April next year. ~ thRt time many things might happen. What is 
the good of holding a Conference this yellr? And 1';0 far Ill' T enn Sec, no· 
opportunity has been given to this Rouse to discuss this important problem. 

Then, Sir, along with thifl question comes tlw" qupstion of civil dis-
obedience. We have been hearing n lot on thill subject, tmd perhaps 
!,;Jleakerfl who follow me will have Romething to Ray !\hout it. Sir, all I feel is 
that. as one who has studied the Indian position for many years. I ought 
to counsel patienp(I to Government. A civil dif10bedienee movement can 
never grow in India, ani! if eVer it grOWf1. it cun never nchieve results it_ 
claimR t.o Achieve. Whnt we ~' n  iR Dominion l ~  nnd thc onl~' way 
to secure it iR bv our own mcthods of ('onRtitutional ngitation in ('o-opera-
tion with our friendfl Ritting on the T~  Rene-hefl .. ~  I flupport tht> 
Rill. h '(~  thef!' rRn hr no jUHtifknflon in oppoHing it boil! on ('ronomie, 
pnlitiral Ilnd finnnrinl grnlmdF;. 

Mr. C. S. Ranga Iyer: Rir. I propofle to hegin 11l~' spc('eh where the 
Honoufllhle the Nominnted Member ended ..... . 

Mr. B. S. Sarma (Bengal: N"ominatpd Xon·Official): On Ii point of 
ordt'r. Sir. 1 i~ point oilt fhnt R11 Mpmbt:-rs of this HOllse owe their 
Reuts here 1.0 the plf·./tF;ul"f' of His Excelll'llcy thE' Vi('croy after the 318t ,)f 
n(lcembrr la8t, whe!) the e n~' pxtenr1{'(l· the li (' i ~ of thp A8semhly. 

(Srl'l'ral HrJ110llrablr Mrm/)rrll: "No, no.") 

. 1Ir. C. S. :Ranga lyer: Sir, nnotlwr gentleman who just offered a 
Ioirntuitous explanution hilS fI ons i ( ne~' whieh he claims is the i e ( ll~ 

Lodge. (Laughter.) 
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J[r. R. S. Sarma: Better than Moradabad. 

Xr. O. S. Rauga Iyer: Did the Honourable gentleman [;ay that the 
Viceregal Lodge WHH bett.er thun l\lorudnbud from where the Deputy 
l'resident htl ils? 

Kaulvl Muhammad Yakub: It is quite clear that those who a.re 
nominated have not the confidenee of the people of the country !;lnd there-
fore they cannot come in here as elected Members. 

Mr. O. S. Ranga Iyer: '1 enn quite sympathise with my friend the 
Nominated Member whose constituency he boust.s is the Viceregal 
Lodge ..... 

Mauivi Muhammad Yakub: No respectable persons from Moradabad 
.are nominated in this House. 

Kr. B. S. Sarma: He would never ha.ve withdrawn his candidature 
from the Haj Cbmmittee if he really enjoyed the confidence of at least 
.this House. 

Kr. O. S. Ranga Iyer: I urn surprised at the nbsurdities in which the 
Honourable gentleman who comes from Bengal bas been indulging because 
.. 'pc feels rather upset tbat 1 referred to .the Honourable en l~  who 
preceded me as the Honourable the nomInated Member, a descnptlOn to 
whieh at !Iny rate my distinguished friend. Mr. K. C. Hoy, dId not. tnke 
any objection, for the simple reason tbat he knows that he is a nominated 
Member. He aspires to be an elected Member, an aspiration-which may 
be fulfilled at II. future date. I hope a similar aspiration will animate the 
younger gentleman who felt I'ather nnnoyed. It would be sufficient justi-
ficat,ion if we endeavoured to reject this Finance Bill on the question of the 
'13xistence in this House of nominated Members. 

The first problem before us is., are we '" self-governing  people with a 
Parliament which is like tbe Parliament in Great Britain, or are we a. 
_people to be governed through an advisory council consisting of the pet 
boys and the prize boys of a foreign bureaucracy, called the nominated 
Members? Sir, this House is described in official publications as "India's 
Purlinment" and we are Hlso supposed to be members of the Empire Parlia-
mentary Associ!ltion, but, Sir, it is a wrong description altogether. This is 
no Parliament at all. This is a Parliament which has got nominated Mem-
bers in it, and no Parliament in the world, whieh can he described as 8 
modern or a democratic Pa.rliam., can have the luxury of nominated 
Members. 

IIr. K. O. Boy: What about the Canadian Senate? 

IIr. O. S. BaDia Iyer: The Canadian Senate is not t.be governing body. 
and I would ask the Honourable gentleman to go to t·he Library and re-
fresh bis ideas about t.be Canadian constitution. You might as well refor 
to the Senate 'of the Allahabad University, or tho governing 'bOdies in 
"Timbuctoo. (Laughter.) The Canadian Senate is not the principal part 
of the Canadian Parliament. and I am afraid the Honourable gentleman 
does not know the ABC of the Canadian constitution. 

Now, Sir, I am now directly concerned wit,h the polit.ical and the consti-
tutional issue. I regret the absence in this House of myoId comrades 
>of the Swarnj Party which had adopted the principle of the rejection of 
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the l<'inance Hill on the question of grievances before supplies. I also. 
regret, owing to his ill he~l h  the ubsence of my distinguished leader,. 
Pandit Madan Mohan Malaviya, who was responslble for introducing th,e 
prinoiple of rejecting the Finance Bill on the question of grievances before 
supplies. Sir, today our grievances have been accumulating. 'l'hey have 
never been so great in any previous year 8S they are today 8nd it is the 
accumulation 01 these grievtUlces that has made our great and distinguished 
countryman, in my opinion the greatest living man in the world, Mahatma 
Gandhi" declare war on the British Government. (Nationalist Cheers.). 
Every Indian who holds the freedom of his country dear, sympathises with. 
Gandhi's declaration of war on the British Government. It is at the same 
time a declaration for peace if the British Government are willing to grant 
peace. (Heur, hear.) If they are not willing to grant peace, they must be 
prepared for war. A war has been started by Mahatma Gandhi in his-
opinion not prematurely at aU though I wish he had waited for the disillusion-
ment of gentlemen who are looking eagerly to the Round Table Conferenoe 
in the neighbourhood of Whitehall. I do not know why Mahatma Gandhi 
should not have been given adequate inducement to go to the Round Table 
Conferenoe. I do not know why high authorities either here or in England 
should not have agreed to the demands of Mahatma Gandhi. What did, 
he demand? He demanded that the Round Table Conference should draft. 
s constitution of ,. Dominion Status". If the Viceregal Proclamation. 
means to prepare the country for Dominion Status, as I have no doubt 
whatever it means, because it is a sincere declaration, then India should' 
henoeforward be treated differently. What did Gandhi want? He wanted 
that we should go to the Round Table Conference and draft 8 constitution 
for Dominion S't;atuR. That constitution does not mean that you must ha.ve-
Dominion Status within six months or even six years. It means that it 
Rhould be drafted with provision in it for the full attainment of Dominion 
Status stnge by stnge. He himself wrot.e thnt in Young India before 
the l.ahore Congt'ess declared for Indepennenoe. However that may be 
Independence is Dominion Stlltus as Lord Russell nnd. Lorn Birkenhead 
havp told us, and as some Members of the TreASUry Bench may, I believe, 
be feeling. Dominion Status is Independence and Independence is Domi-
nion Status to a country which is not a daughter country of Great Britain, 
which iA entirely rlifferent, in race nnd outlook, in colour and aspiration nnd 
ideals. An independent India aRpireR to teach mankind some of the 
ancient Hindu principles, or rather vedie principles .. .  . 

Kr. :a. S. Sarma: If the HonoufBble Member really  believes in the 
war that Mr. Gandhi is waging, he should be making AaU and not, speeches. 

Mr. O. S. :aanp I,.er: I may tell the Honourable gentleman, who 
seems to have llilu !;ome salt put on his tail befol'e he cnme to thE. House, 
that I was fighting by the side of Mahatma Gandhi during the non-co-
oporation movement. I have just come back to this country after nine 
monthA' sbf:ence. T am cnr3fullv s lld in~ Gnndhi's moveR. GAndhi is not 
aspiring to be a manufacturer of salt'. He iA manufacturing freedom for 
this country. (Hear, hear.) Do not unworthily ridicule Gandhi. 

Kr. :a. S. Sarma: I am ridiculing the Honourable Member more than 
Gandhi. 

Mr. O. S. 1taDga I,.er: If sRlt manufa.cture in defiance of law is !l' 
method of preparing t.he country:'s freedom, nnd if I Rm convinced by my 
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study of the lUethod, thut it will prove efficacious, I will not be seeking 
acimissicn to this House as a nomina.ted Member. I would ask the Honour-
able Member not to utter blusphemy in this House against Gandhiji, who 
is a thousand times better than he, though even that comparison is odi0l1l!' 
I was saying, S!r, that Gandhi is .not n~ in  salt. He i~ de~l
beratcly disobcymg the bureaucratIc regulatlOns or laws, and he IS dIS-
obeying them not for the purpose of supplying salt to the gentleman from 
Bengul who gets plenty of suIt from Great Britain. (An Honourable 
M embe'r: "Docs he not eome from your province ?") I am afraid even Bengal 
is ashamed of him. (Laugher.) Gandhiji is therefore not manufacturing 
suit in order to compete with the British suppliers of salt to Bengal. 
Gandhiji is deliberately disobeying the salt laws in order to call the a.tten-
tion of this country, of Great Britain and of the whole civilised ~d to 
the manner in. which India. is being treated and the method of admlDlstra-
tion under which India has been groaning and the way in which India's 
aspirations are thwarted. That is, Sir, what I understand, and what I 
believe this House understands, and what I believe Honourable Members 
seated on the official Benches understand to be the pUrpOSe of Mr. 
Gandhi's mission. They understand that his mission is not to supply salt 
or to compete with the salt that is imported into this country. He has· 
taken one of the rules or one of the laws of the Government to brea.k 
with a view t.o call the attention of the Government to the existing sta.te-
of things. 

Now, Sir, coming IlgBin to the question of Dominion Status, I would say 
that the present campaign of what I may call repression must be i h~ 
drawn, and the Government should adhere to the Resolution which was 
adopted in the House of Commons, according to which the Government of 
India are not to prosecute people for the expression of opinion, much less. 
suppress the expression of opinion as they had done in one important CBse, 
in Gujrnt, to which I hllve already referred in this House. and the argu-
ments in regard to which I do not propose t,o' repeat. Now, Sir, I find 
in another case in Bengal in regard to Mr. Sen Gupta, an old friend of 
mine. II. co-worker, I find t,hat t,hey had launched a prosecution against 
him for expression of opinion. .  .  .  .  .  . 

An Honourable Kember: He has alrcady been sentenced. 

JIr. o. S. Ranga Iyer: He has already been found guilty. I think the, 
Government who launched thiR prosecution aga.inst him, the party which 
WfiS ro;pollRible for t.he launching of that proReclltion mUF;t be reali7.ing by 
now that they were blundering into displaying what a Governor of a neigh-. 
houring province described as the demoniacal spirit, which lies donn ant in 
the Government. I ao not think that they should have made an exhibi. 
tion of t,his against one of the most, level hended leaders of the CongreRs 
movement in Bengal. If they think that. by displaying &uch methods. 
t,hey can destro,\' the little Rpirit of independence that is left in UR, if they 
think that, by tRking up that attitude, they oan kill the freedom-for-India 
movement. I mRy tell them. with all the' responsibility attacqing to mv 
pORit.ion, that we will de ~' t.he Government's defiance. Ilnd we will taKe 
the onse len e~  If, on the other hand. they propose t,o prepare the 
atmosphere for the Ronnd 'rllhle Conference in the mAnner in which they 
hl\ve been asked to prepnrp, it, judging from the ee he~ delivered in the 
Rouse 0' Commom;. j\ldging from the speecheR delivered both on the issue 
of t,he Uound Table Conference nnd also on a Rubsequf!nt Resolution 
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advising the Government of India not to disturb the atmosphere of peooe 
and goodwill, if they are willing to prepare the atmosphere in that manner" 
I should say vel'Y gladly hl~  we. would o ~ forward to co-operate with 
the Government. But, I SRY, Sir, that the liovernment, day nfter day". 
owing to a conspiracy, I should think of a few die-hard officials, e~· 
,defeating tbe purpose of the Mother of Parliaments; they are dny to . day 
creating an fltlmosphel:e of repression, in ",·hich it would bl: utterly im-
possible for any self-respl,cting man to think of assisting the powers-tbat.-bo 
who want the Round Table Conference to be :1 EmccesS. I would cven 
now suy that they should withdraw all t.he meusures of repression and try 
to meet Mahntm" Gandhi balf-way. 

Let it be understood clearlI that Mr. Gandhi alone cun deliver the 
,goods, not Mr. Muhammad Ali Jinnah, nor Dr. Sapro, but 
Mr. Gandhi !llone· cun deliver the goods; not even, if I may suy 
,so with great respect, Pundit Madan Mohan Mnlaviya, or Pundit 
MotiJal Nehru, but Mr. Gandhi alone can deliver the goods. I 
made this observution in the Empire Purliamentnry Aossociation rooms 
addressing a meeting when the Right Honourable George Lansbury, [I. 

member of the Bntish Cubinet, wal» presiding. I said that Mr. Gandhi 
alone could deliver the goods. The Governrnl'oL realise tbat, but they 
want that the goods flhould not be delh·ered. ~  any rnte not the whole 
Government but perhaps some Members of t,he Uovermoent, some die-
hard officials wanted the goods should not be delivered at oli, and thnt is 
they have launched this cllmpaign of what I mil)' call suppressio.n of the 
,expression of opinion and prosecution for expression of opinion. Mr. 
Gandhi, I admit, ill courting imprisonment and h ~ is cOUd'ting imprisonment 
because he thinks that there is more froodom within the prison walls 
than "here ig at present outside. He thinks by >10 doing he l'an draw t.he 
attention of the world to the manner in which this country is administered. 
S:ir. the time has come when we should S/ly frankly to the Government, 
even if we are not in R majority, we should t.ell them most frankly, with 
all the sincerity at our disposfil, with all the frankness at our command, for 
it is the best symbol of true loyalty to uJI that we hold dear in our country 
and of all that is fragrant in the philosophy of the Indo-British connertion 
we must tell the Government that this ropression should go. I think with 
real frankness which is the true symbol of real loyalty, we must tell tht: 
Government that we are not snapping the bonds of loyalty. We wa.nt to 
. be loyal to Britain. just as we expect Britain to be loyal to us, loyal 
pnrtners in th(I Indo-British Commonwealth of Nations, as I should like 
to cull it. It is f01' them not to goad us :into the Independenco group. 
Day after day, week after week, Mr. Gandhi explained, even after the 
declarat.ion of Independence by the Congress, that Independence was 
Dominion Status. (Hear, hear.) He has very clearly stated that his object 
is not to break off all connection with Great Britain, if Great Britain 
values (lssocia,tion with India. Sir, the spirit that anilrnates that little 
group in Gujrat, like 8 little cloud no bigger than a. man's hand growing 
larger and larger. will Rpr(]ud all over the llmd. That little group which 
is fighting in Gujrat and which is making every Indian worth his salt, think 
and ponder deeply whether he shouldthrcw his weight on the side of 
Government or on the side of the people, that little group is bound to 
conquer, it is anima,ted by thnt noble spirit to which the greatest Viceroy 
of modern times gave expression, speaking at the Convooatiw of the Delhi 
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UD,iversity on }'rida.y the 21st March, 1980. In his magnificent speech, 
~i  Exoellency the Viceroy quoted a ' s~ e from thtl memorable speech 
of Henry V bofore Aginoourt os lJet 1n h18 mouth by the greatest of an 
llnglish Poets: 

"If we are mark'd to die, we are snoW' 
'fo do our country \OB8; and if to live, 
The fewer men, the grnoter IIhare of honour." 

That is the spirit, Sir, in which the little band has started on a pilgrimage, 
the pill7rimage uf freedom In Gujrat. 'I'/Hlt is the spirit in which they lune 
startel' that pilgrimage. That is the spirit that animar.es them. . No 
Indian t'.an for long support this campaign of what I may call repreSSlon, 
for it is nothing more and nothing less than liO deny to us our right to-
freedom. Every nation, like every man has a right to freedom. I am 
quite willing to accept the definition of freedom by one of the great 
English ~o i ies as the equality of restralDt .. We wan.t to practice thut 
equnlity of restraint. We do not want that liberty whICh means h en ~ 

LO attack lUly nation's throat. We want to live and let live, so long ItS W(I 
a.re not given the i~h  to live an.d let l~ e  we rnmnot ~ n  you a single 
penny for the carrying on of the administration. You lImy do it by the 
power of youI:' votes., whICh you have got owing to the defection of the 
leading part·.v in the House, owinJ.! to the blundering policy of the Congress 
politicians, for walk out or resignation was nothing less ihall a disastrous-
blunder nnd u magnificent failure of Congress leadership. I wish they 
were here today in full force--allowing Mr. Gandhi and others to carry 
on the fight in the country. I wish t.hey were here to unfold the banner 
or. revolt withfn this HOUE!e, for I believe we cannot surrender this HOl1l-le 
in the hands of those who do not believe in revolt. Every seat in this 
House will have to be captured, every man in this HoUJSe will have to bl:' 
wedded to the principle of fight, fight, fight, until the fight inside and the 
fight outside inspire the country i.o ~on in e the fight until victory crowns 
our efforts. (HelU', hear.) Th.ereforo we will have to fight very hard, but. 
we cannot fight on the old Jines. We havc to endorse the fight outside. 
It is not a selfish fight, the fight ~h(  ill going on outside. It mny b& 
that we may not be able even to proc.eed to the Round Table Conference. 
if Government do not act with restraint, if Government do not change· 
their tactirs, if Government do not court our goodwill, if Government do· 
not release our political prisonel'l!, detenus Hnd internees, if Government do 
not come forward and shfl.Ke hands with us, even as thev shook hands with 
Michael Collins and Arthur Griffith. We have not gone yet, to the length 
to which they had gone., and I hope we will not be goaded to go to that-
length. At any rate so long as Mahatma GlUldhi is the leader of t,hie 
movement, there is no danger of his going to that lengoth. All the lll9re 
reason why Government should not take A.dvantage of his non-violent pro-
gramme and ask hilrn to go ahead wit.h his policy of breaking the laws, by 
declining to listen to him. It is not (I. cheerful thing for anybody tc) pcmist 
in breaking the laws. Does Mahll.tmn Gandhi brenk the laws becnulJe he 
likes to brea.k them7 Nobody lilws t.o do it. He wants that v"6u should 
IJce that the time haA come' when you F:houlrl change your 01(1 method. 
He did not ask you to give l1s Ddminion StlltliS tomorrow, but he nsked 
you to draw up a constitution for Dominion StutUR. Coming to another 
aspect PanditMotilal Nehru, the former I,eader of the Opposition, served 
for a while on the Skeen Committee. The Skeen Committfle'R Report wanted 
Indianisation of half the officers of the Army h.v Hl1'i2, and Mr. Jinnnh 

• 
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1 suppose in about 12 or 13 years. Both l'a.ndit MotU.,,} Nehru representing 
the Congres6 and Mr. Jinnah rel'resenting the Mus9aiman community out 
in the country wanted Indianisation of the Army. They wanted a. definite 
",tep forward in the direotion of ra.pid substitution of India.n in place of the 
European officers of the Anny. Why did the Government shelvs the 8k(,en 
Dommittee's Report? How can we be respon",iblu fOl' giving money to a 
'Government which shelved the Skeen Colmmittee'!; Report, It very humble 
.document" a modest document, a document which bears the signature no~ 
-only of Indians, but also of Englishmen, who were memberl:i of thllt Udm-
mittee, B document which was endorRed by Sir Andrew Skeen Bud Bignell 
hy Mr. Burdon, who was the Anny Secretary, und alB::I by the Indian 
lel.ders, who were members of that o i ee~l Why should they lihel~ l 

It'l And th{'n why should the ]"inance Member come cheerfully to thll! 
Housc nnd ask us to pay for the continuance of this foreign army of occupa-
tion:' For it is nothing more than a foreign IIrmy of o(lcupation. We 
do not want thiB Anny, we never wantfd it. You want It t,o carryon the 
lldaninistration, and then you say that Indians nre not fit to carryon the 
adminiBtration and much more unfit to work I1S officers in the AmlY. It 
is a ridiculous excuse, ridiculous becauBe we a.ll know whAt Lord 
Birkenhead and others hnve said in writing about t.he competence and 
eapflcity of IndillDs aB soldiers. We nil know how, when ottitler after officer 
fell in the ba.ttle-front, the Indian soldier took up the lead and carried on 
the fight. And if Indians hnve become in o n (~ en  during the last 150 
Jenrs, if the race of Sivajis, if the race which faught the battles aga.inst 
the British and fought also for the British to enable them to establish 
their own rule over us, if th(' ruee that! produce thE' heroeB is dead, I think 
that destruction and death hIlS boon brought sboot h) the&> 11)0 years of 
foreign rule. Therefore I any th:lt we imllst immediately get nn RBsurance 
from the Finance Member that this policy of shelving the Skeen Oom-
mittee 'B Repoct. will at once be given up. Thi~ If' 1930 and I believe 
it wus about this time thnt un assurance was given thll.t 0. military, college 
would spring into existence in three years in Debra Dun. I wnnt nn 
assurance from him straight-away that & milItsry collegc will be established 
in India. I myself have never been satisfied with the Skeen Committee's 
Report. I did· not want on!,v one military college for India. Why !lhould 
England have more thnn one military college, 'may I ask'? England is 8 
much smaller country, and I cIo not think Englishmen sre th{, only race of 
soldiers. I do not tfiink thnt we cnnnot havp. soldiers (Ind I!ompetent 
officers. I do not accept their excuses, ridi('ulous excuses. If we can 
produce great judges, greut administrators and great Repoys, we ean ~ 

produce grent Roldier!!. We produced them in the pBl'lt, nnd jf we do no' 
prc.ducc thern fit th(' preSl'nt time, it is because the administration i.s n(lt; 
flur own ancI the country is ruled by people who arf; not !'e!!poDsible to the 
people of t,his country. Therefore, Sir, I ssy that this military policy wiB 
have to be forthwith revised. Lust year I voted against Government even 
though T WIlR in a minority of one, of which there is no likelihood this 
'Yenr.  I think the members of my party will not suppcn-t the Finance Bill 
though I even personally wish they would go to the lobby with me for the 
absoh!;tc rejection of it, if the Finance Member does not sntisfy us on the 
'luestlon of how they propose to ~ effect to t.he SkflE:'D Committee's 
Report and what measureB are going to be taken forthwith to have 50 pel' 
cent. of officers of the Anny Indianised within the time prescribed by the 
Skeen Committee. That ill a matter which is very important. 
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Then there ure vHriolls other reports. We have got for instance the 
. .Agricultural Commission's Report reading which we ought to know what 
meRsures have to be taken to increase the ogricultural prosperity of the 
people.' My friend here tells me that t,wo volumes ho.ve been sent to every 
Memher of this HOl.I8e. I do not want only opportunities for Members of 
this HOllse to reR(l the Report!\ whi(!h nrc written in bad English, if not 
in bad tillite, but I want Government to give opportunities to the Membel"l 
of this House to critilliFle measures of Ilgricultural improvement, and I want 
the Finance Member to mttkc provision in his Budget for bringing about 
Iltl agrieultUiru I millenium in this country whicll was, I believe, the purposa 
fol' which the Agricultul'H1 Commission was brought into exif;tence. 

Kr. K. a. Roy: The Finance Member hilS made ample provision in 
the Budget for f\.griculturnl impl'Ov£"mcnts. 

Mr. a. S. :Ranga Iyer: My friend .MI'. Roy had got nn ablmdallcc of 
fnith in the coming of the millenium when the appointment WIiS mttde 
d the Agricultural Commission. Does Mr. Roy ('ontend that t,he Finance 
Member' prophesier} the coming of tha gl)lden em vf agricultural prosperity? 
J 11m afruid tho .Finunce Member himtlelf has made 110 s\J(\h elaim. Mr. 
J{. C. Hoy may be left nlone in regard to wh&.t he thinks the Finance 
Member is going to do, beeuusel do not think he is so much more HI t.he 
<lOufidence of the Finllnce Member than he has chosen to confide, through 
his Butlgd, to t,he Membe-rs of this House. 

However, these do not go to the root of the present discontents. The 
'(roverrunellt must withdraw the measures of repression thtlt they have 
put into ·force in t his country and make 11 real satisfactory effort to come 
to tenus with Mahatma Gandhi. 1£ they do not come to terms with 
hun, it l~  be that we will eome to t,his LegislRture with our numbers 
strengthened; but not to help Government. The non-c()..()pp,.ration move-
Illent ,failed on the last occasion, or rather it did not fully succeod, for 
various reasons, one-of which was that the Councilt.l were peopled by 
men who were flS good as nominated Members. We have to make up 
our minds, to carryon a raging, tearing campaign in the country and to 
eome back to these Councils. We do not want any extension of the life of 
this Legislature. We want an opportunity toput our case before the 
ptlople, the case against the continued maladministration by Government. 
If we are not returned because we do not have the co-operation of the Con-

( ~" that may be another matter; but if we are returned, the Iresult 
will be thllt we will put up [\ continued fight against the manner in 
which novernment have been carrying on the administration of this 
.country. 

Sir. I do not want to Imll.ke a longt'lr speech. I would not 11 ave made 
even KO long B. spAf'('h fiR this, but for the fact that, I want to protest 
strongly aga,inl'tt the way in which things have been going ~n in the country. 
In Burma force was resorted to to harass an unarmed set of people who 
came out jUBt to show their admiration of Mr. Sen GUptill wht) W8S 

snatched away from Bengal for a speech that he made, 1\ most inoffensive 
speech. which flven the presiding. officer of the court thought harmless, 
bf'cRuse Mr. Sen Gupta has been so lightly let off. It is not a matt,er 
of genf'rosit:v, There WRs no case against him. And yet he WIlS pro-
secuted. He WAS removed from his hearth and home; and much fUS8 /Uld 
sensntion was created. So I ssv thst the Government must revise their 
nolicy of unnecessnrily a:rresting' people. The best thing for them would 
be to send ,for Mahatma Gandhi just as Mr. MacDonald in 1924 sent 

D2 
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for Zagluul Pasha who had been interned. Zagluul Pasha, the leader of the-
Egyptian Independenoemovement wae sent for by Mr. MacDonald, the 
British Prime Minister. 'The British Government invited the leader of the 
Egypti!lIl people to negotiate the question of Egyptian independence on 
pqunl terms without any reservation whatever, without any oonditionFl 
explicit or implicit. In these terms was Zagluul Pasha invited, the serme 
Zaglu1l1 Pasha, be it remombered, who had Tejected the British declaration 

, 11'.11. 
of independence of Egypt. Maha.tma Gandhi has done nothing of 
the kind. He accepted the Viceroy's proclamation. He said it 

was a sincere proclamation., and then he said, now that the proclamation tor 
Dominion Status hilS been made, let there be n regular preparation of Ul'..I 
country for Dominion Status and let those who go to Whitehall draft thPl 
constitution of Dominion Status. It does not menn that Great Britain should 
clenr Ollt of this (,Quntry bag and bngga.:.'r, in one year, in two years, in s.ix 
~ e s or even in ten years, But it certainly meanR thnt a rapid preparnt'lon 
should be made, a steady rapid preparation should be d~  for the attain-
ment of complete Dominion Status and when he was not told that such 9t 
thing was going to take plllce nt t·he Round Tllble Conference, Mo.hatmllji, ill 
my opinion very hastily, in my opinion v()ry unfortunately. but 
with the responsibility ~ l1 hin  tIl hf.s Ilosition, in deference to thE' 
gl'ent following that he has in the country whom he has to toke 
with him, Mahatmaji said, I am not coming to yoUtr Conference, a.nd 
I shall carry on a non-violent fight with a view to make you agree 
with me. Under these circumstanoes, Sir, we must absolutely with-
hold our support to the Finance Bill unless we have a.n assura.nce from the 
l~in n e Member that the present policy which the Government haye set 
in motion is going to be revised; unless, in regard to military matters we 
get nn assurance thllt the recommendations of the Skeen Committee'. 
Report will be adopted. It is the least little which the moderate opinion in 
the country wants-the recommendations of the Skeen Committee have 
been endorsed even by the Central Committee. Though the Members of the 
Centrnl Committee have spoken with a babel of tongues on constitutional 
fmd other matters, they are united in regard to thiS military ma.tter. That 
ill why I urge that we are entitled to &. definite assurance from the Finance 
1\fember !l.8 to whot he or his Government, what the Government of India, 
propose to do in regard to this militM"y matter. 

Secondly, we wa.nt a definite assurance that the present policy of 
repression, which has been set in motion in this country, will be without 
delay, reversed. 

Kaulvi Kuhammad, Ya.kub: Sir, serious allegations have no doubt been 
made lLgll.inst the Government for the manner in which they have h811dled 
thL finances of the country. There might be some eXllg'geration in the 
terroR of the aJlegntions which have .heen made. But thflre enn be no 
doubt thnt the Government of India have f!dled in securing the confidenOf' 
of 11 large section of the politicia.ns of this country for the manner in 
which they are spending the money of the public and for the manner in 
whi(·h thAY have hundled the fina.nces of this country (Hear, hear.) 
'rhifl state of affairs" to my mind, is to R. very large extent due to the 
prCHent I".Onstitution of the Government of India. It is. Sir, really sur-
priRing, that for {:he administration ola huge country like India for hand-
ling t.Iw hllge nnancell of n country like India, we ha.ve A'Ot nn Executive 



«j( unoil of half a. dozen Members, while the Cabinet in a small country 
like Great Britain, which is not even as big 8.S one of the provinces of 
our (~o n  oonsists of 26 Members. 

Sir ZulAqar .All Khan (East Central Punjab: Muhammadan): What 
'are the revenues of Great Britain? 

Kaulvl Muhammad Yakub: I will come to that, the defender of the 
'fronsury Benches. 

Sir Zulftqar .All Khan: I am not a defender. J want to test your know-
"j(,dge. 

MaulwMuhammad Yakub: I know that the Executive Council hus got 
certain unpa.id gentlemen who hold their portfolios in this House. But I 
wish they would have some patience and listen to what I have got to sny 
nbout them also. (Henr, hear.) Well, Sir, there is no reason why the 
Members of the Executive Council of this country should draw fat salaries, 
liB much as Rs.  6,066 and some anllas. The salary which j,he Members 
of the Executive Council draw ill this country is much larger than the 
salary of even the llrimc Minifltcr of EngluJ\d. 

Xr. lII. S. Aney (Berar Representa.tive): Besides a saloon. 

Jlaulvl Jluhammad Yakub: Yes, besides saloons and other amenities. 
,Out of these half a dozen Members of the Executive. Council, there are 
·only three gentlemen belonging to my country, while out of the four 
Europeans, the Commander-in-Chief is mostly concerned with the Army 
affai1'8 and has got very little to do with the general administration and 
affairs of the country. The Finance Member is a. gent.leman who comes 
8S a st.ranger to this country every five years., he does not know the people 
of the country. He is unaware of the needs and requirements of the 
people; he iR unaware of the problems of this country; and before he 
comes to learn anyt.hing about this country, the time of his retirement 
'comes and he goes away. Out of the three Indian Members of the 
Executive Council, there itS generally only one gentleman who has some 
experience of public life. Wliile two of them usually come from the 
service of the Government and they are as ignorant of the conditions 
prevailing in the country, they are as iguorant of the real vie-ws find 
opinions of the people of this country, as the European gentlemtm sitting 
.on the Treasury Benohes. (Applause.) Again, Sir, CBn we expect that 
three Indians can give Round advice to the' Viceroy? Can we under-
stand that the three Indian Members can be in fI, position to know the 
feelings, the sentiments ond the administrative problems of sllch a. huge 
-Clountry ItS India? Again, Si.r, out of these three, there is only one 
gentleman, as the representative of my community, seven croreg of 
.Muslims of India.. Now, Hir, it is really absurd to think that one solitary 
Muslim Member of the Executive Council can represent the views of 
the scv('n nrorcs  of Muslims. ~ he got any menns of knowing the 
problems of the MURsalmans of India or their feelings, or can he be aware 
of the re'll 'st-nt-e ~  affairs of the MussalmaDs? If unfortnnat.ely that 
'Member fails to secure the confidence of his co-religionists, 01' he happens 
to be an incapable man, or he happens to be a toy in the hands of hia 
Secretary, then the cause of the Mussalmans of India. not only romuins 
unrepresented on the Exeoutive COllnci1 of the Viceroy, hut great harm 
and injust.ice is done 1;0 thf1 Mussa.lmans. Now, Sir, if this is the con-
stitution of the adminh,trative maohinery of this country, how can we 
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expect any efficiency as regards the administration of the finances of 
the country? It is high time that the Executive Council should be 
thrown into the melting pot. (Heal', hear and applause.) 1 do not 
speak of the individual ~e e s' of the Executive Council but I Bay 
ooUectively. 'l'he whole Executive Council should be thrown into the 
melting pot and from that, melting pot should emerge a Cabinet of states· 
men with breadth of viRion. with a strong backbone nnd with fixed prin-
ciples nnd policieR. (Hear, bCHr.) 'l'his is one of the gr(lllt grievances 
which I have to Illy before thp. Government. 

Now, Sir, another grievance, wbich is special to my community and 
which hUR been inflicted t.his year, i>s breach of faith on the part of the 
British Government. When tht British Government took over the reioR 
of this country from the Mog-hul Emperors. we were given 1m undertaking 
that 110 intorference would be mnde in our J.:cligiou8 lllws. What do Wl' 
find? We find, Sir, thnt in the teoth of ()pposition from nil the important 
sections of the Mussalmans with the exception of a few anglicised Mussal-
Bluns, whose exception only proves the rule, Government have tmmpled 
IIpon the religion of the Mussalmanl;, nnd by passing the Sorda Aet have 
mucie n great interference, for which there is so much agitntion in the 
country that only t.he other day the most important body of Moussalman 
theologians. namely. the Jamiat.ul·Ulema. Addressed a letter to His 
Excellency the Viceroy, ncarly in the same temla lUI the ultimatum whioh 
was addressed by Mnhuttllll Gflndhi. Now, Sir, although personnlly I do 
not like the programme of ei\"il disobedience whether stnrtcd by Mahatma 
Gandhi or bv Muhnmmndons-nnd I consider these movements detri· 
mental to the best interests of the country. but at the sume t,ime the 
fact remains thnt the M ussalmnns are dissatisfied, Mussalmans who never 
take part in such movements, according to whose reHgion tmeh move-
ments are not justified, even those Musso.lmAnog hllve come to this I1csperatfl 
position, that h~  have >sent an ultimatum to the Viceroy. It is high 
timl', Sir. that the Government of India made 8 detll8ll"ation on the floor 
of t.bis House hefor£-the 1st, of April that they will mend this mbstake· 
Hud thnt t.hey will satisfy the MU8saimans that t.he Rritish Government 
do not mean to interfere in their religion. 

MlaD Jlohammld Bhah.awu (West Central Punjab: ~ h d n  

How are they to mend it? 

Jlaalvl Jluhlmmld Yakub:· I have Rlren.dy given notice of It Hill. 
It is ycry unfortunate that. non·official Bills find it very diffiC'lJlt. to find 
R pIMe in the ballot Rnd be discuflSedin this Rouse. T have shown. the 
method by which the Act eRn be amended. 

Sir Hugh Oocke (Bombay: European): If the Law Member app'roves. 

Jlaulvl Mubammad Ya.kub: Another grievRnce of the MussaJmans 
against the Government is that they do. not fulfil their pledgp. ns regards 
repreflentation of Musssimans in thfl Government services. Now, Sir. 
80 far back 88.1925 in replying to an address presented by the ~ 1 n  

of Calcutta, Lord Reading,' ex· Viceroy , mllde the following statement on' 
1st January, 1925. He Baid: 
",A. regard. the lPpPOiDtment of MUllalm"". to the Services, all you are aware, 

my Government have accepted the principle that no clasa or community .hould pre· 
dominate in the public aervicea if qualified men were otherwise available.' and my Gov-
ernment have been lIClting upon this unexceptionable pro"""ition in the pRat. The--
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recommendations of the Ler. Commia8ion as regards Indiani.t.ion &11d for the constitution' 
of a Public Services o i ~ion and other facton have made it· neceuary to examine-
this quelltion of th6 reproeentation of communities ~ tbe ~ i e  and in central ~  
under the Government of India morl' closely, and thlll qnelltlon 11 now under ~e ~1 1
deration of my Government. YOII may be allured that I .hall oarefully bear In mmd; 
.he repreeentation you have made upon this subject." 

Now, 1 nsk the Government of India what consideration thl\Y hltve 
ginn to this qUl'fltionsince the 1st January, 1925? How has the position 
improved since that year? Tbe figures and statisti.cs which were laid 
on the tnb\e of this House by the TrelUlury Benches themselves show 
whnt improv(,Inent they huve done in the matter. Is it not a serious 
breach of the undertaking given by the Viceroy of India? This is due 
to the inefficiency of the Government of India as constituted at present. 
Proceeding, Sir. about competitive examinations, Lord Reading sa.id: 

"For moat of the higher appointmemts recruitmen, by the system of competitive· 
examination has been int.rodtlled, but even under this system I understand thAt a IIpecial 
provision has been made ~ I18cure that the proportion of appointmentll to be filled by 

llllll l ll~ shall in no case be lei! than olle-third." 

Mark the words, "proportion of MusslIlmans will not be less than one-
third". Now. Hir. In Bn8wer to questions in this House we nnd that 
1lhe Government of India ca.mouflage that statement. They say, ull the· 
minority ('..ommunitieR are included in that one-third· May I know, 
~i  whether the Government of India want to place seve.n crores of 
MUR8alma.ns in thesume category and on the same footing 6S a few 
,thouHands of other small communitieR living in this country? Sir, these 
art' grave null serious charges which are burning in the mind'll of MU8sal-
mllnE. '1'he othcr day when we were discussing the Railwa.y Blldget. 
the Honoura.ble Mr. Hayman gave a solemn undertaking that he would 
look int,o the el~ of the appointment of Mussalmans in the Railway 
service-s, and whnt if< the ]'cRult of that undertaking? May I inform 
Honourable McmbE'..rs? Only on the 11th March the Divisional Superin-
tendent of Delhi. under the very nose of t.he Government of India, 
selected 75 candidntcs, out of which only 18 ore MUl>salmnm;. This is the-
result of that solemn nde ~ in  which was given by the Member of 
the HailwayBoarrl. Then we were given undertakings and solemn 
pledges by other Honourable Members of the Exooutive Council, but, whnt 
do we find? Weo find that when new postR are created or when Ii post 
falls vacnnt in a department in which no ss~l n has ever got a seat 
up to thif: time, that post is offered to and accepted by 11 member <»f 
nnother community. And T assure Government that, for theRe posts, I 
am prepared to fiupply them with members of my community possessing 
aR high qualifications, even higher qualifications, than the qua.lificlltionsof 
the gentlemen to whom they want to offer thoRe posts. Now, Sir, if this 
is the stnte of affairs, how cnn it be expected that Mllssalmnns will be 
Mtisfied? 

There is one more grievl\nce of mine against the Government, Bnd 'it 
is this, that Government, by !lubsidising the agenoies which 81'8 creating 
nnel . sprending agitntion in the country, are themselves responsible for 
this agitation. I want the Honourable the Finance Mambcl' to give me 
an undertaking on the floor of this House that not a single pie out {)f 
the .rcvenuOfl of this country will be spent upon those agencies which.  in 
the nn.m(l ()f news agencies, are ca.rrying on propaganda work and o1'eating 
n.gitntion in our o n ~·  (An. Hon.ou.rable Membflr: "Who are the.v?") 1 
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'Deed not name them. They are too obvioua to the Honourable Members 
-of the House; they knQw them too we)). 

Now, Sir, another point wa. l-aieed al e ~ th" holding of tbe Round 
Table Conference, and an Honourable Member Il1ts given the advice tD the 
-Uovernment of lndia that they' ahould delay the holding of the Round 
'l'abJe Conference. I would only say to the Oovemment of India, • Save 
us from our friends'. I tall tao Government that it is advice of friend. 
Jike these that ha.a created this state of uffuire in the country. 'fbe 
healthy Iltm08phere which was croated by the IUlnounccmont or Hia 
}<jxoeUoncy the Viceroy, tbe hopes that wert' kindJed ill the lUindfl of 
lny countrymen after the &IlIlounoement ,thut the settJerm.'nt of our 
cOl16titution is near at hand, thOliJe hopes nre (won now gdting dim, and 
people fire beginning to feel hopelcsR a" to j,ho outcome of the Round 
TobIe Confcrence, and if the Government would delay the holding of tlle 
l~ nd l'uble Conference, it would be better not to .hold the Conference ~ 

aU. 

Sir. tbeee reaaooa would have been quite Bufficient for lilt' to reject 
the FiDanoe Bill· But unfortunatel, I am not ao irrcApoflsible Member. 
tike the Mem.bet"ll of the Executive Council or like the nomiDa$ed 
Members of this BOU8e. I have p my responsibility, 8ir. and sUer 
having paned the Budget and after having allowed the o e n en~ to 
1l,>elld ororce I\Dd orores of rupee., it would be Bimply illogical and abstml 
on my part to reject the Finanee Bill, and therefore, reluctantly, vf!IrJ 
reluctantly. I will have to n>te for the passing of thia Bill. 

Irr. W. 8. Lllab (Burma: European): Bir, after the liOlUi com .. 
the Jamb. (Laughter.) Sir, . I rise to support the motion before Ute 
House. When speaking on the general diacuaaion of the Budget, I said 
thl.lt, whon this time came, I would bleas the I"inanOf' Member for hi. 
proposal to remit 25 per cent. of the rice export duty. U. Tok KJi 
uruortUDately i. not here, and I am lure the Bouae will regret to lura 
that he 18 Btill aomewhat. of an invalid. In his abRenoo 1 WM very glad 
to hear Mr. Neogy, whom I have at all times admired for his ind .... tl7 
aDd advocacy of any theme in which he takes an intereBt. Sir, I do DOt 
propose 'to foHow Mr· Neogy in\o a domon8tratiOil of the diatreBl6d condi· 
tion of the Moe busineas in Bunn". Honourable Membel'8 have heard tbe 
nppeoJs from the elected Membe... from Burma, and I hope tho1 will 
be good enough to applaud thi" propoaal of the Honourable the Finance 
Member. Now, Sir. my partic.ular deRire in the first place is to thank 
,,!ery heartily OUl' Honourable friend the Finance Member. Thirty lllkh. 
11 not 8 very large 8um, of which ponibly 25 Jakha would go to Sunn": 
it is not a large aum wht"D. we are dealing with m'01'e8, but it i", Vt'ry 
weJcome. Now this t.ime J wish to have the BNIiUrnDCe from. the Bonour, 
able the Finance Member for which I had IUIked in thn genernl dis(IIl,.;"jf)a 
.of the Budget, namely, that when pouibJe during this year iI he ~ '  
bumper returns aocrulng to t.he Central Gov('rruuent. which mAny Memb<'r:-
,think .he is going to have, he wiH, wit.hout any deJay.. remit the remainder 
of thiS tax. I have DO hesitation in asking for that Ilssurance for i. 
the 14tn.tement of Objeets and Rea80n8 to tht' BiH, there i. much 'less 
~ h in his reference to this particular propotla.l than in biB Ipeech . 
.Mrr, J li~ thflt that difference ha .. DO signific.ance. 
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Now Sir Burma is very much in need of a certain SUUl for meeting 
. the 008t of r'esearch in rice, BDd I believe it is possible that, at no distan. 
<fate, a proposfW will come from the ~ Government that they he 
·allowed to put on a. rice cess. 1 trust that. If snch a. proposal comes. to 
the Government of India, they will give it their approval a.nd s n ~o  
witlwut delay. As I mentioned 1& "ear or two ago, when I WOll spetlkmg 
.-on the same Rub]ect, I understand' that the Seeretary of State gave hi. 
full approval to a tux of this nut.ure, and therefore there IOhould be no 
-deJay in sanctlOning it. 
Now, Sir, 1 desire to multe tI. few remarks about the oil busine88. 

Except his reference, in 1:1. small paragraph in his speeeh, we havo heard 
nothIng from the Honourable the I·'ina.nce Member, and I !;hould li~ l  
if possible, to rtraw from him today tl clear statement of sympathy wlth 
,the small oil companies. In supporting amendments, I have made appeals 
to the Government, and I have pointed out what a. heavy burden this 
additional taxation is. I sa.id further, t.hat we had every reason to e e ~ 

that, very shortly, they may Buffer vory heavy losses owing to a war in 
the selling rates of kerosene, and in making this further appeal to the 
Honourable the :Finance Member and to the House, I would draw their 
attention tu the fact that, in the Government of India Resolution to 
tbe Tariff J30ard's Report,  there is this: 
"If, however, the price Will' had Dot come to an end it would have been neeeuaTJ 

-&0 examinl! the qautioD whether My mplI llhould be taken on Dational ground. to aafe-
.I'1Gt'ding t.he two compani811 which were not within the pool, that. i., t.he Indo Barma 
PetrolelllD Company and the Attock Oil Company." 

Sir, I trust the Honourable the Commerce Member will keep a cloae 
.eye on the kerosene market, and that he will bear in mind that it w .. 
the TariJ! Board, not merely the Oil Companies, who inspired the state-
ltDent which I have jU£it read. 

1 come now. Rir, before T ,.:it down, to a dut.y which I hnvc t.o perfonn 
to myself, to the European Group and to the House. In the debate Ian 
week on clause 7, my Honourable friend Sir Purshotamdas Thakurdu 
nccufled me of some foul deed, and having done 80 he proceeded to casti· 
gate Members of the European Group in language which, I think, the 
House will agree, WQS insulting and entirely unworthy of this Honourable 
House. I put it, no more strongly than that. Sir, I have here the 
official Report of my speech n o h~  and I propose to read my remarb 
to the House .  .  .  .  . 
1Ir. President: Order, order; I am alraid the Honourable Member i. 

not in order. 

1Ir. W. 8. LImb: Sir, I think I Rhould luwe an opportunity of explaill-
ing matters . 

.... Prdldo\: The Honourable Member should have taken the oppor· 
tunity ~  the proper time. 

1Ir. W. S. Lamb: 1 blld already taken. 
1Ir. PrelidtD\: Tho Honourable Member might get up next year 8114 

would want to reply to some of the flpeeches made today; 

111'. W. S. LImb: Sir. I ha.d already spoken, and I could not get an-
(It.her opportunity. 

1Ir. Pre8ldtDt: The Honourable e~ e  eould have risen to make a 
penonal explanation. 
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JIr. W. S. Lamb: Surely. Sir, conaidering what was Baid by the 
Honourable Member, I am entitled to (~ ll t.o him. He accused me of-
1 havl' o ~o en his exact words-but he (louie} not pOiIsibly have, USf'd 
stronger language than that rogarding myself IUld tho Group. 1 have hall 
no opportunity of mMting his chargeR. 

1Ir. President: 'I'he Honournblo Ml'mber hOO Ample opportunity. The 
HOIwurabll' :'.fembl.r iM al" lIys entit It·d to rise in hift seat to lTIskp R. per-
lIona\ explnnlltion. Tht' Hnnounlblt, l\fember did not do 140, and he Mnnnt, . 
• tf((lr tiVt' or six day", (001111.1 to this lll ~ find RII\, thRt hi' wllnts to nwet 
" ('ortuin ehurge Ill'neltl against him. • 

JIr. W. S. LmDb: Sir. I must bow to your ruling. But I would like 
to say thill. I refrainf'fl from I\ttempting to make ~· ,datemont until 
I Sf'CUrN) tht· N'lll official copy of my "pe(·('h. I had cf>rt,ainly no know· 
looge that I wOllld not h(· Idlt)w(·t! to pllt b.,ft)f't, till' BOIlNfl whnt I ha\'Ct to 
~n '" exactl,\. 

Ttli' ~ e hl  n"joum"tl for J.uneh t.ilJ Twenty ~  inutc'., to Thr('.(· of ! h" 
(,\(){·k. 

The ~s"(' h re'Rs8emhll><i nftt1f J.unf'h At TW('nty in e~ to ThrpE'l 
of 'b11 Clock, Mr. Prf'sidl'ot in tht· Chllir. 

Jrr. G..,-. PnIad SiD&b (\fllzllfTllrl'ur cum ChllulpurlW: Non-Muham. 
madan): Sir, while IIpeaking on thl' Jo'inaneo Bill "lid )'enr, I vt·nturcd t,.) 
!,oint Ollt to (ju\'t·nllm·nt (,1'rtHin I'xilltillg Iuwllluli.· .. Ilud def(\{'h; in thn 
Indian income. tax law which opf'mtt: 11K hllJ'l'isbipM upon tho ~ ~ l(' '  snd 
'my prelWot lipeet'h is ill o n ( ·(~ ioll with the ""l1h' RllhJc('t.; and 88 t.ho 
"'annut't' Bill tlsk" thill H""l1t' to !.,'!',IOt "lil ·~  J think thiM iff Il propur 
opportunity '.)r lilt' to put III.' "it,wlI 011 ·e~( d  Thill !luhj('ct. Sir, may 
lIot hI: l ~ (~i ll ~ ,,0.; tht· :-I1I1t lkfllllllci. for i l i nll~· '  ",hi(:h tw.)1111' of 11ft 
""I.\f!) UJlXIOUS 10 rc,uch ttl(> olhf'r ti"y, lUi givin.g an opportunity for ,.trong 
apec('.ht,SI; hUl I ' 'n ~ I., point oul thftl th,· i ~ " ('e l of ,. ltU'gt· (ll~  

of p('rsonl! who tlRve to ~ inC'onw·tllx nuJd ( (~ ~ ion l vl·ntil"tlon III tbiR 
}JnUflC, ' o T ('il l ~' Ilnw .. h(:n w.' 1\1'(' ('Riled upon to "1l1wlion monl!Y to 
(iovcmUU.'1lt undl:r t hI! FinaneI' Bill ~i  you will ('o~ni ' thllt. undel' 
t,ht, constit.utullt of tltis ~" anrl tht· n'IJo..", of J'ro".f'tlllt.·. it i", n,,1 l'a14' 
for l i nl '~l"l h  1 1 ·( ' illll~· to ('nrry through privah' niH", ""pe'dlll!'y 
", tllf' ~ t·nd "r thl' liff· "f Ihi!; A.,,, .... mhh·. 'VI' hllW tlwf(·for,· to rio 
lour Iw"t undtlr tl", Iilllilatiftll!; iJllp,!;,{·d 111'01\ ~  "hall !lO\\' l ' l(~ d (.0 
inrii('ah', IHI bril,fly "" I (,lill. IIOUk of HI,· 1-Hlgg"l'tifln!4 in thil\ (,('Illlf'ction 
~  till' fJlII"d I 111m.! ""Y tllllt I do nllt. nppw\'" of "il'(·(·'lIIt·.,1 intt·rfl'l'f'nct' 
wit h the J nrliAn in('rmlf··t /IX Inw. " .. !Wl'm!! to 1* th.. ' (l i~·  ;\Iy' Hon· 
ol/rllb'.' fri(·nll. t he Finane!' ~h· n ·  whi h· int rocilI(' ing an 11It'01lw-ftU: Bill 
on ttll' lAth FdmulI,)' 1" .... 1. 1110\110:"1 il prop(·r t.) nff{!r IIU ~ ol~ · t.o this 
HOII"I' "'r,r thl' /llm""1 wI·I·k"· intr(I(JIlf'linn (If 1\ nm\' h\C'nrlll·.tnx nmtmd· 
m .. nt Bill' '. [ think it wflllid h(' OIor.· npl,roprinh' to h ll ~ lorwBI'd n, 
l;;oml.·wtlil! ('om l,r ... 'Tl~i ' ' ,.Illl·nrlrn,·nt ()/ t h... law. II ('( n~ol iOllting Bill, (lnd 
t(l ~nl('d · t hClM l(· l'd~ find 61J1higuitif'" t hRt mn .. tw found 10 '~i"  nnd 
f,() rt'rw)\": tilt· ~ 'nllin" ~" ' n('('1  or thl' 1l'l""l l ('~'" I "Imll nnw (~ (· 1 
to d.·nl Wit h fl(11lU' (If t.he mntt./'"" thRi. in m.v opinion ('1\11 (or ""'Io'i!linh. 

\\l,il" ('0111" io(·urrl.d for ronming nn in~on ' nrl' n.llnwf-d hv Inw t·o bl' 
dt,duet.·d and.!r M'ct ionll 10. 11 nnd 12 of tllf' J n(YltTlf'.t,,,x Ad, it, j .. 
nnolllnklUk to finll that 1I!"f'lion R tlnt'll no! prf)\'il'l" for 1I1I""'inl1 lIn, rn!'t 
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for collecting interestfl on I'ccurities or on debenturea frOm Treuunel and. 
. Bamks. In the CQse of Forbes v. the Commissioner of Ineome-tu::,Bihar 
and OriSBtl, which,wl!" de('jdad by the Patna High Court on tbe6th May, 
1929, (to Patna Ltll(' TimclI, pnge 424) the qUe1Jtlion raisedwu as to whe-
ther the llS8e8Hee, wbo hud paid to his bRnkers certain commiafrioftforthe 
ll" i~ll ion of interest on the Government I!ecuritit'8 held by him, is or is 
not entHlt!d to elBim thllt the amount paid to the bankers by way of 
oornmi'lHioll should be rl(·dueted from the interest receivable on those 
securiticll,lInd that· the income-t.l1x should be charged only on the sum 

l l l ~' re<'eiveci by bim. The view taken by tbe Income-ta.x Department 
WR8 thRt, und('f lIeetion 8, the tax is payable Dot on the amouat actually 
ret'eivt'd b:,' the aRReIIRee, but on the interest receivable by him on the-
IIftcuritics held by him. While holdinf:{ against the assessee on a strict 
interprdt1tion of the exillting low on the point. the High Court Judge was 
const rBined to make the following obRervation in this judgment which is. 
~ni l nn  He said: 
"It ma), howevel' be olMerved t.hat it thfl calle W&I< k. lit' dedded on equitable con-

.irl .. rat iUlu. IIInn6, th" pet.iUoner had no d ... ubt a good CAM; hut the cue ha. to be 
. dl'e'itll'd "itb ' " 1~ to thO' fa ... in fort1e. and "U I can aay i~ that this cue hrings 
into prominflnre eMIt! of the otJvinn8 Ufieieaei_ in t.he pruenl, law." 

Thill if' the observatioD of" HiJrh Court. .Judge, and it ought to CtLtTy 
... ·eighf wit.h the Government. . 

Sir. 1 COU1<' to I!lOOti(>n 28 of the Inoome-tu Act, and here 1 may eay 
that. t.he e lil ~  li i~ nlOfJtly in the oo.unuo:try . Bide and ignoraot of th.8 
tecbnioalities of the law are not being properly helped in ~he matter of 
filling in thnir retllrtul. Tbfl income-tax omper very oftea takes advantap 
ot i lll~ tecbnicul de ~ (li and e ~ s tbe return and proceeds to make a 
ii l l nlll'~ li ~l K l ( l  which Cllnnot be Cl\lled into q!lest.ion. In my o ~n 

an IlSIiCI>8lUent filIOU)(} be UladeKummarily under section 28' (4) only wen 
h(~ Il!o'Rt'Kllce does not file tL rmum stall. or {ails to. produce aceountslPld 
book". or otlwr (!videp('c in allPpori; of hi. return, and not for flHIlI ,a 
l~ el~' h~ h i(· ll " iU\'lllid retum which can easily be remedied in the-
'coune of IUISt'KlU'Ilent proceodings. such a{ll under section 22 (8) of .the A('t. 
and an umendment of t.he flcction on these )inefJ np)?eafS to be d ~le  
I n(~ed hArdly .remind Honourable Membera that .. if under section 28 (4)' 
the in('ome·tax officer mnkeR the nR8edment "to h~ bHt .of hia judgment" 
~ IlSSCU('C is deprivad of bis right of appeal. and tbis I would submit is 
unJUflt. The 8I!8Cfl8Ce should not be put in a worse position than one 
agAim;t ",1101l1 nn t!z Iwrfl' decree hilS bl'tm poAAt'd in 1\ ch'il court. He 
IIhould 00 all.owed to chnllcnge the ordl'l' M bad nnd l'rroneOllR. 

I nc,.-IlU8 on to R(!Ction HO of the Ineome-tax Act. In my opioion 
thi" ~ on pret\lOntM n.n Rnomah in the (,8ae ,,·heM nD B8SCesee tiONes hi" 
liability t4'1 he ''''ReRRed tmeWr lobe Act. such R{II where 8n 8MaRsee li~ '  
nutRic1" Rriti"hlndill.but the inoome·tax officer iD8istfi on hiR view t.hal, 
hp ill fI reBid('nt in llritish lndifl... In such a ease, I think it. is .only just 
Rnd ('fJllitable that. rm appeal should be "llo,,·ed. But the High Court of 
Lahu .... • in tllf CllfOC Duniclllmrl ". COlllllliRsioner (If Tneom('-tllx N'portad in 
Indian Lnw n ~"o  192n, Laho.re. \"01. 10, p.e 596, remarked that it is 
f.or th", Legiillatu1'6 to provid" Q remedy for the cure of this hardship. 
It. ill ohYit)u.d)' detlirabl0 t,hat the remedy sbould be provided in lhA Act, 
itlMe If , in1'>telld of driving him to tb" expensive Rnd protr8ctpd o eed ~ 
of Il reiit'll", llUit. 

~ ion Jt2 (1) provides that in certnln ellie'S ~n oned In it an aatle88M 
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"may appeal to the Commissioner within 80 days of the making of such 
.order" by the Assistant Commissioner. But in many 0W\ell the da.tes of 
the order are no1# given and very often orders are passed conBiderably after 
the arguments are heard and behind the back of the aSBessee, and alao 
there is no provision in law for communicating the order to the aBsessee. 
The result is that by the time he come" t,o know of thc order, tho period 
of 30 days passes away and he is left without a. remedy, I would acoord-
ingly suggest that, in section 32 (1), it may be provided that the 8.'!sessee 
may appeal to t.he Commissioner .. within 30 days of the da.te on which he 
is served with the notice of such order", '1'he suggested change will 
bring the provision of scction 32 (1) in line with section 66 (2) in cOllnoo-
tion with which I had t.he honour of moving Q. similar amendment on the 
20th February lust, which was accepted by my Honourable friend the 
Finance Member on lwhlllf of the Government. The ncceptanco of that 
amendment hilS removed a genuine grievance of the assessees for which 
thev are no doubt thankful. 
-Section 33 (1) provides that the Commisllioner may of his own motion 

call for the record of any proceeding under this Act and so on. I should 
like to suggest the addition that the Commissioner mo.y, of his own 
motion, or on being moved by the assessee, call for the record. When an 
1l8SCSSCC sends nn application by post to the Commissioner whose office iB 
fur aWHY, it is G real hardship that such application is summarily rejeoted, 
without the assessee being heard. The assessee does not expect that the 
record should be called for in every case, but he should certa.mJy be heard 
before hiB application is thrown out, It should acconlingly be provided 
that. the Commissioner shall not pass any order prejudIcial to an assessee 
or f{>ject hiB application without hearing him or giving him a reasonable 
-opportunity of being heard. 
1 Bhall now make one observation on section A5, 'ABElessees oft.en 

(·xpcrience great hardship in having to deposit the full amount of to 
when their appeals are pending. The appellate authority iB reluctant to 
grant stay of realisation of tax on the plea that no such power is given 
under the law. I would therefore suggest an amendment in section 46 
which would Nnpower the appellate Authority or the Commissioner, aB the 
·.case may be, to order stay of realisation of tax on sucb terJll6 as may 
be directed. 
Sir, with regard to section ro, I have only one word to say. Why 

should the Crown plead limitation against an 89seSBee for an amount 
wrongfully withheld? Or why the period of limitation should not be 
extended to three years? Or again t,here should be 9. provision to Bet all 
the AUIn for later years. Under the Contract Act, a debt barred by 
limitation eBll in certain CRseR he recouped by the creditor out of the 
amount received when there is no specific direction to appropriate it to a 
particular debt. Limitation strikes at the remedy, but not the right,. 

Sir, section 66 of the Income-ta.x Act ill an important "cction. aud 1 
8houJd like to make one or t.wo remark!! on it, In the first ~(l I would 
submit that. the fee of RII. 100 for making a reference to the High Court 
"is too high Rnd it should be reduced to Rs. 10 or Rs, 15. In a rich 
country like Englnnd the fee prescribed is 20 shil1ings only, (vide section 
149(c) of the RngliRh ~  1918). It may be replied that the fee i~ put 
down nt, Rs. 100 in order to discourage frivolous applications. But th1s 
is absurd. We must tnke into consideration the 88Bcssee'sexpenReB in-
"volved in getting the papers printed lor the High Court and other big 
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expenses, which is inevitable in taking a case to the High COurt.· It may 
also be argued that section 66 (2) provides a fee of &.100 or such lesser-
sum a8 may be prescribed. But no lesser sum has been prescribed under 
the Act, or any l'ule made tl1l'reunder, at least so far as my provinee is~ 

concerned; and so in practice the maximum fee of Rs_ 100 is, I understand, 
demanded in ,every case. Agnin it; seems only reasonable that this fee· 
should be deposited only after t.he Commissioner passes an ordf'r aMepting 
thc contention of the assessee to make a reference to the High Court. 
This will suve the aRsessee the trouble and expense of withdrawing the fee 
if the COllunisRioner rejects hiB application. 

Hero I may also mention that in a great many Cases no interest is 
paid to the as(,Iesstltl for the tux wrongfully realised from him by an assess-
ment which has been modified in appeal or revision. In aU fairness 
int(lrest at the court rutu should be allowed. But the law is silent on 
tho point, and in practice no interest is allowed at all in a great many' 
IOnseR. 

Another remark which 1 should like to make on section 66 is this .. 
The presr.nt procedure of approaching the High Court and the Commis-. 
Bioner simultaneously is cumbersome, anomalous and in practice works· 
hardship. I think in no other system of law is such a procedure provided. 
The o.ssessee naturally is nd ~  t.be impression that he would go to the 
High Court after he haM exhausted his remedy before the Commissioner;. 
and in a great many cases, when he obtains the Commissioner's order, and 
wants to go to the High Court, he finds to his bewilderment that his 
remedy is barred. I would accordingly suggest the insertion of necessa.ry 
amendments in this section on the lines indicated above . 

. Last year, Bir, I suggested that in computing the period of limitation 
prescribed for an appeal or for nn application under section 66 the day on· 
which the order complained of waR made and the time requisite" for 
obtaining Il copy of sllch order shall be excluded. I am glad that this 
has been done, and II. source of legitimate complaint on the part of the· 
aBR6SRHe haH been removed. 

Sir, these are some of m'y main suggestions on the Income-tax law, 
and now I should bring my remarks to a close. But before resuming my 
seat, 1 would add one word more. Under the Income-tax law, or more 
correct,ly under the Finance Act, an aDnual income of less than Rs. 2,000 
is free from income·tl\x. Why? Obviously because it is thought that an 
income of less t,han Rs_ 2,000 is just sufficient for the maintenano& 
of a man and his family, and he is not in a position to spare n hin~ as 
income-tax_ But as soon I1S his income reaches or exceeds even a httle 
Over Rs_ 2,000, he is made to pay not only on the .excess but on the 
whole amount including the sum exempted from income-tax. Suppose 
a person '£I income is, say, Rs_ 2,800, I would suggest that Rs. 2,000 
which is intended to be just sufficient for his nnd hig fnmily's maintennnee 
Rhould, on grounds of equit..v and fair play, be excluded from the in· 
(~ e·  and the  tax Rhould be levied on Rs_ 800 onTy which is deemed 
tr: be in exreFlS of his minimum requirements. In England the income·tax 
is Itlvied on t,he Rbove principle. Rnd there are shares prescribed lor the 
actual requirements of the family members and depenCienfll, ~ tIi-.. 
IIhares are excluded from t.he income·t,llx. I w0111d Sl1"'.;.",t l ~  Flnj,l" ~1 1 

principle may be introduoed in our system also, Bnd Q much needed relief 
be given to the· ASSessee. Sir, this ifl about. all ! have got to say now, and: 
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I hope Government will be pleased to give some indications us to what 
8tepS they propose to take to remedy the state of things which I have 
pointed 0\1\. 
JIr. .. K. Acharya: Sir, I wish to repeat what my Honourable friend 

Mr. Ranga Iyer 80 ably put forward, namely, that this is an occllsion on 
which we oUf{ht, on principle, to raise this ground of grievuucc8 before 
supplies. I do not, of o ~  propose to go in detuil into all the many 
Items intQ whiob my Honourable friend so eloquently went; but I believe 
as of late a. Membel',like him, of a party which once had the honour of 
being the most important party in this House, 11.8 one who had parti-
cipated in demonstrating concretely .that principle in this House, namely, 
of throwing out the :Finunce Rill on the general ground of larger grievlmces 
of the country being unheeded by the Government, I desire to tnke this 
opportunity once more to re-emphasise that principle, and to sny that 
. there is II greut blll'den resting upon the shoulders of everyone of us here 
who is an elected Member that he ought, if possible on thiF; oecllsion. 
to show not only to the Government, but to the country at IHrge, and 
also to the whole world, that there are grievancefi felt by the people of 
lndia on a very large scale which would jU8tify, and amply justify, the 
application of the principle that the Finance Rill ought to be rejected 
today. 1  know, Sir, the Government may be feeling in their heart of 
hearts, "Let: these people l>ay what they like, we shull do what we 
~hoose  there aTe plenty of votes at our bl\ok and cull, lind it does not 
matter what a few of these Members nUlY choose to say on principle". 
I am not concerned with that uspect of the qUE'stion, with success or 
failure weH-gotten or ill-gotten; and who clln deny that success vpry often 
in this House is ill-gotten? Rut that does not affect me very much. 
1 am here to nmke m)' humble nppeal to every elected Member who has 
to go to the country; it is our duty to go to the country and it is our 
duty to go and tell every OUe who is an elector Ilnd evE'J'Y Ontl who ill 
not an ejector, to every one in the country it is our duty t.o suy that we 
have done all we can, that we have taken eyery possible step we can, 
that we have taken every advuntage of the new constitution under which 
we are working to press upon Government the larger grle"tlnccs of the 
people, and to Hlty that we will not participate in what I must call the 
farce of voting away huge sums of money and in granting supplieE'\ to a 
Hovtlmment that, so far fl.S T enn see, do not seem even to care tc inquire 
what exactly are the grievances complained of. 
Hir, we ore thankful to you for having !tHowed UoS to ventilatc some 

of our grievances on the floor of this House: but, Sir, what has been 
the response on the other side? So fur, not one of the major gl'i('vances 
put forth on the floor of this HOllse hRs been answered seriously. Si.r, 
at the very beginning of the second reading of the Finance Bill, we raised 
the larger question of the Government's failure t.o make n. satisfactory 
rcsponscto the larger political demands of the country. J wonder 
whether it ~ taken seriou p.ly , and whether there WIW any serious reply 
made to it either by the Fi06nce Membp,r or bv the Home Member or 
by any Member of the Government. J shou1<l like to know, first of all, 
if "tid" til all 'il)1l'i'oosiness-for UfJ to say what we like nnd for the Govern-
ment to do what they please At h~' end. If that ie po, we mi.ght sa. 
wen be spared all thitl farefl: for, T. for one, am not. very anxious to 
hear my own voice in this House. Therefore. llnless Ilome' major y¢evo 
Qnces expressed on the floor of this House arc heing dealt with seriously 
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by the pepartments concerned, unless some serious answer i. being given 
to the questions raised on the door of this House, it is idle to say that 
thi's is an occRsion on which each one of us may ventilute all our griev-
ances. Of course, I, for one, should not feel very much agb"l'ieved if 
for instance difficulties felt by income-tax asseS800S over the worKing of 
a particuJIU.' section here or of Il particular section there are of /I serious 
tCha.racte.r. It is /I point of detail, which might be remedied elsewhere 
than probably now /:Ind on the door of the House. But on the larger 
'questions, I repe.ut, in which verily all, 01' the bulk of the people are 
concerned. if Government Members .simply hear and pretend to hear, 
Bnd then do not evt'n conde.scend to· gi,ve a reply on the points ra.ised. 
I do not believe that we are treated fairly or that the consHtution is 
fleing worked in the manner in which it ought to be worked. 

'L'ake this very simple exumple, numely, this debute as it is called 

3 P.II. 
on the .Finance Bil1. Of COUl"8e I do not blame any particular 
individual. In fact I am thankful to you for having allowed 

us one extra day for discussiug this Fin,ance Bill. As originally planned 
by Governmc'nt, the discllssion of the Finance Bill would probably have 
·como to un end on the 2~nd  But 1 am just raising this geneml point. 
'l'here were 12 days given £01' the whole of this Budget, 2 cluys for what 
was called the gellerlll discuBsion of the Budget, 5 days 011 the voting 
of Demands for Grants, Ilnd 5 days for the passing of the in ne ~ Hill. 
I put it to you, Sir. in fill soriousntlss, do this Government expect the 
CIVIlised world, expect Hny intelligent man to believe that this is anything 
of,Jwr than a faree? \\T e Hre asked to vote a.way some 130 crorelS of rupees 
upon various demands even excluding miLitlll'Y expenditure- NeI:Lr1y a. 
hundred Demands IIrc put forward in the huge book that is placed in the 
lwnds oJ every Melllber of this House containing the detailed estimates 
and Dtlllllmds for Grunts. And we know--:-I do not blame any particular 
Member of o e n en~ ll  We know that we hl1ve hardlv time even 
to take up one or two Demlmds and diRCUSS all the ~ ions under . 
them. And I wish ~ Doputy President were present here now. He 
said thl1t we passed all the Demands for Grants nnd v()t,ed the expen-
ditlll'(" I do not think tha.t we ever voted the expenditure or anything 
like it. Wo know there iBM Qutomatical w:ay of passing it all; on. the 
last day the guillotine fn1ls. und then WP. are forced to go through the 
farce autornaticully. Everything is put, to the vote, and is declared to 
hll ~ been curried. I do not know if there is any other country in the 
world where this would be called voting the demands for expendi,tura 
made by the Executive Government. There may be some few occasions; 
I dare say it may be impossible in Ilny lSRislature under the sun for every 
demand put forward by the executive to be scrutinised carefully and 
passed leisurely; but I do not believe that there would be any legisla.ture 
whioh has got anything lilm a responsible machinery working in it, where 
you will have this kind of thing. where we hay what we like on this thing 
and that thing, and at t·he end the whole thing is supposed to have been 
pa.fltllld. How are we responsible to grant the money for expenditure 
which has been passed in this way, not by us but by the automatic work-
ing of some rule? It is just the same autocracy now as in the old days; 
though I WIlR not here then and was not connected with t.he then Budgets 
of the Government of India. I repeat, it is aU an Ilutomatic machinery 
for which we are not respont;ible. Our views are not heeded; and 
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therefore morally speaking-whatever the legal technictilit.y may be--. 
morally speaking 1 do not grant thel proposition that this Holl'8e has voted 
the demands for expenditure, und that this House is bound therefore to, 
grunt supplies in o d~ to meet that expenditure. Morally, we have not 
voted the expenditure, 9Jld morally therefore we are not bound to pas •. 
this J<'inance Bill. 'l'herefore, on that one ground that weare not given, 
under the present cOllstitution, ample opportunities either for paHing the-
demands for expenditure 01' for 8crutini<&ing and pll88ing the Finance Bi.ll, 
on that oue ground alone, I think we should be amply justified inrejl>ot. 
JIlg the l"illa.nce nill. That is to sny, in so far 1t8 we Rre conoerned, we· 
decline to hnVll nnything to do with the Finonce Bill. 1 am quite well 
aware, Ilnd t!v(·l'ybody knows, that whether we PRSS the Finance Bill or 
do not pa'Ss it, it will become the ]<'inauco Act; that the Governor General 
is vested with amplll powers under the Act to certify and pass this Bill 
into law· But I nm strefl'Sing the moral ground that, whatever may. be 
the technionl aspect of things, we are morally bound to reject the Bill.; 
vre are morally entitltld and indeed bound to force the Gonrnor General 
to certify the' Finance Bill Mel 011 his sole authority to PIlSB it. Wby 
all tbis farce of saying that we urE' parti(>g to it, that the Legi81ature 
has been consulted Md has approved of the Finance Bill, that, after 
serious deliberation and approval, aD these  taxes are imposed? I think, 
Sir, that it is a travesty of the truth, and I do not see why we should go-
to the country and make the people believe that we are really responsible 
for the passing of this Finance Bill. 

'!'hese, Sir, are some of the passing rellections that came into my mind 
when I heard Hie Deputy President sny that the grants for expenditure 
hRd been voted, and that We must pass the: Finance Rill. We did not 
vote at all the demands for expenditure and (~ Rre not morally bound to 
pass this Finance Bill. By our not passing tile ~ n e Bill it is not. 
going to cease being p8l8sed. Now, I repf'at that it is our duty ..... 

• a1l1vl Xuamml(! Takab: Repetitrion is not o.Uowed. Ta.kie your 
second point. 

III. .. E. Acllarya: 1 repeat that it is our duty to insist on Govern· 
ment giving proper replies to some of our major grievances; and it is. 
our further duty, not having had tlDything like eo proper or satisfactory 
response from Government, to tell Government, in what telling manner 
we can tell; that we shall not PMS the Finance Bill. That is the only 
way in which we shall be discharging our duty to our electors. Thllt is 
the one way in which we shall be acting in a J1lanner which will be 
worthy of the country whose interests we are supposed to be Aafeguarding. 
'l'heN) Bre other things besides the larger political questions into which 
I said I shall not enter today._ There are very ma.ny other matters I\lso. 
What hB'8 been the action of Government, of this very responsive Gov-
ernment, with regard to the C'.omplnints mnde by Honourable Members 
here about the trouble to whieh IndiunR are put in Ceylon? What h88 
been the action or response of Government with regnrd to the complaints 
mads about the troubles of Indians settled in Sout,h AfricA.? These are 
aU mattel'tl which c(lrtainly, at the time of the d~e  at the time 
when Government come down to us .for supplies, onght to receivo u 
careful and 08 sympathetic a handling from Government R8 possible. 
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I do not know if there has been any answer to tbas6 es~ on~ th.at have 
been raised in this· HOU8e. .. Ev6J1. ~11 we do all. that we can to get 
lOme kind of sympathetic response to. the most ~ssin  problems in the 
country, to the way in whiQb. people are arrested for political off«mce.s, to 
the way in.whichi they are tried, to the way in which they aresentenoed 
and so on, . nothing in the way of ~ sat.iSf8/::tory solution to these· problems 
is· at hand. '!'he Finance Member mllY think t1Jat his only duty is to 
teU us how much money is required to carry on the Government of h~ 

coun.try during the coming year, and, ask us to vote that money. Prob-
ably that may be hiB strict legitimaU! work. But we look upon him as & 
Member of Government, as part and. parcel of a big Govel'nInent, and if 
tbe whole of that GovElrnDlent fails in its responsibility, I do not think 
be can have much l'eMOD. to complain. that we' do not accede to his 
wishes or look upou his demands frQDl. the purely financial sta1).dpoint. 
I find Sir Frank Noyoe' l ~ hard at me, but I I!om.going to ask 

bim what haa happeWld to the Resolution passed in this House laat 
t:;eptember in regard to laying the stable foundations upon which respon.-
sible Oovornment alone can be established in this country. It has been 
kicked into the air like a piece of cotton. This House passed the Reso-
lution, saying that this ,Government should take steps to establish full,. 
autonomous Panchayats all over the country, and thus begin responsible 
governntent at the lowest unit, and then develop it int-o the districts, and, 
then in the provinces and then in the whole of India. It was a Be&l> 
lution passed by the votes of almost all the elected Members of this House, 
in spite of the Government using all their strength against that &80-
l,ution. What hos been done? Has anything been pla.nned? Nothing, 
I supP9se. If this is the WilY in. which the Resolution of this House 
iii! treated by the Government, why Bhould we now be asked to ,vote all 
t·his huge sum of money to the GoveJ'I!.ll1ent, and why should we support, 
~e F'innnce. Bill at all? That, Sir, is B question for which I should like 
to have 8 definitr answer from the o e n ~n  It is no use sayiD8. 
mpney . is badly w&.nted, retrenchment is impossible, and things of that 
l5ind. Our question is. why have not certain definite Resolutions of thia 
House been carrilOld out and why have no~ certain definite grievances 
been, looked into by the Government. If you do not care to look 
into our grievances Bnd carry out our Resolutions, why do you come, to 
us and ask us to vote Bny supplies? You can pass the Finance Bill 
yourself and you cnn save your trouble and our troUble. We congo home 
f,lBrlier and you CI,lJl e ~  It is very humiliating for us to be told, 
"YOIl must pass this 'Bill,we want money at once, so you must pa.s& 
tbiB in One hour or in one day". It is'due entirely to you, Sir, that you 
bave extended the Sessiol}. by five more days and have given Us a little 
more time to cry out., Ours may lie '8 voice' in . the ~ de n s  but it is 
some consolfl.tion that We have got .the chance of crying out OIl behalf of 
the many, n~n  millions whom 'Weare supp08ed to represent . 

.  I oqme now i!o the, inl n~ ·13jJIitself. ~e ~ ~  tey, points. which 
I, ~ d· want to. scrutinisEl.Fil'Jt o ~ the.' salt duty.' Our old friend 
i"l kElpt ·on. o~e n~  ~~  tlul.t, at some ~~~ e he  'at the Greek 
KaJenqs, ·they W?1.l. remqve 1~  1'he on 1l' ~e' Sq-. George Schuster msy 
1l ~ ' here then" .::Ii was l ~ tilt. now oblY o~ the FinBpce Member 
~ l ~ 8ir.Georgfil ... h ~  who, t know. has, got .R very ee~ face, Q 
~ "~ o l e '  tb,at ie. ~  w:hat ~~1  U8, ~  ~on e l  
lOm.etimes the deep thrusts he gives to' us. ftowever, Sir George Schuster 

B 
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may not be here, but lome other Finance Member may be here, and we 
ao not know whether he is going to abolish this salt tax. All that I need 
aay now is that the salt duty is kept on this year exactly where it was 
last year, in spite of all our protests. We have been saying that the 
salt mOllQpoly is unjustified, and yet the Government thrusts it on us. 
What can we do? They say, it is very handy, it gives 6 or 7 crores to 
them and it is a very paying item in their revenue and they oannot give 
it up 8J1d because the Government find it handy, therefore this tax must 
l!e kept on in spite of its iniquity, in spite of the fact that it is a tu 
on the poorest man. It may bfl on& pie or half a pie. I am not a 
financier and God forbid that I should everbeeome one in my life. But 
whether it is half a. pie or quarter of a pie (Interruption)-J wish to live 
for higher ideals and not care for rupees, anna.s and pies-why should 
the poorest man be taxed? This is very repulsive. That maybe the 
ethics of commeroialism. I am not enamoured of commercialism; I leave 
that there. 

t3ir, the next item I wish to refer to is about the various kinds of 
duties on silver and other things. Tbey are not even as muoh as they 
were last year. They are raised. The duty on silver is raised. The duty 
on sugar and so many other things is ra.ised; there is now increased 
taxation and for what? What is the return for this increased taxation. 
Nobody ha.a told us about it. Govemment are merely plea.sed to say that 
more money is wanted. Then there is the income-tax. Many speakers 
bave aJready referred to it, and I do not want to go into any detail. So 
there is no reduction anywhere, except perha.ps on what they call the 
export of rice from India or something like that. But there is an increase 
in taxation all round. The duty on kerosene is raised. Therefore, if you 
go into the detaiJs of the Bill, the net result is that there is larger 
taxation this year than there was last year. The Finance Mem'ber asks 
us to agree to larger taxation. Shall we do so, because there is greater 
repre88ion in the country? There h8111 been nothing gained during the 
past year, but there is to be larger tpation. Nothing gained or only 
minus quantity on the .side of political privileges and economic advance 
and things of that kind, and on the other side, there is more expenditure, 
more taxation. It appears to me, therefore, that, 80 long a8 we have 
no power or responsibility in our hands, I do not see how Rny elected, 
or any non-official Member for that matter, should say that the money 
must be found: I do not understand the word "must" at all. It. is for 
tHe Government to find the money. We have no responsibility. We 
do not incur the expenditure. We are not therefore morally bound to 
find the money. AU this "must," I am unable to undel"Stand. Sir 
George Schuster knows how to find the money. Therefore it appears to 
me that considering the manner in which the Government have treated 
us, willingly or unwillingly-it does not .matter whether deliberRtely or 
otherwise--oonaidering the manner in which we have been treated, it 
does not lie in the mouth of the Government to say, "You Bre hTes ~n  

sible people, we ask for more money and you do not give us." I do 
not -believe Govemment can bring that ch$rge nOl' that we shoule} be 
afraid of being told that . we are irresponsIble. After 811, . the simple 
problem is there. We give the money in return for what 1 Is i~ in 
return· for the mJllY grievances ,wbJch my ,friend .M'auM (Mubli'Olma(1 
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Yllkub has put forward? He has stated that there is not sufficient, Muslim 
representation in the services and so on, I shall not go into those 
-details, What is the measure of our responsibility? Are we to go down 
on bended knees Ilnd say. • 'Yes we shall vote all the money that you 
want, because when meeting in the lobby you will say, I expected better 
from you"? I:)upposing some gentleman on the other side says, "I expect. 
€d hetter from you," is that a reason why I should fall on bended knees? 
~ e  we all ~ e ed better from the Government, In this respect I 
would take 8 leaf out of their book and treat with equanimity whatever 
is said Rbout us. We shall tell them, "Mind your own business and 
try to find money in your own way and we shall not be in any way 
responsible for it". It is all very well for any Government e ~  to 
meet in the lobby and eay, that anyone of us JIles become a bad boy. 
J. Ray we have BreSSOn to learn from them. 'rhey do not care for what 
we say and let us not CAre for what they !:lay. 'l'herefore I would make 
a strong appeal to all my non-official friends, beoause we are ~ssin  
through critioal timel:l, because the Honourable the Law Member wIll not 
()pen hip eyes, the Honourable the Home Member will not open his eyes 
and recognise what we want. I Considering the attitude. the unyielding 
~ lde of the Government, the unreaRonable, obstinate nt.titude of the 
(Jovemment, towards the mORt, reasonable demAnds of the most renson-
.nble Mcmberil of this House.-Hhn\1M we nlnne go down on bc·ndcil knees 
and RAy that the }<'ina,nce Bill must be paS1lp.il today? If the 'Finance 
HiJJ is not passed, the mlllowners will suffer; take care, the deluge will 
flow upon their heads. This is wha.t they say. 

And that is another trick to compel some to vote for the Finance Bill. 
The two things should have been separated; the Tariff Bill should have 
been brought at some other time or in some other environment. I do not 
see why the two things should be jumbled together, why we should be 
atlked to pass the Finance Bill today, and then take up the Tariff Bill. 
I know what is in the minds of many of those who are anxious about the 
'Tariff Bill. The feeling is that Government cannot drop the Finance Bill, 
but they may drop the Tariff Bill. They are bound to go on wit,h the 
Finance Bill, and in some way or other, put it on the Statute-book; but 
the Tariff BiH lor the milJowners, what will become oj it? I consider thele 
fire very immoral ways in which various inftuenoes are brought t.o bear 
upon us. I hope my friends will stand against any suoh temptation, direct 
'or indirect, and will stiok to this one prinoiple that, until we become 
actually responsible in some measure f01" this huge expenditure of money, 
tmd until we are in a position to tell those whom we represent that we 
are really safeguarding their interests and we shall act in a manner which 
will be in the best interests of those who send us here, until we are in 
.a position to say that, I think we ought simply to tell Government, "We 
t.hank you for the opportunity given to us for making the speeches we have 
t,o make, but ~e Finance Bill will have to be passed on your own responsi. 
bility; you ha.ve given us no power and we shall not take upon us the 
burden you have oast upon our shoulders". I hope my non-official friends 
will realise this, and not only make this Govemment understand, but the 
Government in England understand, so th'8t they oan eradicate this anomaly 
'8t I\S early a d&te as possible .. We must make the Government here !lnd 
t.he Home Government understand that we have no real constitutional 
power; when ~ get true power, we shall exercise.it truly, but now when 
we, have Dot t/bat true re&ponsibmty .. we ,do not prOpose to exercise any: 

B2 
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Bnd we lay the whole responsibility on the shoulders of the .Government •. 
T i~ in n ~ Bill must be their own responsibility and we have nothing to-
no with it. Let us either vote against it, or not vote at all. Let them 
take the full respousibility, for we cannot morally-and is it not also 
legally-I-do not know what the legal aspect of it is-we cannot morally, 
I am sure, take any es on~i ili  As t,be Government,· as at present con-
stituted, are indifferent to the best interests of tbe people, n.nd spend as 
they please the money voted by this House, and only ask for more and 
more money, I therefore think that it is the duty of ~e  elected MeIIl'ber, 
who bas got any self-respect, to tell the Government,point blank, that he-
abal1 not be a party to this very unfair and immoral transaction. 

KI: . .t.marB.Ul DD&' (Burdwan Division: Non-Muhammadan Rural): 
Sir. we have been asked to give our support to the Finance Bill by the· 
Honourable the Finanoe Member. Section by section, amendments have 
been brought forw8l'd; they were argued to the best of the ability of the 
Mover, but they failed to create any impression upon t.he Members of the 
T~  Benches. We have been 'Bsked to supply the money that is 
necessary to ~on the administration. Who are we here? What is our 
pPBitiOll? Have we real power to deny them the money that they want 
through this Finance Bill? No, we ha.ve not. Then why this ~o e  '!' 
You may say that we ha.ve 104 elected Members. No doubt we have, but 
they include Members belonging to speoial interests such Ili the European 
GrouP. Chambers of Commerce and Landholders, a.nd if you omit them. 
you will find that the real representatives of the people in this House are 
an insignificant minority. Forty of them owe their seats to, and have 
been characterised by my Honourable friend over there, Mr. Ranga Tyer, 
8S having for their constituency the Viceregal Lodge. One sucb :Membor 
was annoyed at the remarks made by my Honourable friend, but the foot 
mmains that these nominated Members owe their seats to the Govern-
ment. Under the circumstances, would it not bave been better for vou 
t\l ask, when you move for the acceptanoo of the Finance Rill, to ask · h~· 
~ l representatives of the people to abtltain from voting? No, under the 
rules Qnd procedure of this Assembly, everyone of us oan vote, although 
in CBse of the Public Accounts Committee we have R rule that only thfl 
e~ ~d representatives will vote. But in thBt case, the Government ask the 
6woted Metnbers only to vote, beMuse, 88 my Honourable friend Mr. Roy 
h~s said that the Public Accounts Committee is nothing but 8 POlt mortem 
e¥.&minatiou and therefore 8 vEJry harmless· procedure. . 

. Sir, whether we are in a minority or in a .maj9rity. we cap.not lend our 
support to the passing of the Finance Bill. And why? Because of the 
eiementary principle of all parliamentary GovenUnents, vir., redress 0f 
grievance,s before supply. And what are our grievances? If 1 were to 
relate the grievances of oUl' peopJe I could not possibly relB4ie them within 
the short time I have at my dispoRaJ. (A l' oioe: "Then go ~ '  It is· 
not B single legislation or a sjngle act of the Government against whioh we 
raise our vou;e of o~  but a long series of acts .of misrule which has 
~ ~ l ld during the PElriod of nearly 1\ century .and a half., Sir. if w" 
l~o  IenclQur l ~ to ~1  Finaqce BUl, it i$ because we feel that we 

h l~e n~l  .. beeJl. treated as we o\.lght to have been by the people who happen 
tQ 1'Ule o ~  us at the present moment. :Looking at the history.of Counoils, 
we ~ e  t<? go back to the early sixties of the last century wb4!n tm.e lDdialr 
~~le ~ .. ~ ~e Memb,era of h~  ~ 'e i l t.egialati_ Counpll, 1l.Ot by; 
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-election, not by a suffrage of the people, but nominated by the Government. 
'They were Raja Sir Dinkar Roo, tile ~  of ~d ~ (An H0!WuTo,ble 
Member: "Was it the present MaharaJa of Burdw1l.n? ), and SIr Sa)ar 
Jung. It went on for some years when some time later on recruitment 
was made from the High Court Bar for the Imperial Legislative Council 
and the Indian National Congress from its earlier days began to demand 
representative institutions for this country. It was at Bombay, Sir, where 
that great man who would not take the prescribed oath in the Rouse cf 
Commons Rofter being returned at the head of the poll from Northampton, 
the late Mr. Charles Bradlaugh. It was at Bombay, when Mr. Bradlaugh 
'CUlne there during the National Congress week, that he heard about the 
real situation in the country, and then, when he returned to England, he 
<:a.rried on an .agitation on behalf of India which got us a representative 
'Council I1S We knew it in the early nineties of the last century. But, Sir, 
what were their powers? Their powers wcre practically nil. The Members 
were merely putting a few interpellations and recording pious wishes just 
as we are doing today. (An Honourable\lember: "Not pious.") But I 
don't see much difference between that Council and the Assembly of the 
present day because we are also equally helpless in this House. Of course, 
when that Council was inaugurated, we thought that was the beginning of 
1l new era. Seventeen or c:>ighteen years later, the Government thought 
-thnt some concession must be made to satisfy the rising aspirations of 
'the people,-I mean some honest Englishmen thought so. But at the 
8ame time; there were 8lso certain Englishmen who were bitterly opposed 
to any measure of reform being granted to this country, and t.hey always 
tried their best to whittle down reforms to such an extent that, for the 
-first time in the history of thiR· land, we had the ;nauguration of a so-
called reform which made a difference between me 8nd mr friend over 
there, Dr. Suhrawardy, and which during the last 20 years haa been 
responsible for much bitter communal dissensions and which we witnen 
almost every day here. A charge has often been laid at the door (If the 
Indian National Congress for the pact which it devised at Lucknow. It is 
very convenient to forget the past history of communalism. But who 
aooentuated it? Who brought it here? Can any man with & grain of 
commonsense think that representation in State services should be accord· 
in~ to one's religious faith? I stand here as simply Amar Nath Dutt, 
s Hindu Member of this House. I cannot be taken into certain services 
owing to my relIgious faith. But the moment I accept Islam, the moment 
I change my name to Azzizudin Ahmad, immediately aU the Treasury 
Benches will have for me Il soft corner in their heart; they will say 0.11 
sorts of things to keep Azzizudin Ahmad away from the doings of those 
Members like my friend Mr. Kelkar ... 
JIr.Pre.ideDt: Order, order. 

JIr . .Amar ~ DuU: ..... or my revered leader Pandit MalaviY8. 
:Mr. PrUldeDt: Order, order. 

111'. Amar Ifatll Dutt: These are some of .the unhappy things for wh.ich 
"the Government n.re responsible and that is why I W'a.nt, to thmw out the 
FinlUlce Bill. Divide et impcrtJ. has been the poHcy of the Ge.ernment 
iD this country because it suited their· purpose better. No doubt, Sir, Jt 
is very unfortunate that I have to Bay an these thiD.gs when the Finanoe 
Bill is before ~  because that is the only· occasion on which we ca.n do 
it, but I must say that pt does not cast Qny reflection on the HonQUl'able 
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the Finance Member. who is hl!.rdly responsible for any of the happenings 
dunng the time of h~ predeoessors. b;ir, I wish that other Members of 
the Treasury Benohes were in their seats. because aU. these indictments 
are'd,irected more aglli.nst another Department. and the Member in charge 
of that Department hard'ly listens to \1,'hat is going on here. thinking that 
the Finance Bill conoerns only the :Finanoe Member. (An Honourable 
Member. "The Law Member is herE:. ") He is of course very regular in 
listening, but he was I!leepiDg when my friend Mr. Acharya was speaking. 
Probably he thought that Mr. Acharya would speak about the Sarda Act. 
Sir •. let me once more say that at -least those of us who Bre on the 

Sta.u.ding FiI.llncc Committe£; Rgninst which my revered teacher had a 
fling when delivcring his speech. (An Honollrable Member: "Who is he? 
Who is your Guru?") (An Honourable Member: "Mr. K. C. Roy.") I re-
fuse to mentioon the name, because modest)· forbids me from taking his 
name. I was under his guardianship in my boyhood and owe a good deal 
to him for training. (An Honourable Member: "It is no compliment to 
your teacher. ") I will not wound other's feelings by uttering hard words; 
I 8m' always meek and humble. (Laughter.) 
Sir, it was said that there are several statutory checks on expenditure., 

and that the Standing Committee does not do its duty properly. If my 
friend had been present at least at one or two meetings he wouid have 
seen that every one of us tries to do our best. Above all, I may tell the 
Houae' that Sir George Schuster himself is the most active Member of 
that body. He has got a very wann heart Bnd i, 
keenly solicitous for India's welfare and tries to curtail expenditure 8S 
much as pOssible to an extent that I never £lUW before. (HeIlT, hear.) 
For that we ought to be gt'ateful to our friend the Finance Member. 
But, Sir, our indictment is not directed against him I\S an individual; but 
our indictme'nt is directed against the whole system of .administratlon. 
Therefore, Honourable ME'mbenJ should not think. that anything that 115 
said here is only dil't'cted agllinst the Honourable Member. Weliatfe the 
highest regard and respect for Sir George Schuster, but a.t the same time 
we feel that, aa representatives of the nrpSeB, we can not but oppose this 
Bill. HowcRn we lend our support to n tnxation Bill of this character? 

~  I have in brief endeavoured to place before you how this constitu-
tion grew up. After the Minto-Morley Refonns worked for aorne time we 
got this piece of refonn with whioh we are playing here. This reform 
has been condemned by everyone and by the entire politically minded 
India (An Honourable Member: "Except Mr. Fazal Ibrahim Rahimtl1Ua"). 
but he denies it and he also condemns it, because it is no im'-
provement upon the previous reforms when we had m,en like Raja S1r 
Dickar Rao and others. Now, what can we do in these Couneils? 
~ can only record our protest. You Bsk us. to P88S thiR BiB hI' order to 
ena.ble you to meet your expenses. Now has this ile6cit been incurred by 
you? 

MI. Pnildat: Order. order. 
Jrr. Amar _lih Datt: This deficit has been Incurred' by the Govem-

ment. because they must hsve nn lIl'IIly of OocupBtion in this la.nd. lest ~ 
should drive them out and8sk them to olear ottt bag and' baggage. Th~ 
~  of occupatiO!l coats no less than M ei'Ores. or more thnn haH th& 
revenue' of the cOuntry. You won't reduce. ' 



JIr. PreIfd.a&: Order, order. 

1Ir. Dar •• u. DaU: They would not reduce this because it hits ~ 
many people of their own race who could not tind better employment I.n 
their native home. My friend Mr. Howell is not here. He was a bIt 
annoyed but very m.ildly put it to me one day "May I ask you, Mr. 
Dutt, is it very necessary to rake up old memories?" when I refelTsd to 
the aftennath of the Cawnpore massacre? I would refrain from referring 
to anything whieh is unpleasant, but the pages of the history of India 
are full. What do we find from the time of Clive downwards? ,We 
Hindus, 8S the descendants of our ancestors of those days, hav.e the sacred 
ceremony of tarpan in whioh we take the name of our fathers and offer 
them ob'latl.ions. Thrs is a pious duty which a Hindu owes to his 8IlCes-
tors. Every Indian knows how Ldrd Olive came here and won the battle 
of PI88sey. Isympe.thise with my Muhammadan friends ... 

I[r. PrUldent: This is too much. Will the Honourable Member 
cc,me . to sonte recent date? 

Kr . .&mar .8th Dutt: Well, Sir; in the time of Warren Hastings: . 

Mr. PreIicleDt: Order, order. 

Mr. Amar .8th DuU: Do you want me to come to some later date? 

JIr. Pr.lklem: wm the Honourable Member come j;o the Finance 
B'1ll? 

Mr. Ama.r •• th Dutt: Yes, S1r, I protest against this Finance BHI. I 
do not want to lend my support to 'it, because .the Government have 
treated us 80 shabbily. Let us begin with recent history. That superior 
person, Lord Curzon, brought about ~he dismembennent of our province. 
This is at the root of many of our grievances. To placate the moderates, 
they introdu('ed the Minto-Morlc;y Refonns, which brought in communalism, 
and then things went from bad to worse. Then CRme t.he d~ s  when 
young men, the flower of the youth of the country, were driven to despera-
tion. There were conspiracies. and you deported .  .  .  . 

Kr. Pre.dent: Order, order. The  Honourable Member ought to be 
very careful. If he is irrelevant, I will ask him to resume his seat. 

J[r. Amar •• th Dutt: Another reason why I shou'ld oppose the Finance 
BiB is the treatment of political prisoners. I have just read in the papers 
that two political prisoners have been put on standing handcuffs in the 
Central Jail at Alipore and they have been locked up in solitary ceHs. All 
of them it is understood have resorted toO hunger strike .aG a pro1.est 
against the ma:ltreatment of ·the jail authori.. Now, the Jail Commit-
tee's Report has been published. ~ .was published on the 19th February. 
My Honourable friend Mr. Mitra, asked the question whether it was going 
to be' applied' to BengaL The Government gave us vague ns~e e and the 
rules which have been framed are not applied even now. The Kakori 
prisoners have also gone on hunger stri,ke. Today it is the .46th day, and 
the Secretary of the Bareilly District Congress Committee wires that the 
condition (II Sachindro. and Manmo.tho., who are on hunger strike in the 
B&l'&illy JaB, is very serious and both 81'6 on thei.r death .bed. 'J;he public 
ot BenareB are making arrangements for the reception OfSAcliindrn and 
Manrrrntha, should the worst happen. These t.hings the Government do 
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not take into oonaideration. And are we to s~ l1 he e en  when 
things like this are happening? They do not find money to separate the 
judicial and the executive. Whenever other things are necessary, they 
find the money. Sir, why the separotion of judioial :and exeoutive funotions 
is neoesse.ry will be seen from an instanoe whioh I am giving a.t the 
present moment. There was Q sedition case at Alipore against 
Mr. Subalh Chandar Bose, Mr .. Kiron She.nkar Roy and others 
and they were tried by a Magistrate holding a listed apPQintment. Now, 
he bew that his promotion depended upon this. :He gave them full one 
year :under section 124-A, and alter delivering the judgment, he WOIi ap-
poiDted permanently a8 District Magietrate. Tha.t is ~he reason why the 
judiciary should be separated from the executive for it leads to such 
undesirable state of thirigs. From the titnes of Marunohan Ghase, we 
have been fighting for the separation of the judicial from the executi.ve. 
In fact the late Manmbhan Ghose lala down his life when writing a.n in-
dictment against the vicious system. Bince then the la.te Mr. Romesh 
Chunder Dutt poiJlted out the way in which you could 'Mlpara.te the judi-
cial and the executive functions. But the Govemment wHI not do it. 
They would find money for many other things, they woti1d ~ money for 
luxurious 88100.nll (Hear. hear), but they couJdnot find money for the 
separation. of judicial and executive functions. Money caD be found for 
the annyof occupation whieh did not cost more than 150r0res of nipees 
in 1900. But within thirty years, it has increased to the dimension of 
Rs. 65 crores, nearly 40 crores more. Money' could be found for a.ll .. ~ese 
things, but not for a, s,imple refonn oJike the separation of judicial' and 
executive functions. We have cried ourselves hMrs.e for free primary 
education and the late Mr. Gokhsle till the da.te of his death was Rsking 
for free primary education. For that they cannot find money. But atill 
they are asking us to vote money for other things, not for the separation 
of judacial and executive functions, not for free primary education. Be-
sides these two grievances, there are a, lot of other 
grievances at the present moment, which must be redressed 
before we can be asked to vote for the Finance Bill. I know how eager 
my Muhammada.n  friends are for the repea:l ·of the Bards'Act, lQld in fact 
I Rm deeply grateful to them. for they are men of deep convictions and 
religious faith, and I am quite hopeful that, they w,ill support us in our 
opposition to mensUl'es like thetre ags;nst the (":rl)IVel'nmerit. In fsot the 
MuhlimmMans are going to launch (li.vil diRObedience ~ in  the Act. 
There are two methods of eivl1 disobedienee and· T do ncrt know which of 
the methods they aTe going to Itdopt. I have Rho read 'in the newspapers 
thB.t un'less the GmrerntN:!ttt do something, in fACt even t.h(' ort,hodox 
HinduH Also Are p-oing to join UUlt movement . 

• r. PreslcleDt: Order, omer. This j,s irrelevant. 

Mr. Amar lIath Dutt: 'Mta,t is one of the grievAnccsAg8inst whiich w£, 
mnv Ask the Government .... 

Kr. Prllklent: The Honourable Member must now conclude as SOQD 
as possible . 

• r. Amar Wath Dun: . As I WRS subtri;tting, Sir,thil! House h8snll 
renl power. Buch being the ctlse, we erin bnrdly he asked, r.onsiRt.('nt with 
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<Jur dignity, to support this measure of taxation. I feel in the words of 
the great sage who wrote 'in the Bhagavat Gita: 

K armanyeba atlAikaralte 
Ma laleaoo lcadacAan. 

"You have to do y?ur duty without carin; for the r •• u1t." 

One other fs.ct I would refer to if the Chair would permit me, and 
,that is with reference to the Round ~ 1e Conference, about which some-
thing has been saId. It has been said by the Honourable Member in bis 
5peech that the times are not ordinary. Within a few months. the repre-
jlentatives of the Indian people will meet thereptesetit&tiv8B of 'Great 
Britain. Sir, do the)' expect that, with men like Mr. Subash Chandra 
Bose and Mr. Sen Gupta in jail, and with the prospect of Mahatma. Gandhi 
being put in jail, surely they do not expect that patriots like Mr. Jinnah 
,and Pandit Madan Mohlln Malaviya wH\ attend the Round 'fable Oonfer-
.ence? I beg to suhmit that t,he Governmenttitust declare agmteral 
amnel!lty to All the political prisoners before they expect leaders like Mr. 
,JmnRh or Pandit Ma.dan Mohan Malaviya to atvend the Round Table 
-Conference. Even when the question of Ireland was being settled, they 
reserved five seats for the revolutionary pa.rty. If you want to have really 
a Round Table Oonference you must have all sorts of interests and all 
-sorts of thilikers and every point of view placed before you. 

One other point about the treatment of pol.itical prisoners at the pre-
sent moment. The motive, they say,. is no crit.erion, but, Sir, what other 
factors should be, except motive, the criterion to classify political prison-
-ers? T~e e is my Honourable friend Colonel Crawford sitting there. He 
might have. shot down many people .  .  .  . 

COlonel J. D.Orawtord (Bengal: European): Never, Sir. 

lIr. Amar X&t.h Dutt: Or some other gallant friend might have shot 
down mtlny people during R battle. Do you refuse to sit wit,h 'him? No. 
Why. because nis motive was very high, the honour of England and the 
freedom of his country WIlS in his mind. I appeal once more, through 
you, Sir, that nIl the political prisoners' who ore the flower of the youth of 
,our country and who are fired by the highest patriotic;m 

.AD Honourable Kember: Idealists. 

Kr . .Amar Xaflh Dutt: Yes, idealists, no doubt of a very high type, 
they should be treated as my Honourable friend was pleased to observe, 
as so many prisoners of war, and they should not be treated like ordinary 
felons in jail. I appeal seriously to the Treasury BeBches, through you, 
'Sir, that they should take ~n o consideration all these things before they 
can ask us to co-operate with them or side with them in the matter of 
'the Round Table Conference or in taxatJon Bills like thiR. They should 
give It general amnesty to all the political prisoners. Also the Govern-
ment should n9t treat the prisoners, in the way they are doing by hand-
.6Uffiing them. What have the Government dnne for the Kakori prisoners? 
'They nre on hunger strike, heca.use these prisoners have been .denied the 
privilege of being clussed 8f! .. A" clltss prisoners. As fl. protest agninst the 
Government not introducing this classification. so farRS ·the K o~ 

J,risoners Bre concerned, thoRe prisoners htlve gone on hunger strike. r 
-also henr, Sir, that one of the Knkoriprisoners was denied any association 
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w.ith anybody or pennission to see anybodJ. All these things fall within 
the province of the Home Member to reply to, not that of the J!'inanoe 
Member. The Honourable the Home Member should see his way to re-
dress some of these grievances before he COIl set the Honourable the 
Finance Member upon us to ask us to pass this Finance Bill. I do not 
wish to take up much of the time of the House by dealing with other 
grievances. I wish only to touch one point. 

. Mr. ltrell4ent: Order, order. The Honoura.ble Member must conclude. 

1Ir. Amar 1fatb JhRt: All right, Sir. Before I sit down, I wish earn-
estly to appeal, through you, Sil', to the Government to look into every 
one of these grievances before they come to this House to ask us to pass 
'mch taxation Bills. 

OOloDtl I. D. Or&wford: Sir. I would like, on behaU of the EuropeaQ 

,  P •• 
Group, to clear up some of the confusion that possibly exists in 
the minds of the House Qnrl of Government as to our attitude 

towards the' Finance Bill. Honourable Members will remember that, 
during the general discussion, my colleague Sir ttugh Cocke very cleady 
stated that, 8S a Group, we considered that the Budget must be balanc.3d 
and the taxation, in so far 8S we could see it, was generally well dis-
tributed, and the Honourable the Finance Member's Bill would have our 
support. At 8 later stage, Sir Hugh Cooke again pressed for retrench-
ment, not that he intended to move a vote of censure on the Finance 
¥ember, who was already undertaking measures of retrenchment" but to 
pOint out that to our mind departmental inquit1les into retrenchment are 
not very successful, and that it would be advisable t.o have associated with 
the Retrenchment Officer, whose ability we tiloroughly eoo ni~  ·lIOme 
outRide opinion. 

The next position which the European Group took up was ~ne with fA· 
gard to the kerosene oil duty. I tHink our attitude on that particula.r" 
measure has not been thoroughly understood. We had two points really 
t(l make; that the measure which had been o~h  ill meant a ohange 
(If policy. which had exi$ted for ·25 yenrs, and that. change had been in-
troduced without any real consultation with the oil industry as to how 
the new proposals of Government might affect tfl'flt induBtry. ,We be-
lieved, and still believe, that it will affect the. industry i.n two ways, 
one, that it will hit very hard the small in~i e o s oil companies, one 
of which, as the Honourable the CODllIllerce MembElr pointed out, was of 
strategic importance to India, the Attock Oil Company. I thpnk it is 
up to Government to watch very ca.refully the effects of such a measure 
on the smaller companies and to give them such aid. IlS may be necessl\rr. 
The other point was that we felt that the imposition of this duty will, in 
actual practice, if not tomorrow Qr even within the next three on h ~  

nt Q later stage fall rather heavily on the C()nsumer; the ydlow oil which 
hRS been supplied for 25 years at a reasonable rate on an nde s ndin~ 

with Government may be withdrawn and further refined for the producti(?n 
of higher priced kerosene and petrol which' is more profttl\ble to the com-

~ie  concerned. Thereby the conaumel' is likely to. find hJDUlelf with-
otrithe 'Oheap oil which: is bis mainstay. '. 

These were the real points and they were never actually refuted in tho 
debate. Arising out of that point, there wns A.n incident which the Group 
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took rather to heart. rhe Honoura.ble the Commerce Member, in his reply; 
tr, Mr. Lamb's speech, suggested th'lt hi~ Group BOught to press Gov-
ernment to It favourable treatment of the European interests over Indian 
interests· That, Sir, halil never been the position of the European Group 
Rnd never will be. Al1 we Reek from Government" Js just treatment. 
As a Britisher, I am well aware of a trait in the British character 
which leads' them t.o be rather severe on their own people for fear of 
being charged wjith favouritism. That is R position which I meet every 
day in Indin and which I believe is incorporated to a certabl extent in 
t.he present m'E'asure Rnd whioh was given voice to in 'the remarks of my 
friend the Cornmeree Man.ber. 'Vo do not want you, in your endeavours, 
to be impartial, to weigh the scales agaInst the European interests, but 
simply to do your best to treat all mith equality and justice. 

Kr. Pr8l1deDt: Order, order. 

OoloDel J. D. Orawford: There WIlS one further incident, Sir, which 
arose ·d in~ the various discussions on these measures, and wlith your 
permission I would like to slly how much we regrPt the incident which 
o.r.ose from my colleague Mr. Lamb's remarks conoerning the position of 
Mr. Birlll. I feel I;ure thAt if mv Honourable friend Sir Purshot·amdas 
ThakurdllF! will read the official report of the debates he will gf!t the 
impression that there WIlS no insi·nuation in Mr. Lamb's remarks· In 
Rny, case no insinuation was intended. 

Finally, Sir, I think the Group would like to congratulate the Honour· 
able the Finnnce Member on the skilful handling of this Bill to the present 
stage, and to add that we all hope that he will be equally successful in 
the final stage. 

SIr Purshotamdu Tbaturdu (Indirm Merchants' Chamber:, Indian 
Commerce): Sir, before I commence the very few remarks which I wish 
to make on this third reading. .  .  .  .  . 

111'. Preatden\: Docs the Honourable Member wish to speak on the 
Itnotion? 

Sir Purshotamdu Thakurdu: I have R, few additional remark!! to 
make, Sir. 

Xr. President.: I thought the Honourable Member wanted to say 
something in reply to Colonel Crawford. 

Sir Puabotamdu Thalnlrdu: J am e~inn n  with t,hat, Sir. I wish 
to deal with what the last IIpeaker wound up his speech. In view of 
the explanation given on behalf of the European Group by Colonel Craw-
ford, and the assurance that in Any CBse no insinuation was intended against 
Mr. Birla in the remarks of Mr. Lamb, on the 20th instant, I have no 
hesita,tion in stating on the floor of the House, that I would not have 
made the remarks I did on 21st instant except under that impression and. 
provocation. I regret the incident equally with the Europeo.n Group, as 
IItated by Colonel Crawford; and in this controversy, if I happen tt, 
bav.e hurt the feelings of any of my friends on the European Benches I 
.&Ssure them that I regret it also. (Applause.) 

Sir, e lin~ the Finance Bill proper, I have, as I said, very little to 
add. r fully realise that, in spite of Gov,ernment having, during the lnst 
few :jeors, CArried measures against' the popular wishes, this House has 
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this year voted ext.ra taXation. The Honourable the Finance Member hal 
hela out a hope that the Government of India are fonrnulating a new poliO)' 
for the ~oono i  development of the country n~ one would, with interesl 
look o ~ to what the Honourable Member IS likely to achieve during 
the next year or within the next two years. But I feel that the best deve-
lopment of 'India, under the present circUmstances can.be by making India 
sel ·oon d~ed in the sense of utilising her raw materials for the purpose qf 
manufactures which she import!! from nbrO$d:' I know that this is liable 
to. tbe'.eOUstruction that a policy of tha.t n e es o~s high tariff. 
:aut I woUld like the Honourable the Pinance Member to point out to this 
House any instance of Il country whICh has vast resources of rawmll.te-
rials which that countrv does not utilise and which it continues to ex-
port, and in return imports articles which she can manufacture witlilh her 
cwn boundaries with a little effort on the part of the public and reason-
able facilities by Government. As fnr 88 the publio th'e eonoemed.there 
is not the least question of the. public having the ne ess~  enterprisE! to 
take to auoh manufnctures. All that is tequired, to my mind, is 'a 
ohlmlJe in the policy of the Governmrnt of ndi~ 8A it has . been tlill now· 
Take the instance of sugar alone. The duty on sugar has been increased 
to what 'WOrks out now to 100 per cent. on the present prices. It is 
quite true that. a· good deal of research work is being done regarding 
larger production of sugar, 8S far as our agriculture isoonoomed, and I 
understand that there is a committee sitting for the purpose of investi-
gating ho'w the production of sugar within India can be increased. What 
I th'Q,nk is immediately neces8flJ')' is assistance to the manufacturer .of 
sugar in the direction' of giving him more finanCle l,ecause durillf'l the last 
three or four years nt lenst most of the sugar mnnufacturers of India 
have been o ~ their factories at a los8. 1 understand that a, ,,004 deal 
of facility is required for better and economic transport of sugar-cane from 
the field to the nearest factory. And I suggest t,Q the Honourable the 
Finance Member that a part of theiricreased revenue wh,ich he i ~ get 
from this source may usefully be Emlployed in advances tid sugar factory 
owners on terms which will give them real relief. 

I have, Sir, only one more remark tomales, and that is i'ega.iding 
what fell from my Honourable friend, Mr. Nilakantha Das, 'in conneCtion 
with the Banking Enquiry Committee. In the ordinary course,,,,, all 
office-bearer of that Committoo, it would not be l'/1ght for me to refer to 
the work of that Committee, whili:!t the work of the Central Rn.nking 
Enquiry Committee can be said to have not' even yet com!ntm<led. 'But 
my friend, Mr. Nilakanthll Das, made some remarks in regArd to the work 
of the Provincial Committees, and he particularly referred to the work 
of the Committee in his province of Bihar and l'l ~  I have had the 
.opportunity of seeing the work of that Provincial o ~i ee at compara-
tively close quarters, when I met the Chait"ma.n and the Secretary of tha,t 
Comlrnittee at thcConfel'enoe which was held in last January at Calcutta. 
I can 1l9lJUre mv friend, .Mr. Nilakantha Das, that if any committee that 
has worked till "now in any province is doing useful work, Mr. Nilakantbn 
Das can rest assured that the Provincial Committee he refelTed to, the 
Bihar dnd Orissa Cdmmittee, will tuin. out work which will merit theBd· 
nlllll.tion of eVen Mr. NilaknnthB Das. I cannl)t helpgiviug ~ e(li  

where, to my mind, it is due nnd even more phan; due .. ~e Provincial 
Committees have worked wholeheartedly and wdl, ~ en  a Plct\1fe of the 
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e o~l i~ conditions in the various rural areas of the cotm.try, in a manner 
whlch WIll be found to he most useful. I feel that I ehould be failing 
io my duty to these Con'lmittees if T do not make these remarks in vi0W 
of what fell from Mr. NiJe.kantha Das which is due more, I think u> 
~' l  o.f knowledge of wha.t they are doing thn a ,genuine desire to crlti. 
cure thelr methods of work. . 

, 

~ ... 8. AD",: Sir, the D.rst and uppermost thought that must have 
been present to the minds of all ,the Members of th/is, House today is 000 
of regret at the absence of the Leader of the Opposition, the Honourable 
Pandit Madan Mohan Malaviya at the discUl'!sion of the third, reading C'£ 
the i~ n e Bill, which has been a. day of national indictment in which 
he has ~n taking 1.1. very prominent p.art every year. In. fact, it may ~ 

Raid that he has been th.e pioneer ot the method of asking 
this House to reject t.he Finance Bill. If, as, you, Sj,J,o, once said in very 
felicitous terms, the credit of having the Finance Bill pr.esented to this 
lHouse by the Government was due to the anxiety of your illlustrious 
predecessor to introduce the conventions of the British Pa.rlil1ment in this 
Hopse, I may say thecredt,t of creating an effective Parliamentary oppO-
sition to that Finance Bill is due to the ono h~ Pa.nclit Madan Mohan 
Mulaviya, who, in the year 1924, had come out with. the resolve of mQ"· 
inp-, for the rejection of the Finance Bill. And since tha.t time, the 
~hi d reading of the Finance Bill haa become an ann.ual national day of in·, 
dictment of the BurellUcmcy. This has beeu the feature of the third 
reading of the Finance Blll nnd, therefore, it is very natural that most of 
UG, who have been used to hear the most eloquent aud fenent appeals 
from him on those occasions,should feel that today we are missing those 
eloquent 8Jld BOul·stilTing appeMs. 

Sir, so far IlS the attitude of my party is concerned, ~  has been allX!ady 
decillred hv mv HonourabJefriend, Mr. C. S. nanga Iver .. We h8-ve de· 
Cided not 'to support this BiH.That is our attitude' E",en if 'we bnd 
~llne further, as We had gone sometimes, it would have been perfectly justi. 
flllbic, What, the l li~ ions of the motion for the rejection of, or oppo. 
sitionto, t.he FiQltnce Bill nre, have been, in 1\ very learned Rnd eloquent" 
speech, descrihed bv mv nonourable 'friend, Mr.N. C. Kelkar. His 
learned oissertation' on the constitutionA.l aspect of t.his es io~  as the 
ono l l~ Members know, elicited a' very friendly but f.\, sllrcastic retort 
from my Honollr(lble friend, Sjr eo ~ Schuster: that he would like to 
have some sort of tenching in his class., . 

'!'be :Honourable Sir. George. Schuter:1· assure my Honourable friend 
tibBt ,r did not intend to be s8-Teastic. I intended only to be friendly .. 
~ .•. s. 411-': I am very glad to hear it. I thought he was saroas· 

tiP. T am only ~o  that my friend, Mr. Kelkar. may not find the time 
to open a class for his benefit. 1 would not he e ~e like to go into that 

~ i n of the impUcations o~ aq, attitude of, oBpositioJ) to ehe Finance 
Bill. . Sir, this· Finance Bill; or rather ~he thir4 reading of the Finance 
~ll  naturally opens1,l,p' a fi.llld, fpr dis l ~ion to' wbiQh an mdividuaJ 
J\{emberwil! be unabJeto do iHstiee within the limited time. My Honour· 
ahle fdeq!i, ?t!r. Amar Natb Dutt, h ~ just. nowobsel'1led that, il one !8 
allowed to' .ave a full say on ~ s e ~ before the ~o se  even' a. year s 
time wjIl,nqt be. suipciElnt .. Some ~ ~ it. 68 ~ n  bUlb there can: 
be no · l ~ ~on h ~ any .. i~ ~ e diacUAsion of, all the-questions opened 
i' i li ~ ~ for ~~  ip4iriq,uat Member within the limited tim, at our 
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disposal. Notwithstanding that, we have to summariae our obeervatil)ne 
in as brief a manner as PQssibleBO as not to be 81 bore to the oiher Membera 
of this Bouse and also to leave a reasODa.b}e margin to other Member. 
for a proper share in the discussion in the couree of this de~ e  There-
fore, I will not like to go into all the details of this administrative system 
and discUIB them at length. In fact, I shall try to limit my -observations 
8S far as possible to the Finance Bill and the Financial problems or t,he 
administrative qUe15tioos that are closely allied to the proposals in the 
Finance .Bill. . 
Sir, the present· Finance Bill appears to be a Bill of a most challeng-

ing nature. I will explain what I mean. In tbe first place, this Bill is· 
not like an ordinary FlDance Bill which we have been used to, by which 
t,hc Government generally come forward and I18k us for supplies on the 
basis of taxation already existing for a long time; This is n Finance Bill 
in which the Honourable the Finance Member, for reasons of financial 
exigencies, which he has explained in his budget speech, comes f6rward 
with proposals of fresh taxation to the tune of nearly five orore!! and a he.lf. 
This means, in the first place, that he thinks that, notwithstanding the 
cry. regarding the impoverished condition of the people of this country, it. 
is p08sible for him to recover from the people of this country 5! crores 
without causing any inConvenience or without causing any material dis-
trefi. That is the implicaiioJl of a Bill like this. Secondly, it also means, 
notwithstanding the cry of the people that they are not in a mood to co-
operate with this Government, there is 8 spirii of oo-operation on which 
the Finance Member can e81!ily rely for the recovery of this money, These 
are the two implications in the Bill. In fact,my Honourable friend, Sir 
George Schuster, in the course of the budget speech, ( s ll~' referred to 
a passage in the speech of my Honourable friend, Mr. N. C. Kelkar, made 
one year ago, in which he observed that the spirit of co-operation was dead 
TJ&r1;1v due to ih~ action of the Government, and So on. 'The Honourable 
the ~in n e Member controverts the allegation and 88serts that he haa 
got abund'8nt proof of the spirit of co-operation in lhis country. I believe 
that the oourse of events which have been and are being enacted before 
our eyes during this fortnight, references to which are being made in bold 
type in the newspapel'B, must have disclosed to him certain grounds to 
revise his opinion. That is what I feel. More than that, I would not 
like to refer to that matter at this stage. I am sure he is a very shrewd 
and careful reader of the newspapers, and clever enough to draw proper 
inferences from the events which he reads. And I am oonfident thllt th'3 
eourse of events which are now being reported every day could not have 
altogether failed to make an imprelsion on him, and he would find therfl-
in abundant reason to revise hiB opinion about the existence of the spirit 
of co-operation in the country. I say further, whatever little spirit of 
co-operBtion there might have been in this country at the time when be 
pretented his budget proposals and introduced his Finance BUl. after the 
presentation of the Budget and because of the proposals in the Finance 
am itself, that little spirit of co-operation must have become dormant If 
it has not altogether been killed, and in its. place anoUier spirit, 8 spirit of 
anti-co-operation or non-co-operation must have been awaKened by the 
1!tnldng ~hin e ~  at? in~ place o s d~  ~  is the position today. 
We are conaidenng this .BIIl 1n the midst of CIrcumstances of . this nature 
the gravity of .whicb it is for the 'Treasury Benehel to realise fullJ before 
they mealf to' gige Q fair trial to the variOUI prOposall of tuatlO1:l that 
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ilave been incorporated here. Sir, when I say this, I mean that the 
Members on the Treasury Benches should make themselves sure of the 
existence of that abundant spirit of co-operation a belief in which was 
responsible for the numerous proposals of taJUltion which my Honourable 
friend has incorporated in the Finance Bill that he has presented to this 
House. That hallucination is the basic fact on which.. he has built up and 
worked out his proposAls. 1.'hen he has appealed to us for sympathetic con-
sideration solely relying upon this assumption of the spirit of co-operation, 
which, I say, is not a. fact, but only a nction. Even if it was 0. fact, then 
I assert that the little spirit has been completely washed a.wa.y by the flood 
of repressive methods which the Government have eince adopted. It is 
after that he has appealed to us saying that it is on financial consideration 
alone that he has found it necessary to approach this House to approve his 
taxation proposals. He is asking us to give supplies, not only the ordinary 
supplies that he can get under the existing scale of taxation, but additionsl 
supplies to the extent of something like Rs 5i crores according to the 
new scheme "of taxation proposed in the Bill. The reason he has given is 
that the expenditure has now arrived at a stage which cannot be balanced 
on the present level of our receipts. What he means by balancing the 
Budget is this: our receipts are stabilised, expenditure has grown up which 
eannot be curtailed, and therefore some more sources of income must be 
explored, and these are the sources which the Finance Member says 
he could tap. That is the meaning of the taxation proposals which he has 
placed before the House. Now in the first place, he has made a fervent 
appeal to the House in his speech calling upon the Members to give him 
all the assistance they can in scrutinising very carefully the items of t'X-
penditure and suggesting means of economy. He particularly referred, 
when he was dealing with his Budget, to the question of expenditure under 
civil administration and said that here was something which the Honour-
able Members of this House should carefully scrutinise and make suoh 
suggestions as they can. 

Now, Sir, my grievance against the :Finance Member is this. Before 
he made this appeal, he should not have committed himself to certain and 
fixed positions. My grievance is that, so long as a highly paid foreign 
Bureaucracy is considered as indispensable for the administration of the 
country in all Departments and 80 long as the maintenance of a foreign 
srmy of occupation is deemed indispensable and always maintained on a 
war footing, it is difficult for Members on this side to l'uggest adequate 
and effective remedies of economy and retrenchment. That is indeed a 
very difficult handicap on the critics, but I am prepared to go with him 
to exnmine the position of expenditure under Civil Administra.tion itself, 
because that is the one point on which he laid great emphasis in hiS 
speech. I would only draw his attention to this fact as to what is the 
position of expenditure under Civil Administration itself during the last 
few years. I will take the figures of net expenditure given in Appendix I 
to the Explanatory Memorandum whiohhe has supplied, a.long with the 
budget papers. Honourable Members on this side of the House will find 
that this expenditure under Civil Administration has risen from th-e yea!' 
1928-24, from 8 Grores 65 lakhs to the year 1928-29, whioh is the last 
year for which we have accounts available, to 10 croret! 48 lakhs in the 
revised estimates and in the Budget of 1980-81, the figure is 12 orores 20 
la.khs. That is the position_ Of course in the speech the Honourable the 
Finance Member has tried to give Bome expJRation about tLe increase of 
expenditure over the revised ror the current year. He has given certain 
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~ sons  but ~ ho,8uakedthe attentIon of thIS House, to be conoentrated 
l,lpo,n' ee ~n  items whicq.. are mairily resp<?nsible ~o  the increase ofex-; 
penditul'e nd~  this headil!;g over the ~e 1 ed estunates· for the current 
year. I will deal with the 'atter if I think it necessary 'at .s later etage 
Qi my, speech. What I think necessary is to point out, that, from the y.eo.r 
1~ ~  • 'the year 1980-31, we find the amount increasing to 12 orONS 
8{l laJthaJrom 8 eror,es 65 lllkhs; that is, fl.n increase of 8 crorelj and 65 
lakh.· ip. ~his one item of expenditure alone. 
. Now let us Eiee what the position of revenue is d i ~  these years. 
Un. ~el s he figures of net receipts whioh are given. here-I take 
the' same &et of years for comparison-the position WI regards net revenue: 
is likeihis. For'tqe year 1028-24 the net revenue was 85 croree 66 lakhs, 
IlI)d in the account year 1928-29 it was 82 crores 7(} lakhs. I would IAlik 
HonQurable e e~ to bear in mind that, during all these five or "ix 
years, we find only two years in which the position under net receipts haa 
improved, but in all the remaining years it has been a positioQ:llOf gradually; 
reduoing receipts. That is the position we find here. Well, during those 
years, while there was gradual reduction in the reqeipts, we find the eK-
penditure under this one head inaJ,'easing to the extent of more than three 
crores hnd ~ halt Now, Sir, I a.in not inclined to go into the figures of 
total expenditure for these ye8l"l>, simply because, under certain arrange ... 
ments,. my Honourable friend the Finance Member is already committed 
in regard to military expenditure up to the year 1 ~  sinoe he has com-
mitted himself to that position it is useless for me to go into that position 
or to say how the military expenditure could be managed with a les8 
amount. This question was alluded to last year in a speech which I mane 
in 8upport of the cut motion on Military demand moved by the Independent 
Party. What I want particularly to draw the attention of this House to 
is this. Is the increase accounted for solely on the ground that Govern-· 
ment have found it necessary to spend all this money on the nation 
building depnrtments and thus increase the expenditure under Civil 
Administration? Any rise in expenditure under Civil Administration 
could be tolerated by this part of the HOllse only if we found that that 
increase was mainly due to increased expendituTe on what may be describ. 
ed 88 nation building departments. Now, Sir, for that purpose, I shall 
draw the attention of the Honourable the Fin-ance Member to certain 
figures. This expenditure on Civil Administration, BCcording to the budget 
papers, is made up of more than seven or eight items mentioned in the 
13udgeti,tselt If we analyse the figures for· these it.ems, Honourable 
Members· will find that the expenditure for the Frontier Watch and Ward 
iEl included in the expenditure under Civil Administration. Now, for tho 
sake of getting all the figures of expenditure under Frontier Watch and 
Ward, Honourable Members will have to run over B number of Demands 
contained in the big volume; it is n(>t found in one place at nIl. There is 
one non-votable item, Frontier Watch n~' WMd, Besides that demand, 
this expenditur,,' under Frontier Watcb ana W Brd is to 
be found distributed-' under North' Wf;lst Frontier Province 
and Baluchistan' and. other' ~n ie  provinces, nnd 80 on. 
When all' these figures are grot,lped together, I find the position 
is like' this, that this expenditurel in the budget year 1980-81, which has 
been provided for is Rs. 2,'78"Bf:l,OOO. That is the 'position,' It was 
:B.s. 21 37~ (  last year. There is an increase of 24 IJ!.khs in this one, 
it.em of.eqlenditure alooe· during this year. Then he~ is another ~ nd 
in whioh we find an·incJI8ase. . That is the Political Department. 'llmow 
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there is something said in s i i io~ of the inllrease in the St.anding 
FinanGe Committee's proceedings about this expenditure, but I am COD-
cerned at present in bringing to the notice of this House the it1crease ~n 
the expenditure under Political Department. Now the amount shown In 
the budget proposals is Rs. 1,74,90,000, while the revised. estimates were 
Rs. 1,58,71,000 in t.he Political Department. Then there is Avilftion where 
Rs. 81,78,000 have been provided for, while for the same Department last 
vear the provision was only Rs. 5,37,OOO,-there is an increase of 
Rs. 26,39,000 under this head. Now, all these expenses put together would 
by themselves amount to not less than Rs. 65 lakhs, while the incresse 
in the total expenditure on what can properly be described as national-
building departments, such as Education, Medicine, ;Public Health, Agri-
oulture, Industries, and so on, has not heen more than Rs. 20 lakhs. This 
is the very first test by which we can scrutinise the figures for all the 
five years which I have mentioned and if I had the time I would hnve 
scrutinised. the figures to prove that the expenditure on the nation-building 
departments has during this whole period been very meagre. The Govern-
ment of India has been very miserly in allotting sums for the nation· 
building department; while Ciurinl/: the same period there bus been an 
extravngant increase in alJ the other departments under civil administra· 
ticlI such as the Frontier Watch and Ward, and so on. Not,withstanding 
some disturbance in Afghanistan which brought about rt change of 
sovereigns, the conditions on the frontier are normnl, and it. is on that 
ground"1 believe tllat our Honourrtble friend Sir Abdul Qaiyum suggested 
that this was the proper time for the introduction of reforms in the North 
West Frontier Province. That being the case, we should like to know, 
no explanation having been supplied to us either in the Explanatory Memo· 
randum or in the speech of the Finance Member, BS to why expenditure 
under these heads hilS been mounting up in this manner .. Or is it, that thc 
reduction which is alleged to be made in the military expenditure in certain 
minor. details had to be compensated for by an increase in the name of 
watch Bnd ward by creating another civil army on the frontier? What is 
the reni position? So, Sir, so far BS thE) expenditure of the civil administra-
tion itself is concerned, there is considerable room for retrenchment, and 
that is the main point which I want to bring out. 

After that I shall proceed to deal with another point of great importance. 
Honourable Members will find-of course that is a point which bas been 
worn out in this House-that the total expenditure of the Government of 
India-I um only speaking about the CentrRI Govel'nment-comee to about 
134 crores. That is put down at this figure in the Budget., and what is 
the total amount that is presented to the vote of this House? It is only 
40 crores and oda. Out of a total expenditure which they mean to incur 
during the year to the extent of 134 croros aocording to their own state-
ments, which are presented to us, this House is entitled to vote on ~n 

expenditure of only 40 crores. Similarly if you take the receipts side, 
what is t.he exact ratio which is being recovered by way of taxes on the vote 
of this HOURC?, All the amount that is covered by the Finance Bill is the 
only amount which is recovered by the Government with the consent of 
this House, and the remaining receipts, which they can recover on the 
strength of ~e executive power which they have got, are still there. Even 
as things as they are, the total amount they recover will corne to much more 
than what is stated in the Budget. For example, in the Railway Depart-
ment itself, they get revenue to the extent of something like 180 Cf01'eS; 
and of this, after making the necessary deductions, only '8 part is brought 
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down ~ ;'way of .oontribution and net receiptB to the general receiptB of 
she Governnklnt of India. So out of the amount realised by the Govern· 
ffiel't in the 10nn of taxes, either direct or indirect, only an infinitesimally 
smQU fracSion is placea before the Honse in the fonn of this Finanoe Bill 
Bnd they say, "We have come before you for supplieB". I am e e~ l  

Bum the Government of India know that not only can they get these SUpphON, 
(,v(,n if the HOllse does not vote for them, but they have got other wa,VB 
alBo of getting the major portion of their supplies without the vote of thill 
HouBe. So long as the position is what it is, my friend Mr. Kelkar was 
perfect,l) justified in baying thnt thl: presentation of the Budget 'a8 well BB 
the presentation of the Finance Bill is more or less a formal affair, and if 
that it; a formal affair, our opposition to it is also a formal affair. If that 
18 a solemn affuir, then our opposition to it is also solemn and sincere. Sir, 
t.his Rouse hilS been crying to get a right of voting on every pit' which the 
Government of India want to recover by means of taxes and Bpend in thill 
country. So long as that right is not conceded to us, this House has got 
1\ right to record ite protest in the only constitutionnl manner in whioh it 
can do so. This year we have decided, Sir, not to support the Finance Bill, 
and we want the Government to get it paBsed on their own strength and 
on the strength ot the votes of the official block as well as of such othal'fl 
as are enamoured of this Bill. 

(At this stage Mr. President vacated the Chair which was tllkell by 
Mr. Deputy President.) 

Then. Sir, the last point which I wish to deal with is this. When the 
Government of India lire proceeding to recover such a huge amount by way 
of heavy taxes, I want them to understand that the people are not in I) 
mood to pay such heavy t,uxes, Rnd the recovery of those taxes will cauae 
H ferment in the eountr\"; it, will ellURe trouble which mav Itdd to the 
t.umult and turmoil ulrefuly created by so great a man . as Mah'8tma 
Gandhi. Your taxation proposals will go to aggravate the situation, 
rather than bring some relief to the people. I have already referred W 
that point more than once in the course of my speeches in this House, 
but the point is of such great importance thnt it deserves to be repeated 
more than once. I repeat that the Government of India should have been 
very cautious in framing their taxation proposals this year, particularly 
when they had sufficient notice that a huge cnmpaign of no·tax was going 
to be launehed. They thought that the promise which they had held out of 
8ummoning 8 Round Table Conference would bring about a complete 
change of mentality; they thought that it would he a temptation enough t.o 
drown the spirit of the people and wcan them up from the camp&ign, to 
which an impulse has been given by so great a personality as Mahntma 
Gandhi. I may tell the Government that there 'Bre people, and a e~' 
large section too, who sincerely feel that Mahatmaji's campaign should 
prove a success, and if the Government of Indin do not take to counsels 
given by very responsible Members and mend their wnys in time, I mav 
tell them, notwithstanding their genuine desire to bring about a Round 
TBble Conference to discuss the future constitution, and notwithstanding 
the. honest d.esire of .n . certain section of the public to reciptooate in the 
belIef of gettIng DOmIDIOD StatulJ, the whole thing might turn out to be !\ 
gr8J)d fiasco to the standing discredit of the Government of Indin Bnd to 
~een i e di~o i e and unutterable woe Rnd distress of the poor tax. 
ndden and mISerable· masses of the country. In these circumstanceB, Sir, 
l. -= unable to support the Finance Bill which iB before UB now. 
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Sir Darcy LlDdaay (Bengal: European): I move, Sir, that ~  question 
be now put. . • '.1 •• 

Dr. Z1&udd1ll Ahm.14: Sir, I am not in favour of paralysidg flhe Govern-
ment, but I have got very genuine grievances against the Government, 
and I see no alternative but to oppose the present Finance Bill as this 
is the only method by which I can express my feelings against the Gov-
ernment. Sir, one gentleman the other day remarked that the Finance 
Member wa.s 0. heartless being. But to my mind 0. }l'inance Member is 
not. void of heart, but he hus got two hearts; one of them beginR to operate 
when he looks into the expenditure side, and the other begins to operate 
when he considers the income side and begins to search the pockets of 
others. It is just what we find in this Bill. I appealed severa.! times to 
the Finance M-ember to provide some money for enforcing primary educa-
tion in tho country. 'I'his has been before the Assembly and before the 
Imperial Council from 1911, but the Government have not given serious 
attention 00 the matter. I e e ~d that either the silver or the sugar 
duty would be ear-marked for the expansion of primary education through-
out BritiBh India and the money ear-mat'ked for primary edu<lation should 
be given to various provinces according to their requirements. 

The second thing about which I appealed several times, but about 
which I had no response from t.he Government, is about the change of 
policy in education. One may say that education is a transferred  subject 
and that the Governmpnt of India have nothing to do with it. No doubt 
the detlliled administration is under the provinces, but the general educa-
tional policy, I maintain, is and should be in the hands of the Government of 
India, in the Rome manner as the agricultural policy is in the hands of 
the Government of India. . 

The third grievance About which I have to speak is about the Sarda 
Act. Somp people argue thAt we MWlsalmans on this side of the House 
Rre in favour of early marriages. That is not the case. It is the other 
woy round. Tht' Muhlunmuduns never had the practice of early marriages. 
The important point on which he~' lay grent stresR IS thnt the Government 
h;t Vf.' begull to interfere with our Shariat, and that is the point on whieh we 
nrc going to oppORe it,. It is rnthcr unforhmltte that the Government did not 
hAve the correct opinion about the feelings of the Muhammadnns on this 
particular point, and it is becoming more and more apparent that the 
Muhammadans will on no ground tolerate any kind of interference in 
religious matters. Some people ssk, "Why are you opposing the Bill when 
it is not against the 8hariat". In reply I relate a story: A fowl died 
in the house of a person and he began to cry and weep. When persons 
in the neighbourhood asked him why he was making such a great howl 
in regard to Ruch fI tiny matter, he suid "The Angel Israel haR seen my 
house ond 1 do not know wllat mAy happen tomolTow". We oppose this 
because of a feeling in our mind that we do not know what ma.y happen 
tomorrow. It iR thiA feeling which urges the MusRalmans to oppose the 
Bill tooth and nail. We have got the example of the Cawnpore mosque. 
People at that time said that it was a small matter, why did we make 
nIl this trouble about the mosque. Had it not occurred, most of the 
mosques in New Delhi would have disappeared. 

Sir, the next point I should like to take up is toe Skeen, Committee. 
I hope I am not revealing any of the secrete of the CommIttee when I 
say that certain Members in that Committee wanted to go mucby further 
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than the 'recommendations of that Committee, but they withdrew their 
liberal recommendations simply on the ground that they should present 
a. unanimous Report, as the chances of its acceptance would then be more 
promising. Had they known beforehand that Government would no' 
take any note cven of the unanimous recommendations of the Com-
mittee, which was presided over by no less a person than Sir Andrew 
Skeen, but would shelve the Report. manv Members would have written 
8. Minority Report. Some persons said that most of the recommendations 
of the Skeen Committee have been given effect to. I ha.ve read these 
recommendations once again, and I find that nearly all these recom-
mendations are still in abeyance, and it is surprising that these recom-
mendations, which - were una.nimous and which had been repeatedly 
demanded by this Assembly, have not yet been given effect to. 

The next thing on which I have a grievance is the reform for the-
.Frontier .Province. We carried this particular question without a division. 
and I am sure that my Honourable friend Nawab Sir Abdul Qaiyum will 
never get his reforms by always voting with the Government. There ma.y 
be a chance of getting them by opposit,ion to the Government. 

The next point is the protective duties. 'l'here are two ways oy which 
onc can exercise protection. One is that we impose heavy duties on our 
imports. The second thing, which is equally important, is to encourage 
the home industry by giving it some kind of bounty. Taking the case of 
sugar whieh hus been very much discussed, it is not enough for the em'our-
R:,wment of the sugar industry if we impose duty on Java sugar. It is equll.Uy 
important thnt we must subsidise the cultivation of sugar-cane in various 
provinces. If the sugar-cane cultivators are helped, either in the shape 
of remission of revenues or in caRh. then the sugar crop will grow and the 
sugar industry will develop in various provinces. 

I should a]so like to draw the attention of the Assembly to the exchange 
ratio of h. 6(1. This is not the time to raise that particular question, 
but the finances of India will be relieved if the Government of India 
reduced the ratio to 1 •. .(d. 

It is rather unfortuna.te that one speaker hQ8 drawn the attention of 
the Assembly to the work done by Sir Muhammad HabibuUah. I think 
he has done a grea.t disservice to Bir Muhammad Habibullah by repeating 
these facts this morning. He would probably be nearer the t.ruth if he 
h'td substituted, for the words II Sir Muhammad Habibullah II the words 
"Mr. Rajpai". 

Mr. E. O. Roy: On a. point of order. May I say that not a word was 
meant or even implied against Sir Muhammad Habibullah? 

Mr. Deputy Prelldent: That is not a point of oroer, Mr. Roy. 
Mr. E. o. Boy: I know some of the rules of the House. 
Dr. ZlauddJD .Ahmad: I want to leave it at this point. I leave it t;() 

the tnllthematicllI Members of this Assembly to draw mathematical equa-
tions from it . 

• awab Sir S&b1bl&d& .Abdul Qllyam (North-West Frontier Province: 
Nominated Non-Official): What is the formula? 

Dr. Zl&uddiD Abmad: Let UII discuss it outside. 
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I next want to draw the attention of the Government to the commu-
nal fights which are going on between the Hindus and Muhammadans. 
!I took the opportunity to examine some of them, and I discovered tha.t, 
in K majority of Cllses, the Government, officials were in the wrong. (Hear, 
.hear.) Had the Government officillis tRken the right action at the right 
moment, then most of the troubles would have been avoided. I wish 
therefore that, whenever these troubles occur, we should not only bring 
the Hindu and the Muhammadan culprits before the Court, but some 
kind of tribunal may be appointed to consider the conduct of the Govern-
ment officials who will be found to be in the wrong, and if Government 
officials also are brought to task, then most of the communal troubles, 
which we hear so much will disappear. 

Sir, the next point that I wish to draw attention to is the repeated 
recommendations mude by my Honourable friend l\Il'f Oaya Prasad Singh 
allollt income-tux. I think he hus drawn a very good illustration that, jf 
the income of a person is Rs. 1,999, he has to pay no tax, but the moment 
his pay is increased by Re. 1 to Rs. 2.000. he has not only to pay income-
tax on the increase of Re. 1. but also on the entire n.mount of .Rs. 2,000, 
which is lUljust und I hope the Honourable t,he Finanee Member will look 
into this matter. 

Nawab Sir Sahlbzada Abdul Qalyum: How does that compare with land 
revenue? 

Dr. ZlauddID Ahmad: The point I wish to bring to the notice of the 
(i(l\'ernment is thllt if the income is raised beyond a certain amount, then 
the tax should be levied on the increased amount and not on the entire 
income. 

JI1&D JIobammad Shah lI'awal: What about land revenue? 

Dr. Ztauddln Ahmad: 'l'his point I would leave to my Honourable 
friend to develop. • 

Now, I come to the Round Table Conference, which has been so much 
talked about. Sir, there ~ e been different ways of expressing loyalty 
to the Government at different times, and now the way in which we 
express loyalty in these days is (1) that we should have full Dominion 
Status and (2) we thank His Excellency the Viceroy for having invited 
this Round Table Conference. These are the two formulae by means of 
which we express our loyalty to the Government. Let me examine rather 
more closely this proposal of Hound Table Conference. ]"irst, I take up 
the Muhammadans. The Muhammadans no doubt, have represented their 
views before the Simon Commission and they stated all they had to say. 
And whenever they go to the Round Table Conference, the Muhammadans 
would only say that they have already said it. They may further para-
phrase the memorandum wliich was presented to Sir John Simon and also 
paraphrase the famous Minute of Dissent of Dr. Suhrawardy, which some-
bow, in spite of repeated requests and questions to the Honourable the 
Home Member, has not seen the light of day and no reply is forthcoming. 
But still as far as the Muhammadans are concerned, they will only repeat 
what they had already said. 

Now, as regards the other side, there is a very substantial opinion not 
only shared by persons labelled as extremists, but also by modera.tes. They 
lIay that the solution for India's problems lies in India and not in England. 
' ~his is the opinion expressed to me by Mr. Manchurji BhoWDagari when 
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1 met ~i  in London in 1928. He said "Why do you bring 80 many 
·deputatlOns to this country?" From bis long experience of Indian politics. 
he was of opinion that India's solution lay in India itself and not ill 
England. . 

L1eu"-OoloDel B. A. I. Gidney (Nominated: Anglo-Indiana): That was 
two ye8l'8 ago. 

Dr •• "uddin Ahmad: I suppose the opinion, which he expressed two 
YfhU'S ago, will prove more important after the experience of the last 
two years. Now the only persons who should be very pleased are those 
who were tired of the agitation against the Simon Commission and who 
found a way to come out of it. These are the only perSODS who ought 
to be very thankful to the Government and proud of this new situation. 
At any rate, 08 far as the Muhammadans are concerned, we will never 
oppose a movement of this kind. We will always co-operate with the 
Government, we will co-operate wit.h t.he All-Parties Conference, we will 
co-operate with every section of the Indian community, and we will fay 
our just IUld genuine demands before them, and try to work out a future 
constitution for India, which ma.y best 8uit the people, and a oonstitution 
which may benefit not one particular section, but may benefit every 
section of the people residing in this land. 

lJl. ADwll-ul-Ailm (Chittagong Division: Muhammadan Rural): I am 
grateful to you, Sir, for giving me this opportunity to take part in the 
debate and make a few remarks here in thi8 connection. I will not 
follow the examples of my Honourable friends who have inaulged in 
diatribes of various kindl'! lind sortl'! about the ills with which the Govern· 
ment of India are afflicted, but I should confine my obse"ations to one 
or two matters which have £allen from some of t·he previous speakers. 
This morning our Honourable friend, who represents the Rohilkund and 
Kumaon Divisions Non-Muslim constituency in this1iloufle, while talking 
!lbl)Ut delivering the ~oods in connection with Round Table Conference, 
referred to Mr. GlUldhi as the person who can do it, but, Sir, I have 
my own doubts nbout it. Mr. Gandhi is a very great. man, perhaps 
one of the greatest Indians living in our time, and there are lots of people 
who are of his way of thinking. Mr. Ranga Iyer opined that Mr. 
Gandhi alone would be able to deliver the goods at the Round Table 
Conference to the British people. I have great, doubts about it m.vsel£, 
becBuse, no i i~ BS 1 do most, of the people living here, especially the 
Muslimf'!, I must. say honestly that, it, will not be possible for Mr. Gandhi 
to delivel" our goods because his creed is different from ours. If the Gov-
ernment hs.ve wisdom in selecting our people to represent OUt' story before 
the :Round TAhle Oonference, they will select noblemen like Mr. Jinnah 
and Nawnb Sir S. Abelnl Qaiyum Khan of the Frontier Province. 

Pandlt lfUaka.ntha Du: Do you represent all the Mtlssa]mans in India '1 

JIr. ADwar-ul-Azlm: Ycs, I voice their sentiment here. I have tlie 
support of the Muslim ~e e hehind me. 

U.u\.-OoIODe1 B. A. J, Gldney: Do you include all the minoritiee? 

Mr. Anwar-ul-Allm: In India there are two classes alone. Muslims Rnd 
Non-MusJimfl. Sir, there is one other matter, rather diseonnectpd with 
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the purpose of this proposal, and that ].S the much maligned reformed con-
stitution which has been allowed to work here in this country from 1921. 
I find, Sir, some, not excepting even responsible men like Mr. Kelkar, 
committing this folly. They are here as the result of that constitution 
of 1920. The.y a.re here as a result of that open-mindedness, if I may 
call it so, of the British public and they are here in this House as a 
result of the constitution that was evolved by the genius of the late Mr. 
Montagu' and Lord Chelmsford.' But what do they do here? In sel1son 
and out of season, we hear condemnation of this  constitution. May I 
pertinently ask my Honourable friends, who have come into thiR House 
by tha.t constitution, how they can decry the very constitution which has 
enabled them to come here, and why, in spite of their decrying it here in 
season and out of season, the very conf;titution is growing strong and that 
with the help of Swarajists and Nationalists? 

Kr. N. O. Kelkar (Bombay Centrol Division: Non-Muhammadan 
Rural): Is the Honourable Member himself sstisfied with the present con-
stitution? 

.awab Sir Sahlbzada Abdul Qalyum: It is the constitution under 
~hi h you have come to this House. 

Mr. Anwar-ul-Azlm: Now, Sir, I have no quarrel with anybody, least 
of aU with a man in the position of Mr. Kelkar, because of all 

/I P.M:. the people to my right, I think the Responsivist Group h!lve got 
Rome viRion of judgment iii them. That, however, is by the way. 

Last year when I was talking on the third reading of the Finance Bill, 
t.ho Honourllhle the Finallce Member found fault with me, because I dila.ted 
a littl(J on the ancient history of the Moghu]s. I said that it wos the 
Mog-huls who had grunted trade fncilities to the forerunnerS' of t,he Honour· 
(ihl(' the Finance Member here in this country, the East India 0ompaIlY, and 
rLR n rel'ult of t.hose fncilities, were able to kill the Portuguese and Dutch 
trucle in the Gulf of Mnrtaban. My only purpose WAS to remind Government 
thut, perhaps at. one time they were given good treatment by Our fore-
fathers and now, when we are fallen on evil days, perhaps the old associa-
tions nnd old memories might help t,he'm to corne to our just nid and 
RssistAnce. I remomber that. immedintely after me, Q sigh of relief was 
heaved bv my friond MI'. K. C. Neogy. who ~1 iid that we werfl now relieved 
of thiR old Rtory and we i~h  go for n Rocond to the Finance RilL If 
Mr. Ne0gy was actually nn· impArtial critic, he would Rurely have t,aken 
exception to our friends on tnv right. who lost vear nnel this "ear hnvE\ 
hC'pn inclulging in things wbich em:; not connected wit,h the in~n('e Bill. 
'rhis afternoon, Sir, you wBl rememher thAt some 1in ~ were mnde' nt, our 
eXpenAf> hy the Honourab1!) Member from Rllrdwnn. I clo not, t.hink 1 can 
go down to his level of IIhuse, and I think it will be better if T 1eave him 
severely nlone at thl\t. s ll~e  My purpose is this; it is not that we cry 
for the moon. it is not. that we wsnt rmvthing Bt the expense of others. 
What we cry for is this, th!lt our just and legitimate demands in all spheres 
should be respected and considered. 

Now. Sir, coming to the BilI itF!elf. I might pertinently make one 
oblleTVstion with TeR'llrd to the items which form part of it. Frdrn the 
very lucid statement whirh has been put forword for our considerlltioD 
by the Honourable the Fin mee Memht'lr, it appears, on the face of it, thn·t 
e~n s the proposed taxa.tion demanded by him nre for purposes fOr 
whlrh we have all been clamouring. On a reference to. paragraphs 88-B9 
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onwards vou will find that he hils distinctly sta.ted that, out of the 
revenue'tlint will be accumulated, he expects some surpluses which will 
be utiliSEld for the coming reforms. My friends on my righb have observed 
that, even they can read between the lines of what the Finance Member 
said in his budget speech. If these paragraphs are taken iimpartially, 
the\' cnn easily sec t.hat some sort of change is coming on in {,he administra· 
tion of the provinces, and for that purpose, some amount of money will 
be needed. If we cry for being Ministers and Executive Councillors on 
the one hund, and at the same time decry Government with reRsons, 
plausible or otherwise, I do not see how we can call ourselves consistent. 
Because you know that we cannot possibly have t·he cake and eat it at the 
sume timE'. If you mean to follow the example of Enghmd here, you 
must pRy for it. You oould not possibly have a panchayat or baituhkha'l1u 
gossip tlnd run t,he whole administration on those lines. So I say that 
some of the items of taxation, which havfl been put forward in the Finance 
Bill, are justifiable. 

I would like to refer to one other matter nnd that is in connection wit,h 
one or two remarks which fell from the Honourable the Finance Member 
10 reply to the speeches made during the budget discus&ion. Referring 
to the members of the Standing Finance Committee, he said tha.t gAntle-
men who form the personnel of that Conlmittee should be ruther intelligent 
tlxponepts of the ClUlC of Oovenlment 80 far as the financial side is con-
cerned. I think it is a very legitilrnate demand on his part to makEs of 
those .Members who are on the Finance Committee. So far os that Com-
mittee is concerned, T do not know much. I am £,ure quite a lot of intelil· 
gent gent,lemen have been sitting on thllt Cdmmittee, and I am sure they 
try their level best to grasp the things put beforu them. Rut it seems to 
me that e ~ is some sort of a hide·aud-seek policy so far as the {orma-
tion of these Committees is concerned. If you· analyse the past history 
of the forimat,ion of the Unilway FinntlO8 Committee, you will find that 
there are many gentlemen who tlTe not only not conversant with the rail-
way side of finance, but are absolutely innocent of any ability to take any 
part in the proceedings. That is the state of affairs in some of the commit-
tees which are formed, and I am sure I need not My very much so f'ar as tbe 
I!t'lcctionR to other Committees are concerned. They show such a lack of 
imagination. WhAt about the Banking Enquiry Committee, and oUwrs of 
that kind? In t.he budget speech of the Finance Member he has very 
eloquently ph'aded the cause of t.he provinces. nnd also for t,heir agrioul-
tural populations. He says that, for agricultural development lots 0' 
things IlTe necessary and they will roquire lots of money. May I not 
pertinent.ly ask him whether it should not form n very importBnt matte.r 
for disc'lssion whether theRe provinces should be given Borne power of 
original taxation and not reI\' lor the success of their administration on the 
good grn.ces of thA GovemJllent of India? 

Last of All, I agree with the Deputy President with regard t() our general 
story in all its bearings and IIphereB. It soomstq 11)e that. unless certain 
cases Ill"e thrAshed out here on the Boor of the Houlle t.hey do not genf:'rally 
draw the attention of thtl Government of IndJJl.. I for one should have 
thought that. if theOov(·rntrnent of India, RS sllch meant business then 
~e  out of their ?wn initiative, would have looked to things which' were 
hkel.v to be benefiCial to all and not have created this annual discussion 
which ~o e i es ~ es acrimony. I do not think, Sir. I shall be justified 
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in taking any more time, except that I reiterate "·h ~ I have said on other 
( l~ ions on the floor of the House, on the cut motion of Mr. Kelkar and 
fin the Demands for Grants. IJilst of all, I wish to say, without showing 
flny di"rel:lpect to you. Sir. I think ~'o  were rtlther hard. while talking 
this morning, about II Muhflmmadll-n gentlemu.n whose name was not 
mentioned. -(An Honollrable Member: "Nameless".) Yes, but of course 
he has been found out a.nd he is practically nearing the time to retire and 
I do not think we shull be right ~  to let him have Bn impression tha.t 
we did not wish him weli fit the time of retirement. One other mBtter, 
which is absolutely personal. hut I should like to mention it. So far a8 
Mr. K. C. Roy iR concerned. he is fl distinguished Honour"blc collearsue of 
ours. 

111'. Deputy Preaident: Nothing about Mr. K. C. Roy. Personalities 
are not to be discussed here. 

Kr. Anwar-ul-Az1m: With these words I close my speech. 

JIIr. 1'&1&1 Ibrahim R&h1mtull& (Bombay Central Division: Muham-
Irondan Rural): Sir.L, I desire t·o make a_few observations though at this 
tate hour. Mv reason is that the debate, as I understand, ha.s been 
wrongly condu'eted for thilj reason, thnt it would be showing a great deal 
of irresponsibility if we, at this juncture, reject the inlln ~ Bill. 'l'ht< 
o~e"" ion which is given to us should be utilised, to my mmd, for two 
ll ose~  One if! honest criticism of the Government's work during the 
past year, and the other is u1:!eful suggfcstions for the future. If we can 
satisfy these two heads during this: debate, I think the Honourable the 
Finance Member and Members 1)£ Government would feel "ery grateful. 

Sir. I would like to mention, as regards the first point, that we have, 
According to lDl.y calculation, given more to the Finance Member than 
whA.t he has actually Bsked in the shape of taxation. First of ull, one 
point will make t.his clenr, namely an additional duty proposed by Sir 
IJurshotamdus Thakurdas, from 30 to 38 per cent. on silver thr&ad, silver 
wire, ate., will certninly give the Finance Member an additional !Dcome. 
T. therefllre, think, Sir, that I shculd dl'{\\V the attention of the Honoura.ble 
t.he Finance Member to this, that if there is surplus, he should not allow 
other departments as it has been the ease in the past, to run extravagant 
expenditure because there is a surplus and they can spend it in any way 
they like. The Finance Member has, in his budget Slpeech, on page 50, from 
paragraph 77 onwards, traced the whole of the present situation regarding 
the need for taxation, regarding the retrenchment in expenditure and the 
future outlook in the country, and I, Sir, having regard to his statement, 
will not allow a single pie to be spent more than what is absolutely neces-
sary. Now, llS regards the one point on which I think the Honourable Mem-
hers here are feeling very dissatisfied, namely the consultation with party 
}Mders. I think I am voicing the opinion of my Honourable friends here 
when I say that the system which is adopted by thp GoverDlnEmt of consul-
tation ~i h leRderR is 1\ system whir.h hOB not met with t·he o~ 1  of 
many Members of this HOUl'le. (Rcor. heor.) Whilst they do not wish 
to diS'oourBg& the policy of consulting with leaders, they must make it olear 
ilhat leaders should not. be made to keep strict secreoy a.bollt these 'matters 
lind that they should be a.llowed to oonsult their foI1owers. If they would 
do that, much of the criticism would undoubtedly disappear. 
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The lle~ond point is that. the large Dumber of Membel'fl in this Houae 

at 1'e ~  do not belong to any party whatsoever. Then do looderatand 
that Government desire to deliberately exclude these people from consul-
tation? Or do I draw the inference that, by this system, they want to 
,f01'(le every individual from belonging to one party or the other? 
1 hope, Sir, that the Government will consider this aspect of the ques-
tion. th'lt whilst I have no objection to Government consulting the partl 

' l( ~ in RTTlving nt, R settlement satisfactory to every one, they will see 
that, a grievance of this charact.Pl' should ne\'er be allowed to remain 
amongst the Members of this House. 

Sir. J would like to congrAtulllte my HonourRblo friend, Mr. Rl\nga 
lyer, on his very able Ilnd hri.Jlifmt speech this morning'. I think, Sir, 
there is one point t.o which I take exception in his speech. In his enthusiasm 
he haE> told this House that it is onlv 1\Inbatma Gandhi who con 
deliver the goods on behalf of IndiA. Whilst I hM'e very great reverence 
for Mahatma Gnndhi I1ml I do not wish to sa, Rnything which would 
directly or indirectly reflect on him, r must say, Sir, that at this junct,ure, 
at any rate, he does not enjoy the confidence of the Mussalmans of India. 
I hope, Sir, that whilst he is concentNting his (·fforls on the question of 
civil disobedience, Bnd on the question of forcing Government 's h nd~  he 
will concentrate on winning the goodwill And co-operation of 811 th£' 
minoritiC!s in India. If h£' were fo I!O from her(! as the Ambassador of 
India nIl by himself, with the. goodwilI and co-operation of all minorities, 
I have no doubt that wit.h the ability and ref;pect that he oommBnds 
t,hroughout thiA country and other ('.()unt,ries. he would be able to IIE'CUre 
for U8 ~ great deal more thlln any individual who went either in his indlvi-
dunl capacity, represent.ntive capacity or collectlv(' capacity to the Round 
rable C.)nfE'rence. (Hear. hear.) 

(At this stage Mr. President resumed the Chair.) 

Sir, a great deal has been made Ollt about the Round TobIe ConferE'nce. 
I have seen people holding out threats that if such and IlUch a condition 
is not fulfilled. if Stich Bnd such a hin~ does not happen, he~ will not 
go to the Round Table ConferE-nc£'.. J want to sa.y very clearly that Indians 
would commit n grent blunder in their life if t.h(l,v do not go to the Round 
Table Conference unconditionally. 

JIr. President: Without im'itfltion? 

JIr. I'ual Ibrah4m BahlmtuUa: We will be in"iterl At lelist that is mv 
information. I would like to point 01lt thRt we hn~e  times out of number 
in this House. sHid that the present Oovemment ore an irrNlponsible Gov-
ernment. Vole hnvc i e~ out of number pointed out that there are 
Rrievances of OIlTS which the Cabinet Members either are not in n position 
to remedy or are prevented from remedying hv personfl who are not in 
India. but who prncticnlJy rule the Cabinet of Indin from Enrdnnd. I 
the.relore think, Sir, that this is An t>OCRAion which should be ~ili ed by 
every Indian for puWng forward our views jointh-. unitedlv Rna with one 
~o e  if we ,,-i.h to ReCllrf> an hon l1 nl l~ place for India within the Empire, 

Sir, there i9 one point which ~ Honournbl .. mend.. Mt'mlvi Muhammad 
Yakub. touched this morning. nnd it wos e~ din~ the seTV1r.es. 1 lh~ d 
like to mention, Si" in short, that ollr ie"nn ~  in this matt-er Are these, 
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that whilst Government have given us pledges-and one of these pledge. 
wns reael nut by Maulvi Muhammad YRkub 01\ given by His Excellency 
Lord Reading. the e:z:.VicHov of India, that, \\hen there are vaoanoies. 
one·third of them should be allotted to the minority communities in India. 
I think in the C8se of M us salmans that is Q ,'ery wrong thing to do. The 
point that I wiflh to make is that every vacancy should be filled by the 
minorities until one-third of the total number in the services is filled by 
thE minoritv communities in all the Departments of Government. That 
il:! the point at issue. If you go on filling one·third of the vacancies as 
he ~ occur by the minority communities, you will never be able to satisfy 
fill the minorities, nnd specinlly the Mussalmans of India. 

Mr. President: Is the Honourable Member not Ratisfied with Lord 
Ht·ading·f! pledge? 

Mr. :raial Ibrahim Rahimtulla: That pledge, as I read it, does not say 
one-third of the vacancies occurring, but one· third of the total number-
(·mployed in all the Departments. Another point, Sir, is this-and I think 
I arn voicing-the opinion of the minorities here-that the' system of 
examin!ltions that has bt'cn introduced in the Departments is merely & 

farc-e; it is 0. device wlueh iN deliberately made as an obstruction to tlie 
mil10rities getting employment in th<: Government Departments and to 
stifle public agitation. Government should lay down the minimum quali-
fications required, without Ull,\' s,vst£'m of examinations, and they should 
nlsl' re('ognise the degrees of the Vniversities in this country. If they 
adopt this system, many of the grievances now prevailing would to my 
mind disappe!lr. 

Pandit lfilakantha Du: My friend proposes abolishing examination in: 
recl'Uitment. But what will happen if there are more than the required 
Dumber of candidates even -from the minority communit,Y? 

Xr. :rual Ibrahim Rah1mtull&: We have more than the number re-
quired. Sir, another point that I wish to make is that Government should 
by no means adopt ft polic.\' of repression. This policy, i ls ~ d of keeping 
the country quiet, will make the country greatly agitated, and the remedy 
will be worse than the diRease. '}'he only point, tr, my mind, on which 
the Government should CODcentl'ate their attention is the question of 
( (~  and unemployment in India. They have, :r B.IIl ~l d to say, 
hr()ught forward a measure, namely, the Textile Protection Bill, whicli 
will !'!(I('ure emplo:vment for fl large number of Indians in this country. 
(8cveral Honourable Mem.bers: "Question".) I do not wish to reply to 
In,\' friends Mr. Das and l\fr. Ghuznavi becauEle I reserve my speech on 
hi~ point for R later occBElion when we shall be discuFlsing the Indian Tariff 
Bill. At that. flt,age m;v friend Mr. Ghuzn/l.vi. who hAS traced the history 
of h~~ cotton industry in India, will ha.ve to hear something from me, 
but I do not, wish to take up the time of this House at this juncture in 
di (· ssin~ the Bill which is coming in a separate fonn and which j" 
going to be debated on its own merits. 

lIlr. A. B. Ghulna'V'1 (DRcca DiviF;ion: Muha.mmadan Rural): Why do 
you refer to it then? 

Kr. ~ 1 Ibrahfm RahimtuJl&: I refer to it because it gives employ-
ment without allowing the textile industr.v to be nlined. 
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Mr. A. H. Ghuu&vl: Question. 

Mr. !'az&! Ibrahim BahtmtuUa: What is the use of questioning without 
te!ling us how you quest,ion. It is no use saying simply 'question' OoDd 
sitting with folded hands. If Mr. Ghuznavi is able to prove that without, 
"peeial proteot,ion he will be able to sllve the industry, I myself will have 
nothing to complain. 

Kr. A.. H. Ghuznavl: Even after getting prot.ection you will not be 
.able to save the industry. 

Kr. paz&) Ibrahim Bahlmtull&: My Honourable  frienu's case is pecu-
liar. He has got some grievance, centuries old, regarding the Bombay 
roilJs, and he does not deal with the realitv of the situation, and unless he 
crmes t,o the realities of the situation and leaves Ilis grievances of 1905 
asiJe, I do not think he will be in a position 1.0 tUl"kle the merit,s of the 
Bill whieh is coming before this House shortly. Sir, I do not wiqh to 

~ up the time of this House any longer. 1 again repeat, (~ would 
be committing a greai! mistnl,c if we reject h~ Finonee Bili. 

(Mr. 'Mukhtar Singh rose in his place.) 

Mr. Pre&ident: Does the Honourable Memb,31' from Meerut wish to 
lIpeak? 

Kr. Jlukhtll smgh: Yes. Sir. 

lI1'. PreB:lent: How many minutes docs the Honourable Member want 
to take? 

Kr. Ifukhtar Singh: One hour, Sir. 

Kr. Pres1dent: I am sorry I camJOt give the Honourable :M.ember one 
llour. 

Several Honourable Jlemben: 'I'he question mAy be now put. 

Mr. lIukhw SiDp: 1 will finish in 45 minutes, Sil', 

Honourable Kembell: The question may be now puj •. 

Kr. PraideDt.: If the Honourable Member wiBheR t.o Bpeak for ftfteen 
minutes, I will allow him to do so. 

Honourable Kember.: The question may be now· put. 

Mr. Jlukhtar 8JDgh: I will finish within fifteen minutes, Sir. 

Mr. PresideDt: The Honourable Member cannot, finish within fifteen 
minutes. Mr. Navalra!. 

JIl. Lalchand .av&lra.1 (Sind: Non-Muhammadan Rural): Sir, in not 
supporting this Bill, I would like to draw the attention of the House to 
one or two policies of the Government. I will refer t.o the !!&It tax first. 
With regard to the salt tax, there has been a very gra.ve, I shall say, the 
(~~ es  resentment in the country. It bas led to civil disobedience by 
Maha.tma Gandhi. I would therefore not say an,\,thing more with regard 
to that. But I would draw the attention of the Honourable the Finance 
Member to a. definite question with regard to the grievance of the fi.her-
tolk belonging to the Diltricts of Malabar and South Canara. Sir, the.e 
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fishermen are on the coast and they hav.e been making their living on 
6gb. That fish is being salted, i.e., being cured with salt earth gathered 
from low lying-saline fields. There was no salt ta.x in this, and these-
people used to cure their fish without any pa.yment of tax. When the· 
sRlt tax was introduced, these men also became affected by it; so they 
agitated and !;howed their discontent, and the result was that 0. yard system 
wus created for supplying salt gra.tis to these people to cure their fish 
l\'ithin these J!l.rds. Now, Sir. this did not come to the help of all the 
fishermen on the coast; it benefited only those who live near by 
tht'se yards. 'They only could get their fish cured there but since then .. 
the,} have been deprived of even that convenience by the management 
of the yards being tra.nsferred to the Madras Government, who do not 
care to take a sufficient interest in these yar9,s. Now, with regard to-
this, Sir, as there is not much time at this hour of the day, I would only 
say that this question of the grievance of these fishermen has beenha.ng-
ing fire since a very long time. The policy of the Government has always-
been to redres8 even an admitted grievance only when it is too late. Now, 
tllis has been pending since a very long time. Regarding it, the Hon-
oUl'uble Mr. RllInadar-Pantulu moved a. Resolution in the Council of State 
recommending that the management and up-keep of the fish-curing yards 
in the Madril" Presidency be taken up by the Central GovernmenL. 'l'he 
deba.te that took plnce III the Council of State on the Srei March, 1927 
shows this. Now. though this Resolution was adopted in the Council of 
State, and though it is now more than three years 8ince that Resolution was 
Pfl.6bUd, o el'll ~n  have n0t bpen uhle til do anything. I wfluid, h( ~

fore, draw th(· attention of t.he Honourable the Finance Member to this 
defimte grievance of he~  poor people anJ osk him to wait no roore to 
come to their relief. 

'l'hen, Sir. a  word as regllros the .Public Service Commission. The 
other day I heard the Honourable Dr. Ziauddin saying that the Public 
Service Commission should not exist, for the reason that. in the Publio 
Service Commission, the members are not proficient in all subjects, and 
therefore they cannot recruit for offioes of all kind8. Now. Sir, if my 
Honourable friend had had his attention drawn to what. the seleotion boards. 
or heads of offices are doing with regard to recruitment. I think he would-
n0t. have referred t,o the Public Service Commission in the terms he did. 

IIr. Prettdent: That is not II. reason for rejecting the Finance Bill 'I 

IIr. Lalch&Dd lfValra1: That shows, Sir, that Government's policy 
if! wrong with regard to that. I would only say, Sir, that the Public-
Sen,jce Commission is doing fairly good work. but that the selection boards 
require to be greatly improved. 
Dr. Zlaudclln Ahmad: I know the working of the Public Servioe Com-

misllion in India and I know the working of the ~ll e institutions in 
EnlZlBnd and elsewhere. 
1Ir. Lalcha.nd lfavalra1: I do not sa.y that the Honourable Member 

rJGes not, know it, but what I meant to draw his attention to was that he' 
~ho l 1 divert his attention to what t,he Selection Boards are doing_ The 
~ ' l' ion BOflrdR a.re sendinll; for hundreds of people, ta.king so mucn 
money on the application fonns from them whioh the Government supply 
and ~ inin  hundreds of candidates, hut the 1'Csult is only that they give-
preference t,o some peoplE' and select only a few. 
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Now, Sir, coming to the Financ!? Bill itself, 1 Bubmit. the policy of the 
Government with regard to retrenohment haa been entirels wrong. I am 
glad the Finance Member has &hOWD eympathy with regard to the curtail-
ment that he proposes t.o make. We are told that a Commissioner i. 
60mg to be appointed for that purpose but, Sir, unless the policy of the 
GovernmenL is ohanged, no Commissioner, for the matter of that not even 
.. Committee, will be able to do much. In this connection I may submit 
that the present policy of the Government is not to touch for curtail-
ment from top to toe, but to touch the toe only. Therefore, strict inatruc.-
tions should be given to the CommiSSlOner who may be appointed to con· 
aider the pa." and emoluments, not only ... f amall officers Ilnd subordinRt.es, 
but be should begin from the top. Be should take the office of the Secre· 
tary of State for India in hand first, then the salaries of Members of the 
Executive Council and 80 on. The other day I heard the Finance Mem. 
ber Raying that, even when we get Dominion rule and begin to rule our-
selves, we will not be able to keep the Executive Councillortl on a lower 
}.Ia,v. I Bubtllit, Sir. thnt when Dominion rule is granted Lo U8, we will 
be cutting our coat according to our cloth; at present the GovernmenL 
~n s to cut an English coat. even when there is no sufficient cloth. 

In thia connection I would like to cite one or two instances to show 
bow retrenchment is being effected, at present. I was reading II. pamphlet 
written by n o '~l' o  'Mr. H. R. Bhntej!l, M.A .. who is a ProfeflSor of 
EMnomics in the Patnn Univer!;itv. He hll!! refel'1'ed to an instance that 
hal'pened in the Educational Departm('ut which supports my view. '1'hi1'l 
is what he sa;vs in his pamphlet: 
"The pay of the post of the Vice-Chancellor of the Patna University was retrenched, 

but all the I. E. S. officer had to be provided for IIOml'where, he reverted to hill substan. 
tive post, cllfrying shout the same emoluml'nt. All officers tcting In the chain of hi. 
vacancy were removed hack until aD unfortunate teschet officiating on a BIl1ali pittance 
was thl'own out of employment." 

This iN. Sir. what happens with the fate of retrenchment. Now, hnve 
we not enough of instances in the Central Government it!!eif? We have. 
an instance in the Central Board of Revenue. Reecntlv. Sir, there a.r08(-
t.be question of the appointment of a pennanent e e ~  to the Board. 
and what do we 'find? Since Central Boa.rd of Revenue Wfl.! separntoo 
from the Finance Department, 0. Deputy Secretary, taken from the Finance 
1>epartment, was working Ill! a Secretary of the Board. and he was doing 
hiH work quite satisfactorily. We know Mr. SunlAram, who hIlS been 
acknowledged to be a very competent man. and he W8S ca.rrying on very 
we)); yet the Government thought that n permanent Secretary should he 
Stppointp.d and who should he be? I ho.ve rend the minutes of the Fina.nce 
Committee, Rnd I finel that they wanted to provide for an r. c. S. man 
with an emolument rising up to TIs. 2.500. 'rhat ill so fflr as one of the 
higher offiC'f)s of the Central BOArd of Revenue is coneemed, but now let 
us see wbat they ha.ve been doing in Borne of the smaller offices. On 
the one hand, they raised the pay of the Secrcf,flry; on the other ha.nd 
tbt'y considered the pay of the peons of the Income-tax Department in 
Bomhav snd Sind. There we find, while the Commissioner of Income. 
tax, Bomba, . recommended that the peons of Bombay should be put on 
the same level 88 nther peons in the mofuaBil. they made fln increase of one 
or two rupees in t.he pay of these peons, but advocated that the peons of 



THB INDIAN FINANCE BILl.. !38'J 
. I l 
~h  Income-tax Department in Bind who had been drawing one rupee 
more than tbe peons in other Departments in Sind should be retrenched. 
This is the way, Sir, in which retrenchment is being carried on, and I 
88)'. until the policy of the Government remains unchanged, there will be 
little or no use in appointing any Commissioner or Committee. 

1. wili now SIlY a word about the sugar tax. My Honourable friend 
MI. Abdoola Haroon from Ka.rachi put forward the grievance 
with regard to sugar tax preference. It related to Kathiawar 
Stute. Imperial Preference is strongly opposed in this House and 
Sir, on the same principle I would ask there should exist no State 
r·refer'ence and the differential treatment as to recovery of suga.r tax 
should be done away with as well. With regard to sugar industries, in 
m::, own life I saw so much sugar-cane growing in fields and small factories 
mIlking sugar which have fast disappeared in villages. So these small in-
dUl!tries should be reorganized and given the necessary help to revive 
the sugar industry of this country. If in any case however the  tax is 
heing incl'ensed greater at.tention should be paid to t.he development of the 
sugar industry. 

Coming now to Imperial Preference with regard to cotton piece-
goods 

JIr. PreI1den\: You will ha.ve an opportunity to speak on it tomorrow. 

JIr. Lalchand •• vab'&\: Only one word. Sir, with regard to Imperial 
Preference. I am entirely opposed to it. There has been a great deal of 
few ling among the public on this question, and the unanimous opinion of 
t,ht' people is tha.t it should not be aUo\1l'ed. I have received certain tele-
grams from the Karachi Merchants' Association and also from Calcutta, 
-'and I will read only one telegram: . It says this: 

"Karachi Merchants' Association strongly oppose introduction of Imperial Preference 
in Indian budget in connection with protective duty (,n cotton piece-goods_ Such pre-
e en~e will ultimately l~e harm to Ind!a by sll e in ~ her fiscal policy to interests 
of other parts of Empirll anu will initiate' hostile legislnti()ll in countries concerned, 
harm many trades and ether interests and strain India's rela.tions with other countries." 

Sir. I endorse nIl this. I will not tire the House any more. I would 
only Bay that in not supporting' this Bill I will ask Government, to take 
note of their wrong policies. 

Ilr. W. A. 008grave (Assam: Nominated Official): I move, Sir, that the 
question be now put. 

(Mr. l\Iukhtar Singh rose in his seat.) 

lIr. Premdent: I urn tlure the Honourable Member will be very reason-
able. It is already getting too late. 

Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Rural): 
Thank you very much, Sir. After all, I have got the chance of speaking 
on this motion. The main point that I want to discuss today, is tha.t it 
is an admitted fact. .  .  .  .  . 

Mr. .Tehanglr •• MUDIhl (Burma: Non-European): Might I suggestl, 
Sir, that you might adjourn now till eleven o'clock tomorrow? 

Kr. PrulcleD\: . No. 
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111'. "MAP K. M1IDII1l: It i. already very late now, 'Sir. 

Jrr. Prtaldeat: I must finish the Third Reading today. 

Ill. KuIdl\&r IIDah: The only point that I want to make is this. 
Who is responsible for the poverty of the masses? Is it t1l8 monsoon. or 
the exoessive rain whioh, as the Finance Member said, is reapon&ible or 
is it the Government that is responsible for the poverty of the masses? 
I shall dismiss the question of the monSOOn and the excessive rain wiWn 
a few minutes by saying that it is not only in India that the rain god is. 
not pleased with the Indians. Such natura.l calamities do occur in every 
country of the world. Rather, I should think India is very fortunate in 
that respect, Even England is affected by floods and frost, Japan. is. 
nffected by earthquakes. Sir, n country that has perennial rivers flowing 
and contains any amount of sub·soil water cannot be at 8 disadvantage as 
regards wnnt of monsoon. If you refer to the figures, you will be pleased 
to notice that, in 1890·91, the irrigated arM was 21'1 per cent. as com-
pared to the total cropped area. The percentage of irrigated area to the 
CLopped area in 1921, after a lapse of 80 years remains the same, i,I!., 21'1 
per cent. That clearly shows that the Government have done nothing 
worth the name in the meantime. They have not tried to increase the 
~ ili i  for irrigation and now it does not lie in their mouth to complnin 
about the want of monsoon. Beside!! this, during the short time at my 
disposal, I shall try to convince the House that the Government are res· 
ponsible for the poverty of t.he masses of this country on other soores. 
ThL' first point i~ the qUE'Rtion of the hurden of taXAtion. In 1911·12, thr 
burden of taxation per head, e l din~ land revenue, was Rs. 1·7·0. In 
1916-17 it rORe to Rs. 3-4.2, and in 1926-27 it reached the figure of 
Rs, 4·8·5, nn increase of 291 per cent. If you compare the figure of HH6 
to 1926, you will find thnt, within a period of ten years, the burden of 
taxation per head has increased by 216 per cent. and still the Government 
say that they Ilre not responsible for the poverty of the masses. The 
lAnd revenue in 1007·08 was Rs. 2,99,48,000. It. r()Qe in 1927·28 to 
Rs. 88,52,17,000, an increase of 28'7 per cent., And still we are made to 
believe tha.t the Government are not responsible for the poverty of the 
masses. There is one general complaint which I made last year also that 
Government have taken pretty good care that there Rhould not be a com· 
mittee or commission to inquire into t.he economic condition of this country. 
NO far as I am aWAre, there has not been a single committee or commission 
which has taken up the guestion of land e~  the policy of irrigation, 
policy of trAnsport, custom, tariff. etc.,  etc., in order to inquire whether 
really the poverty of the people is clue to Government's policy or it is due 
to want of monlloon and exceli1sive ra.in. If complete economic inquiry is 
made. I am Rure it will he found t,hat Government, are responsible for the 
rovert·y of t,he mallsell. People are already convinced about it, but the 
Govemment will also be oonvinced of it if thev reallv want to be con· 
,·inced. In Great Britain 4'4 men live on a iRnd of 100 acres, In 
Df'nmal'k 5·!), in Gennnnv ~  in FranN' 7, in Holland 9. in Rt'IQ'inm 10 
nnd !'IO on live on 1()() Acres of land. Whaf,aDout. India? In India 6R 
men Are li in~ on the SBme area Bnd this clearly explains whv Indians 
are poor. EVe" dRy the presllure on land is increasinll. Last year I 
pointed out. that. t.he nercent.alle livinQ' On BRrieulture in 1881 wag onlv. lS8' 
"Pl' (,ront . Tn 1921, it bas increased to 78 per cent. . That clea.rly shows 
how far Government are trying to enC'oumge industries or engage the 
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people of this country in other pursuits. The Honourable the :Fwnnce 
Member haa made his polioy quite clear in his ~ e  speech. He says: 
"In the fil'st plaoe and &hove everythin.i oiBe, it is lIeCe8BarY to stimulate and 

improl'e the . agricultural l'od i l~ of the coul,try, 80 that they can retain for them-
l el l ~ and enjoy a Igreater portion of the produce for their own subsistence. In the 
second. place, It ill de i ~le to encourage indlls ~  develofment, ~o ided it ~s done 
in cOnjunction with and In supplement LO ihe a.ar1cult.ural hfe of thl1 coulltry. 

, What does that mean? It means Sir, that this Government would not 
e~ o e anything unless it has something to do with the agriculture of 
this country. This is why we find Imperial Preference in our textile 
industry. We ssw, year before last, that the Tariff Board recommended 
a tax on the import of cloth, but the Government imposed a tax on yam. 
It clearly shows that the Government do not want the poor people of this 
country to prosper. I am told, in season and out of se88on, that improve-
ment in agriculture is the only method by which this poverty can be re-
moved. I want to disabuse the Honourable the Finance Member and 
his Government of this idea. Improvement in agriculture will not in any 
way increase prosperity but it will bring in more misfortune. 1 wanted 
to press that point when Mr. Sykes put certain questions about the low 
rates of agricultural produce. 1 was told by the Honourable the Finance 
Member nnd Sir Frank ~' e that stabilisation of prices is beyond the 
control of anv Government and the price iR always controlled by the 
demand and ~ l  of the country. But my Honourable friend will feel 
convinced if I read a passage from a recent book published in America, 
"Our Debt and Duty to the Fanner". On page 192, the authOr of this 
book 8ay8: 
"The sufferer from sciatiC'a or similar disease may Sf-cure temporary relief from 

paroxylll1ls Qf pain hy hot fomentations and may lessen the frequency of a-cute attMlu 
llY medicineft ""hirh stimulate the orllans of elimination and ha.ve a quietin/( efte<'t on 
th .. nervtItI. HI' '~"h no permanent' lelief, how/,ver, and no assul'ance against. rC!Curring 
attacks until the calise is discovered and removed. Just so the farmer' may find BOrne 
relief from his economic difficulties by cutting down expenditures, by reducinlt produc_ 
tion costs, hy rt'ducing markeUing costs through co-operative aSllOCiationB, and by rea-d-
lusting production. e l1~e of wPath"r conditions he may flud hiB income temporarily 
increased. Tn 1924 for example our whMt fal'mers .'njoyed the uniqu .... experience of 
a very large crop a.nd a fairly good price at one and the Bame time. As a result they 
wer.. able to meet their interest and tax payments, payoff some of their debt, and 
make IIOme needed purrhases. But they had no lillllurance that they would receive II' 
profitaltle price t.he next yen.r. The ftmdamental trouble wilh a!triculture is 
the distorted relationship blltween prices of what farmers produce and the prices of 
other commodities, and the laTge increase that has taken place in hill fixed expenll&s 
such aR labour, interest, trMsportation. and taxes. Until pricee of farm products rise 
to a Fair ratio with price of other hin ~  Or prices of other things drop t.) approximately 
the levol of farm pricell, agrir.ulture will continue to suffer economic injustice. Fllrmers 
themselves cannot bring about thi8 change except as a Bufficient number of them abandon 
their farms and thus reduce production. This is a most dangerous and unwise policy 
from t.he national point of view, for ~ h n proce88 is alway. carried too far Md 
results in I1;reat hardship on consumers before it can btl checked. It is "lao a grosaly 
unjuat method because it requires that iarge numbers must die financially that others 
may live." 

This iR the opinion of an American author nnd it is also the view adopt-
I'd in England itself. I may tell my Honourable friend the Finance Mem-
~e  and Sir Frank Noyce tha.t, in England, this question was inquired into 
In Hl24. If I am not mistaken, a Committee sat for stabiIiAtion of alni-
cultural prices "nd they have publi8hed a Report Economic Series No. 2-
Ministry of Agriculture arid Fisheries. They found out that agricultural 
prices may rise or fall in consequence of those oaU8es which bring about 
B rise or fa.1I in the generalle ... ol of the prices of all commoditiefl, inoludJng 



2390 UIOIBLATlVX A88BJ1BLV. [24:TR MAR. 1980. 

[Mr.MUkhtar Singh.] 
agricultural produ()ts taken together. The 'ptldea. JJdJy ~ iBG ,;eatsa 'to 
cause the greatest value of 6 large crop to e~es  than the small crop. 
lt has been caloulated that American growers of cotton receive more for 
aorop of Dine million bales than for 118 million bales while American pro-
ducers reoeived more for a crop of three million bushels of wheat than for 
one million bushels. Further on they say that no one wou14 deny that 
a favourable sea.sOD in which there had been plenty of rain and 
Bun and freedom from physical disturbances producing rich and healthy 
crop should be an advantage to the producer and therefore I should think 
that he desires nevertheless in the existing conditions of organisation of 
agricultural industry it is frequently flo disadvantage to the production of a 
thing that he fears. In other words, it is true to say that there is no 
adequate machinery for the economic distribution and marketing. On 
account of that it frequently happens that 0. favourable season, yielding a 
heavy crop, leads to temporary congestion of the market and thus the 
farmer has to sell his entire crop at a loss. In spite of the above state-
ment what do we do here? 8ir, in this country, we do nothing else, but 
we try. to increase the yield of the crop. The Honourable the Finance 
Member can very well say that it is a question of demand and supply. But 
what do they do in England? Do they rely upon the principle of demarid 
anu supply? No. They have the Oat Subsidy Act, the Wheat Subsidy Act 
and quite recently they have the Beet Sugar Subsidy Act. The cultivator 
is given subsidies for the different crops that he produces and yet even 
with the help of so many subsidies, the English fanner cannot survive on 
land aDd the population on land is decr.casing every day. That clearly 
shows, Sir, that without any sort of protection, you have no right to blame 
the Indian agriculturists for his poverty. When the Government does not 
discharge their responsibilities he could not be anything but poor. I may 
read to ~o  Sir, a possage written not by an agitator, not by a non-oo-
operator, but by Mr. W. S. Blunt in his book ,"India under Ripon". At 
page 245, he says: 

"I believe, it may be lltated absolutely, that the whole of peaaant indebtacine .. 
o i~in ll  came from the neoeuity thul imposed of fiDdil\i coiu to pay the land taxes ... 
'fhlll ill the lut worst evil whioh Englillh administration has hrought upon the Indian 
peasantry. .  .  . We have given the ryot security from death \'y viol8llce, but 
we hRve probably inereued his danger of death by .tarvation." 

Sir, this is the condemnation in the words of an English author. 
What have you done, may I inquire. for the stabilisation of prices? In 
every eountry, in America, in Germany, in France and in all other coun-
tries, they have revised their customs duty, they have revised their tariff 
duty and on account of that they have been able to protect their agricul-
tural industry. But in India ~'he e the producel'l! have to send all their 
raw produce to EnglAnd, nothing-iR likely to be done. England wants agri-
cultural produce at a very chenp rate nnd this is why India should remain 
1m agricultural country and the agriculturist should not be protected. And 
'urther, according t,o the Honourable the· Finance Member, no industry 
which is not connected withagrloulture should be allowed to survive. If 
this is the policy. I Am afrAid 8 time is coming when in spite of the per-
secutions, in spitt'! of vonr repression of the workers in peasants and workers 
leagues, you wit! find that the peflsAntrv of this country will reaJiee that 
it is not God that is responsible, but this Govemment' iR responsible for 
theIr miserable lot. I have not much tfme at my disp()t$l, yet I want to 
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ask my Honourable friends on the Government Benohes,how many timet! 
their land revenue policy hae been, enquired into aud how many time. re-
nsed? I may .. tate straightaway the land revenue policy adopted in my 
province. AccordiD8 to the Tenancy Act of my province a tenant is de-
barred from filing a suit for the abatement of rent, while a landlord i. 
allowed to bring his suit for enhancement of rent. Why? Because land 
revenue is 8ssesaed on the amount of ·rent that the zamindar pays. If he 
gete more, Government gets more. ThHI explains as to why the rent paid 
today can be increased, but cannot be decreased. If your policy rests upon 
this vicious principle that no abatement of rent should be allowed but only 
an enhancement of rent should be allowed, then how can you say, let the 
tenant improve his condition. In spite of this your main cry is, let him 
improve his condition. Is that the policy, Sir, by which yon can improve 
his condition? Or make his position better? I was told by ,Sir Frank 
Noyce that the Agricultural Research Council will bring prosperity to this 
country. The RePiearch Council with an amount of ten lakhs and nn agri-
cultural council which is not responsible to this Legislature and about 
which the Government have not got the courage to put the whole scheme 
befor('l this Legislature? Can that Council be expected to bring about 
everything? I am sure that if it is to get money for research work, that 
reRearch work will consist only of how to improve the yield of agriculture. 
It cannot enter into the queRtion of economy and there ill the end of the 
matter. I was told the other day by a verv' respoJaBible officer of tbe 
Government of India that even Pus a is not responsible for the economic 
side of i~ l e and rightly too. Why should they care for the econo-
mic side of Ilgriculture? 

If the Honourable Members cllre to go t.o Meerut, they will find that 

ft P.M. 
n very]ar,ze aren is badly affected by locusts while nIl t.he ento· 
mologists that o e ~en  hllve at their commnnd at PllSI1 lind 

in the province are i in~ slips nft,er slips i in~ inRtructionR for the 
destnlction I)f locusts. But CAnnot thE' Government spnre these experts 
to remnin there on the spot and to show the way bv hi ~h locusts c,ln 
be destroyed? They are afrnid they CIlnnot do it and they do not know 
how to do it, and therefore these experts, who nre drawing fat salaries. 
nvoid beinA' at the spot. They do not want to ~e  n bnd namE' by their 
failure. Is that the way in which the agriculturists are going to be helped? 
Let me say a few words about the Agricultural Institute at Pusa which 

is said to be doing great things in the way of improvement of agriculture. 
I went to PUSR and I stayed there one day more than I was required, Bnd 
what did T see? The only thing that I saw WAs that there exist·s no 
athlosphere of a 1'esearch ·institute. It was not II temple of knowledge, 
but a temple of discord and heart bumingf! between Indians and 
Europenns. If even nmongst l'eseRrch workers you cannot arouse feelings 
01 fellowship, commdeship and co-operation. how can yo.} expect to im-
prnve the agriculture of the country? Sir; I will refer to one passllge in 
the evidence given before the, Royal Commission on Agriculture, in Part I, 
Volume II, by one Mr .. roshi. He stated in his evidence: 
"The mR'rked dift'erencl'l in pay, pro8pectl' and status of these services, constitllted 

~d oftlcered SR they are at preaent, rl'lquires to 80mE' extent a readjustment. /1.11 tbelfl 
e~ ' ~n e o ld ordinarily create an a.rtificial ael1SEl of lIuperiority in the memhers of 
l~ h~l 'he  hranch and thereby very often prevent the feeling of comradeship amongst 
pclenttfic workers which ill hitlhly desirable but which is under existing differences 
~ d  attainable." 
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This is the evidence given by .. Inc' of ...Lour subordinates and speaks 
volU!mes of oonderq,nution. Being B lniliori\lnate he could not ghl:l his 
opinion in B more forcible manner; not t.lecRuse he did. not ~eel ~ e 
strongly. Lut because he could not ~ (lss It for foor Of e se ~ilon  'Ihi:l 
Indian staff orgAnised nn nssociution of all the researoh workers on behalf 
o.f which IMr. Joshi was examined and 8S soon 8S t·h;s opinion was expressed, 
the members were forced to resign t.heir membership of this aS80OlatioD. 
The number of members when this evidence WBS given was 80 and it W8S 
reduced within II. week to 85. This is the way iu which even the Indian 
resourch workers nre treated. If agricu1ture is 8 transferred subject. I 
would ask Government  to transfer thh; subject to Indians and Indiana 
atone, and if they do not improve the condition of the people, then we 
sha.1l ceuse to talk of India.isation. If the direction given by the superior 
staff is there, nothing is possible and nothing is achievable. As long 88 
the experts will look to the interests of England alone, nothing is likely 
to be achieved. I may have stated II. number '.,f other things if 1 would 
have the time, but I will only refer to one thing which the Honourable the 
:Finance Member said the other day. He told UR t.hat if the sa.Jt tnJ: was 
aLolished. the eight crores which Punjab got by the cultivatiou of improved 
variety of wheat could not have been secured. Let me tell him that. last 
year, the Punjab did not get 8 crores, but lost, if not 8 erores, more than 
8 crares, because you allowed the Canadian wheat to come into that pro. 
vince and to undersell the Punjab whent. Canada. which was only culti· 
vating about 2 million acres .of wheat about 20 yean; ago is now cultivliting 
231 milliolls. It is n new country whose soil has just been brought under 
culbiva.tion and it can ellsily undersell whent in Bny other country whose 
fertility of the soil has decreased bv continuous cropping. The 'Govem-
menL quietly allowed that wheat to be sold in the Punjab and in t.:nited 
Provinces, and still we are told that the Punjab cultivator has got 8 crores 
by the improved variety. 1 may be .confronted with the Report .  .  .  . 

Sir bank Boyce (Secretary, Department of Education, Health and 
Lands): Had the clima.tic couditions in the Punjab nothing to do with the 
import of ioreign wheat? . 

Sardar Kartar Singh: Their prices are affected by the import of foreign 
whent. 

Kr. Kukhtar 8JDgh: NO,Sir, I WIls submitting that the method of 
your reporting is defective nnd deliberately too. How do you arrive at the 
figure lIf 8 crores? I know how YOll arrive at it. You hlwe no ageney 
by which you can know thnt this i o~ed variety has really given a profit 
t,Q the eultivator and jf so by how mu(.h. What do you do is like this. 
From the ~ l l Iksenrch Institute at Pusa you get R report thab 
tihe improved variety must give so muc:.h more than the ordinary variety, 
You take for granted that it is so, and then y.,u multiply the areR by the 
figure of profit your experts have calculated and you get the figure of 8 
"rores as profit. Is that the honest method I)f writing your reportR.? Is 
there any other country which does it like thnt? Ihllve been studying 
the Agricultural Year Book issued by the United States of America.. I 
have never found such a thing there. No GovE'mment would do it. You 
know perfectly well the volue of your improvt'lments nnd thi/t ill why yOU 
take to this method of arbitrary cnlculation. I hope, Sir, thi1l explains as 
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to how tbe Finance Mrunber said that 8 crores have been put into the 
pockets of the Punja.b cultivlltors. But if he gous to Punjab h~ will find 
that the Punjab cultivator !;}as lost I.l. large amount in produetng wheat 
last year.: 
'i'his is about vour imprm'ement.. 'l'here Brc two quest,ions more to 

which I will draw "the attention of tI\c Finance Member. This country is 
poor, not because the agriculturists do not produce sufficient, not because 
the people of this country arc lnzy and unintelligent, but because the 
people of this country have to support themselves and support the whole 
population of England. Therefore they are poor. Some people draw fat 
salaries here, and others' draw .fat dividends from factories the products 
of which must be sold in the Indian market nnd the indigenous urticlc 
produced in this country should be discouraged. I wHi make it cleal' to 
you only by putting two or three instances. We were told that the Govern-
ment of India have done a lot for the agricultural people by introducing 
good varieties of manure  and fertilisers, and that the Railway Board have 
been good enough to reduce the rates on fertilisers in order to keep the 
agriculturists living. Is it so? Potassium nitrate, which has all the 
elements required by the agriculturists of this country, has been ruined 
by your excise policy. But you will allow the import of sodium nitrate, 
which contains sodium, an element injurious to the soil of this country. Yet 
~·o  will not allow the potassium nitrate manufacturer of this country to live. 
Potassium nitrate has a handf.cap even in railway rates to which I drew the 
nttention of the House last venr. Rut here is a very recent im;tance. The 
Eust Indian Railway increased ,its rates on manures ~ few months back /lnd 
at once there was a representation from ihe manure manufe.eturers Bnd ~  

once the rates were decreased. (Interruption). Yes, for the sake of o ei~ 

manufo.cturers. I hold in my hAnd a copy of R letter dated the 5th Decem-
bel', 1929, in which these Iailway rateS' ,"ere deereased. At the same time, 
"hat do we find? On bones, the rates were not decreased in spite (if the 
representation of the people us bones are required to be exported o ~de 

India. I shall refer only to a few figures, Sir, which will convince you 
about the vast difference in l' ~  'rhe Tates now on th(J East Indiau 
Railway for different foreign manures and fertilisers are: 

filr 50 miles 7 pies per ma.und, 

100 miles one anna. 2 pies per maund. 

15"0 \miles one anna. 9 pies per maund, 

200 miles two an as S pies per maund, 

800 miles three annas 2 pies per maund, 

and so on. 

Now, what about the' bones? For 50 miles alone the exporter has to pay 
one anna eleven pies per maund in comparison to 7 pies in the other case; 
for 100 miles, he hus to pay 2 8nnas 9 pies, in cc«nparison to one anna. 2 
pies; for 150 miles he pays 8 anna.s 7  pies in comparison to one anna 9 pies, 
for 200 miles 4 annas 8  pies in comparison to 2 annas Spies, for 800 miles 
5 annas 8  pies in comparison to three annas two pies, and so' on. I have 
got. the. entire schedule in my hands which will convince you of the policy 
'whlch 18 followed by the Governlment. Now I may be allowed to give 
another instance of reviving t.he agriculturist by their railway policy. I 
refer to the Bombay milk, supply. You know, Sir,. since a very long ffune in 
Bombay, she-buffaloes nre used for the purpose of mnk and what is done 
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with them? They .are imporl.ad from the Punjab. 'fl;tey-ure ~ e l there 
Hnd /l.tter one lactation period,. aU of them ~ slaughtered. I Wlll give you 
some startling figures and st,ill the Governmeilt sit·s .tight on the 9-uestion. 
ln 1000·01 the number of she· buffaloes slaughtered 1Q Bombay was 1,198. 
(Interrupt.ion.) They a.re not slaughtered for meat. I will tell you why? 
In Ul27·28, this number of 1,198 increased to 26,094. In a place which 
imports cattle from the Punjab, milch cattle I\re allowed to be slaughtered 
to the pxtllnt of :.W,094 in one yeat'. Is it likely that the breed of she· 
buffaloes will survive? 

Mr. Pr8l1dent: The Honourable Member must now conclude. 

Kr. lIukhtar SIDgh: Only five minutes, Sir, with your permiss:on. 
I WRS submitting, Sir, why they have been slaughtered. It is not beCllUBe 
meat was required. I\R I Ilm told people do not like the meat of a she· 
buffalo. They were slaughtered beoause they could not be carried back 
from Bcmuny to other mofasRil places. Wlby? Because the Railway 
Board increased th., rates from Re. 50 a wagon to Rs. 92 1\ wagon and they 
will not make any conoo!:lsion for dry buffaloes of a cheaper rute. '1'he 
milk supply of Calcutta can be met with, because there are different rates 
at which a season ticket holder oan take milk overy day from the mo!assil 
to Calcutta at cheap rates, But that is not done in Bombay. Here people 
cannot take their buffaloes to the mofassil and bring milk to Bombay, 
The result is that all the people outside Bombay I)l'e starving, because 
they have no industry and they are not allowed to follow dairy industry. 
Bombay is starving for milk because they oannot keep cattle. and still the 
Government \\;ll say that if they care for anybody, they care for the masses 
alone. If you really want the me.sBeS to be satisfied, make an honest effort 
to help them. Your hypnotism over. the museR is disappearing. In 1921 
non·co·operation bad cle8J.'ly broken that hypnotism, and now people are 
convinced that it IS not God alone that brings to them \misfortune, but 
t.here is· solUf:thing wrong somewhere, and I submit, Sir, it is much better 
if the Honourable the Finanoe Member reviseR his policy. I say that all 
your railwa..v policy, all your agricultural polioy, all your tarift policy, should 
be revised with only ODEI end in view atld that is that India should live and 
that the people of this oountry IJhould at least exist. I maintain they have 
8 right to (·,.iet find jf that right is D(lceded. t.hey will he satisfied. Even 
inr ,"onr own e ~  you will hove to keep them in existenOtl. I wish, Sir, 
that the Honourable the Finance Member, eCOnODl!st. as llt) is, finanoier 
us Ill' is, should try to go dpeper into the matter. I would not have touched 
this point nt all if I had been oonvincfld that these points would be alell-l'ed 
up in the Banking Enqllir:v CommittE'e. But T know, Sir, that tha.t Com· 
mittee hilS nothing to liD ,\;th alI these questions Bnd this is why r have 
to draw attention to them here. Thp. poverty of India is not due to the 
factors which you proclnim t.o be reaponsiblfl for. But your own poliov ha,a 

o~h  this ruin and misery l\Dd the sooner you wake up, at lolWt in-your 
own l ~ es s  the better. (Applause.) 

¥r. E. V. Ban .... amt Anancar (Madr88: ndhold~1'  It is very 
unfortunate, Sir. when in ~n lnnd the socialist o e n ~n  hag come 
~ power and when in Indin such excellent gentlemen 9.S our Viceroy 
~d our Finan<;e Member lU'e presiding over the destinies of our affairs. 
~ ~ ion to the extent of five to six crores of rupees has been levied during 
this year. Hir, when I entered h~ COllncil in 1916, we had only a 
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taxution of 85 crores or 60. Now, it has locrea.sed by 50 per cent. in 
the course of 1 e~  Sir, it ioB the case in all countries that the 
taxation hat! been much reduced from the war time Budget. The present 
day 3 d~e  of ours is.!I\'OrS8 than the war times. Every country has 
reduoed its taxation. But, unfortunutely, we have got increased burdens 
whilt> we were promised during tlw wor u. reduction of taxation after 
wa.rs. Sir, it is said that the rf'forms were the callSe of heavy 
burdens in India. We wanted reforms only for the purpose of reduction 
of taxation burdens  and not for the name of reforms. The conditions due 
to reforms -seem to be worse than war conditions I Sir, there is no 
corresponding benefits of the reforms that have been the cause of the 
heavy fiUl\Ucial burdens in India. If the reforms should be the cause 
·of the hellv)' burdens, I should wish that we go back to the old pre· 
Tofoml dllY's rather than enjoy the luxury of these reforms. 

Sir, the salt tnx '\,"fiS the only tfiX t,hnt was token exception to on 
behalf of t.he mARses during the pre-rf'form d ~·s  but now,Sil', there is 
not onlv one tllX, but there are half·a--dozen tuxes t.hat on all sides-are 
pressing on the poor man. He has to pay n heavier price for his plough-
share, for hiR spade, for his scyt,he, nnd for every kind of tool that the pur-
h l ~es  for the clothing that he wenrs, for hi" migration, because the third-
clf\l8s fares have increased, for his sugar ond now for kerosene oil, and I 
say, for his silver also. Sir, some Honourable Members were nodding 
disapprm'ul when Mr.  Birlll WIlS suying that sih"er was a poor n~s 

COllllllodity. but I say that silver is really a poor man's commodity because 
the richer people have taken to diamonds and gold; for his ornaments 
for so mMy other things he has to go in for it. 

Sir, ever since the late Sir William Meyer left the Finane'e Depart-
ment, I muy say Il-policy of bold taxation has heen inaugurated and the 
gooRe that WaR laying golden eggs is being gradually throttled. It is no 
wonder his purchasing power has vanished and industries in India and 
abroad that were fed by him are suffering. 

Sir, Members on theRe Benches want more money for agriculture. 
for irrigation and for so many other things. The Jt'iDance Member has 
to provide for funds for discharging the increased duties placed upon the 
Government. Sir. I may say that there are ways open to Government 
for finding money without increasing the taxa.tion at this time. We 
should not lock up money now by way of. railway reserves for some few 
yC''l1'b --''It least so long as trade depression clisappears. We should not also 
lay aside a. d~  sinking fund. If these two things are done now, at this 
time when the country is troubled by a.11 sorts of ca.lamities, we can have 
a Budget without Rny increased taxation. The Finance Member, Bir, has 
challenged us and said that whoever mAy be the Finance Member it would 
be impossible for him to meet the deficit except by increased taxation. 
But now, Sir, I have suggested that we should· raid the Railway Reserve 
Fund and should not have the debt sinking fund. I do not congratulate 
Honourable Members on this side for voting aga.inst the Honourable Mr. 
Neogy's Resolution that we should go back on the convention or agree-
ment in respect of the Railway Reserve Fund that we are adding to every 
year. Sir, we do not have a. reserve fund for anything except Ra.ilways. 
We do not have a reserve fund for the Armv; we do not have a reserve 
fund for ioss on opium revenue or customs or any other thing, and it is 
only want of oonfidence in this side of the House that made Sir Charles 
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Innes propose a reaerve fund only for railways because he perhaps o h~ 

that on account of our having a hardy annual in the debates where-
irrigation and such other matters were t,rotted out 8S requiring more money 
while the contention of the Government was that the railways wanted 
more money. Sir, the railways have built up 80 crores for five years and 
we are laying aside now five crores every year; and for debt sinking fund 
'we ma,v be loying aside two or three crorcs: RO that if we ma·ke a temporary 
raid on these two funds, I think we can have a balanced Budget, and 
we may resort to the railway reserve fund and the debt sinking fund after 
the present depression is over. 
Sir, one other t,hing I wanted to say is thi!4. A lot of influential sup-

port is given to the question of having a certain percentage of seats in 
Government services given to different communities, as Hindus, Muslims, 
Sir, I do not think any community is behind any other community 
in t,he matter of passing any competitive examination. When this is 
admitted and as is proved by our having such eminent men on these 
Benches hBiling from one community or other, I do not think, Sir, that 
having a certain allotment to particular communities in services will go 
to enhance the efficiency of the Government. I am opposed to this com-
munal allotment, and I say that if only efficiency should be t.he guidance 
in the matter of recruitment to the serviees and not communal considera-
tions, Government will be more efficient and will be run at a cheaper 
cost. Sir, it haR been admitted by speakers on this communal problem 
that their community are in no way behind other communities in the ma.tter 
of efficiency, and whiln such is the case, where comes t.he allot.ment of 
80 per cent. or 35 per cent.? Let there be impartial judges and let them 
judge whether this particular person is more efficient than the other. To say 
t.hat I! ecrtair. mall, the moment he it> oonverted from Hinduism and be-
came a Christian or Muhammadan, should be given preferenoe over another 
man iarather a thing that reasonable people cannot understand. The only 
one subject that requires to be pressed on the attention of the Home 
Government that means doing justice to India is the doing away of prefer-
ences because one belongs to this partioular religion or that particular 
caste. 

Sir, if we oppose this taxation and throw out this Bill it would not 
be like the fa.ilure of a Bill in the House of Commons; and I join in the 
sentiments of some Honourable Members on this side who have said that 
throw'ng out the Bill is no impeachment or cemmre of the Government. 
What we only say is that we cannot be parties to this high taxation when 
there should be a ~onside le reduction from the war burdens. 

The BOD01U'able Stl George Schuter: Sir, we have ranged over a very 
large field both in time Rnd space during the oourse of this debate. We 
na.ve been taken back t.o the period of Plassey by Mr. Arnar Nath DuM, and 
we have come very near to the present. We have dealt with agriculture. 
with the Public Service Commission, with the representation of oommu-
nities, the Round Table Conference, in fact with practically every subject 
which has interested the public in India during the last year or two. 
But I must confess, Sir, that the amount of time devoted to the actual 
proposals of the Budget this year has been singularly smalL 

It is extremely difficult to reply to this type of debate, and 8S the 
time is Jate, I propose to confine myself to 8 very few .remarks. 
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The general theme of those who have opp08edthe Finance Bill has 
been that, in the words of my Honourable friend Mr. Kelkar, the Finance 
Bill represents a sort of .• consolidated demand of confidence", and Hon-
ourable Members who have no confidence in the Govemment must there-
fore oppose the Bill. Or perhaps, they may put it in another way, namely, 
t.hat as at present, they have no responsibility or no power of controlling 
financial policy, they must, as a protest against this state of e.fiairs, vote 
against the Finance Bill. No doubt there is a great deal of truth in the 
last contention, but at the same time I would ask Honourable Members 
to consider that in fact they ,do have a great many opportunities for 
imJuencing Government's policy. If we consider the position 88 though 
we were two opposing armies, it is always interesting for one  Comma.nder 
to attempt to get into the mind of the Commander of the opposing forces. 
Now I do not mind.· telling you, n·s one who represents at the present 
moment the Commander of one of the opposing forces, that all that is 
said in this House has a very considerable influence, at least on our 
financial policy for which I can speak. I think that, if Honourable 
Mcmbers will look at the proposals that. have come up in the financial 
field t,his year, they will see what great effect the remarks they make 
from their side have on Government's policy. Further, if they will also. 
consider the possibilities that do exist under the present constitution, I 
think they will also recognise that hl~ e are very considerable opportu-
nities for influencing policy. I was  very glad in the speech of my friend, 
Mr. AlllRr Nath Dutt, to find some recognition of the work aone by the 
Standing FinanC'e Committee. After all, one should remember this, that; 
all new expenditure does come up before the ~din  Finance Corn-
mittee. and even when it is non-voted expenditure, the matters are brought 
before the Standing Finance Committee for their information. Therefore, 
it is open to the unofficial parties in this House at present to exercise a 
very great influence on the Government's financial policy. 

Apart from that general ground for opposing the Finance Bill, a. good 
many points have been made, as they must necessarily be made, in the 
course of this debate dealing with particular affairs, and as far as my 
answer is concerned. I wish to take this opportunity of dealing with 
some of those points. My friend the Deputy President who, I am sorry 
to sav. wished to condemn us as Members of the Executive Council to a 
so e~ hll  unhappy fate, dealt with a point which was also taken by my 
friend Mr. Fazal Ibrahim Rahimtulla in his,-if I may so describe it-
bright and business-like speech, on the question of representation of 
Mussalmans in the services. That subject has already been dealt with 
in many questions during the course of this Session, and I can only say' 
that h ~ matter is goinll; to be inquired into ugain and tha.t the position 
88 it exists now after five years of the policy which was initiated in that 
letter which my friend the Deputy President read out, is going to bit 
reviewed, and I trust that I shall have the opportunity.of discuBBing it, 
so far as concerns the Departments coming under my own control, with 
representatives who are interested in this matter. 

Then, Sir, we had some points raised both by my friend Mr. Lamb 
Rnd Colonel Crawford, and, 8S Colonel Crawford dealt with the whole of 
the points in which his Group is interested, I should like to base my 
lIf>rnarks on his speech. He explained again what was in the mind of hie 
Group in moving a motion in regard to retrenchment, and ,there I should 
like to take this opportunity.again to explain our position in thie matter:. 
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The view Be8Ul8 to be held by oertain groupe and partiee in thj, Houe 
that a mere inquiry by a departmental oftloer wiH not be sufficient. I 
wish to make it clear that, at the present stage, all that we propose to 
do is that this oftlcer on special duty should make a oareful suney of the 
whole ground, analysing the reasons for the growth of 'expenditure, and 
thtlt, when hi. Report with a clear analysis is available, it will be again 
submitted to Members of this A888mblv, and that our future line of action 
will then be deoided after I have had an opportunity of discussing the 
matter with representatives of too Assembly. Therefore, I do not wish 
the impression to get abroad that this· departmental inquiry is necessarily 
the end of the matter .. 

Then on the question of our policy with regard to kerosene taxes, there 
is ODe point 88 regards which the Government have been extremely sen-
sible in the coUl'lle of the discussions which aave taken place in the House 
on this matter. We do feel that 88 regards the small companies, there 
is a possibility that this change in the relative levels of import and excise 
duties may create some hardship, and may aftect the nnances of those 
8D'laUer companies, and we recognise that that is a matter which must be 
ver.v carefully watohed. If we are satisfied thut l\ good (~ ~e has been 
made out for the relief of any of the smaller companies o.nd th&t some 
lIpeoial relief is needed for them, then I think that means can be found 
for giving the necessary assistance by powers which the Government 
aheady possesses, and without special legislation. The matter requires 
careful watching, and any claim for special assistance will have to be 
thoroughly established. It goes without saying thRt anything that the 
Government may do in this matter will be reported at the first opportu-
nity to this A8liIembly, and discussed with them. 

'fhen I should like to refer to the speech, the very interesting speech on 
points regarding income-tax administra€ion,-which has become almost 
an annual event from my friend Mr. Gay& Prasad Singh. He ,,;11 not, 
I &m sure, expect me to reply in detail on all those points, but I can 
&Bsure him tha.t his speech will be most carefulIy read, and that all the 
sugseations he has made will be carefully examined. and taken up if 
necessary. He recognises the fact in his own speech that some of his 
suggestions have already been taken up, and I should like to say that 
I welcome this type of criticism, because it helps us to consider points 
which might otherwisc esoape our attention. 

My Honourable friend, Sir Purshotamdas Thakurdall, had some remarks 
to milke on the question of sugar, and referred to the special duty that 
rests on the Government now, in view of the heavy charge which they 
are taking out of .'lUgar, to take steps to enoourage development of the 
sugar industry i8 this country. I thought that I had made it quite clear 
in my budget speech and in my subsequent speeches, that  that was the 
intention of the Government. The speBial pointe to whioh he made 
reference, the need for some special assistance to manufacturers. possibly 
in the direction of special transport facilities, special freig'bts and 80 on, 
all those are oin~ which win be considered by the appropriAte organizs-
tio.nl:l. Thereie at present &. special Sugar "Committee considering various 
~n e  and, .11 etated i~ the Bouse the o he ~  it is probable tha.t. 
~  o~ blquiry iDto tbesame ind ~ will be UIldertalllen in the. ne,,* 
lutUie. 80 that all those points will be taken up .. 



Then I come to the speech of my friend, Mr. Anvlsr·u1·bim, Bl1Q the 
point tbat 1 ",isb to refer to in his speech is his reference to the provinces 
and to the indication which I had given in my own originsl budget speech, 
that, supposing B surplus WBS avnilnbJe at the end of this ye&l'. it was our 
intention that one of the directions in which such surplus should be em· 
ployed, might. be in helping the provinces by way of financial assistsn(J6 
and giving a fltart possibly to the new constitutional developments. My 
friend made this point, that it will be better for the Central Government 
to allow heads of revenue to go to the provinces rather than that tfie 
Central Government should "itself (!ollect the revenue and distribute it in 
the form of doles. That, of course. is B pertinent observation, and I can 
only flRflure my friend that the whole question of the relation between the 
Centra.l Government and the provinces and the redistribution of heads of 
revenue is 11 question which we know will. have to reoeive most serious con· 
sideration in the course of this year and to which already I ha.ve given a 
great deal of preliminary thought. The fact that these new taxes ma.y 
put us in R position to help the provinces financially does not necessarily 
mean thnt that nRsistance will be given merely in t,he form of do1es. It must 
. b.e taken that it is likely to put U8 into 8n easier position, and the way 
in which distribution would be made is something which has got to be 
worked out in t,he future. 

Then. T would like to refer to the speech made by my Honourable 
friend, Mr. Fnzal Ibrahim Uahimtulla.Re, I am glad to say, made his 
speech on the lineR of what I think he described as "honest criticism and 
l ~ ~ ion for the future ". That I must sa,), is the type of speech which 
I like to get. He raised some questions about the additional re'Vl8nue 
which we might derive from the increased duty on silver thread and silver 
ware and from the excise duty on silver. an of which, 8S be-correctly 
pointed out, were not included in my original budget prop<>sals. The same 
points were also raised by my Honourable friend Mr. K. C. Roy. I have 
not, yet got detailed estimates of the possible yield on the silver thread 
duties, . but I understand that it may be something in the neighbourhood 
of one lakh. As regards the excise duty on silver, that I do not trea.t 
et;1tirely as an additiolJ81 windfall. I had based my calculations as to what 
we should get from the import duty on silver on certain assumptions as 
to the amount of silver which would be absorbed by the country, and, 
whether it is produced in the country or imported from outside, whether 
we get our returns in the form of excise or in the form of import duties, 
does not necessarily aUer the amount. But as my Honourable friend will 
bave noted, I made no secret of the fact that I considered that Ollr esti. 
mates of revenue from the silver duty were on the conservative side. 
Perhaps I may leave it at that, but, a8 regards the point which was msal': 
by my Honourable friend arising out of this possibility of additional 
revenue, I should like to say that I am entirely in agreement with him. 
His point was this, that, if the Government find themselves in possession 
of a surplus. that must not be regarded as an excuse for relaxing the 
most rigid ('ontrol of expenditure. I have already told this House that I 
l'egard myself 8S being under a most solemn pledge that we will continue 
a policy of ('conomy and retrenohment, and that no extravagance will be 
pennitted until this Assembly has had a chance of ~ ie in  the positron 
based on that report to which I have already referred. I recogn·ise that 
tlhe position of being in possession of a surplus puts a Finance Member 
uBder a very great responsi1:iility. Itwsf;that I shall be ~ l to that 
" i i1i~  . 
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Then, lastly I would refer to the long and interesting speech made by 
my Honourable friend, Mr. Mukhtar Singh. I should like to say to him 
that all that he said about the general economic condition of the oountry 
is ~' mat,ter in which I take the very greatest interest. I trust t.hat, in 
vanou.s ways, such as the possibility of an Economic Advisory Council 
to hl~h I have referred, or the Central Council of AgricWtural Research 
on whIch my Honourable friend serves, or the Banking Inquiry Com-
mittee, on which also my Honourable • friend serves, we shall be able to 
w?rk out a constructive eoonomic policy which will give my Honourable 
friend greater satisfaction than the policy which he has criticised in the 
past. He himself, owing to his position, has great opportunities now of 
helping the Government in developing such a policy, nnd I would only 
ask him be> continue to make that careful s d~' of the subject, which the 
speech he has made today shows he is already. making, 
My final remarks will concern themselves with t.he speech made by my 

Honourable friend, Mr. Aney. Before I deal with that I should like to 
express my personaillegret t,hat the Honourable the Leader of the Nationalist, 
Party has been unable to be present during these debates owing to illness. 
His absence has undoubtedly made my own t.ask easier, but for personal 
reasons I oertainly regret it, and I should like to convey to him. through 
the party, my sympathy in his present illness. 

I should like also to congratulate my friend Mr. Alley on the speech 
which he has made, which, speaking as one who was the sul;>ject 6f 
critioism, I recognised as most effective. In particular he selected the 
growth of expenditure !\nd I think that  that was the first time, in the 
cour<le of these debateR, that this particulAr aspect of the question has 
been closely examined. It is obviously a vulnerable point in our ~i ion  

There has been a substantial growth in expenditure 011 civil administration 
in the lust six or seven years, and it is on that particular point that I 
wish Honourable Members to concent·rate their attention when we are able 
to put before them the Report, to which I have already referred, in the 
course of the next two or three months. The figures by themselves look 
much worse than they really are, and, if we had had time to go througb, 
one by one, the various five per cent. cuts given notice of by my Honour. 
able friend, Sir Hari Singh Gour, in connection with the various Depart· 
ments, I should have been able to tlhow in each case to this House what 
were the reasons for the growth in expenditure. There was not time for 
that, and indeed an examination of that kind CBn be much better pursued 
by a quiet study of the Reports. I trust that the Report which we shall 
preient will be infonnative, and I trust that Honourable Members will 
subject it to then-very careful criticism, and help Government to find 
means of economy where economy can be introduced without endangering 
the public interest. 

Apart from criticising expenditure, my Honourable friend quite naturally 
criticised our scheme of taxation, and put this on the broad ground that 
we are taking a very great risk in Bsking the country now ~o support an 
Bdditional burden of about five crores of new taxation. I agree that. stated 
in this broad way, it does seem a great deal to ask the country to do at 
present ; but the whole case which I have presente,d in all the s ee h~ 
which I h",ve made in the course of these .rebates 18 that these taxes In 
themselves· are not entirely aD evil, if you consider them one by 00&. 
Take for instance the tax on silver, I would point out that now, even 1fith 
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our new tax imposed, any man who wants to buy silver will be able to 
buy silver in India at a price somewhat lower than that at which he 
could buy it at this time a year ago. Therefore the burden of that tax 
will not, I submit, be very heavily felt in the country. 

Then again take the case of sugar. J t,hink I am right in saying that 
the wholesale price of sugar has during the last year fallen by something 
more than the amount of tax which we are imposing. Now, I do not say 
that the consumer wfli not perhaps feel the burden of that tax, for I think 
one of the points which the Government should inquire into is a. point to 
which my attention was drawn the other day, namely, the wholly dispro-
portionate increase in the retail prices which has been made since the 
imposition of that duty. In those ways, perhaps the consumer is some-
times made to sufier more than the nctual imposition made by the Gov-
ernment justifies. 

Of· the cotton tax I think I need not say much. The increase of from 
11 per cent. to 15 per cent. is, I think, one of those taxes which would 
be almost universally accepted in this House as .an appropriate measure 
at the present stage. Therefore, I am only left with the income-ta.x. 
This has perhaps no special merit about it, and in fact the only merit 
which I claim for it is that, as I said yesterday. it completes the balance 
of my scheme and distributes the burden of the new taxes fairly as a whole. 
It falls on comparatively wealthy people and I do not think it can be said 
to be a really disastrous burden on the country. For all these reasons I 
have felt some confidence in proposing my plan of new taxation to this 
Assembly. and I feel so certain in mv own mind that additional revenue 
is at. h~ present stage required, and will in the long run benefit the 
countr,y, provided that we attempt no extravagance in ordinary adminis-
tration, and provided that we concentrate our attOention on beneficial and 
constructive measures, that at the close of these long debates I feel my-
self unshaken in the ground which I took up at the beginning. Therefore 
what I would ask this House to do is to give me a chance by passing this 
measure, and see what comes of it. 

Maulvt Muhammad Yakub: The Honourable Member has not touched 
the question of reforms for the North-West Frontier Pl'9vince which was 
refel"l.'( d to b.v my Honourable friend, Dr. Zi8uddin Ahmad. It is a very 
important question, 

IIr. PreIldeDt: The question is: 

"That the Finance Bill, IlS amended, be passed." 

The motion was adopted. 

The Assembly then adjournecl till Eleven of the Clock on Tuesday, the 
25th March, 1980. 
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